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LOK SABHA

Thursday, February 16, 1961'Magha 27
1882 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
OR’AL ANSWERS TO QUESTIONS

Kandla Free Trade Zone
+
Shri S. A. Mehdi:

[-Sh.ri Ajit Singh Sarhadi:

| Shri P. G. Deb:

| Shri D. C. Sharma:

*43.! Shri Osman Ali Khan:

j Shrimati INla Palchoudhuri:
| Shri Ram Krishan Gupta:
| Shri B. C. Mullick:

| Shri M. B. Thakore:

Will the Minister of Transport and
Commanications be pleased to state:

(a) whether any decision has been
taken in consultation with the Minis-
try of Commerce & Industry regard-
ing Kandla Free Trade Zone; and

(b) if so, the result of the same?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) No, Sir. But
the various issues arising from the
proposal have been resolved in consul-
tation with the Ministries of Finance
and Commerce and Industry and a
final decision is expected to be taken
soon.

(b) Does not arise.

Shri S. A. Mehdi: May I know if
there is any proposal for establishing
some industries also in this region?

_ Shri Raj Bahadur: The essential
idea is to provide such facilities for
the establishment of industries.
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Shri S. A, Mehdi: Is there a propo-
sal to have some other port also as a
free zone?

Shri Raj Bahadur: We propose to
make a beginning with Kandla and if,
as I hope, by experience it succeeds, it
might be tried elsewhere as well. But
that will be premature for me to say
now.

Shri Khimji: May I know whether
it is a fact that Government have
received numerous proposals from
private enterprise to set up industries
in this free zone?

Shri Raj Bahadur: The reply is in
the affirmative,

Shri D. C. Sharma: What are the
issues that are yet to be resolved be-
tween this Ministry and the Ministries
of Finance and Commerce and Indus-
try; and are these issues of such a
nature as to necessitate such inordi-
nated delay?

Shri Raj Bahadur: This is really
a complicated matter, because we have
got to give sort of exemptions regard-
ing imports, operation of the customs
laws and other matters; also, we
have to take good care to see that the
security arrangements that are made
for the purpose are adequate. All
these matters have been discussed and
we hope that a decision will be taken
soon.

Mr, Speaker: Shri Damani.
Shri M. L. Dwivedi: May I know ....

Mr. Speaker: I am calling Shri
Damani. Hon. Members need only
stand in their seats. They need not
start putting the question,

Shri Damani: May 1 know the
nature of the industries that will be
set up in that zone and by what time
they will be set up?
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Shri Raj Bahadur: We have already
received numerous proposals for the
setting up of industries. The first
thing is to take & final decision about
the establishment of the Zone I think
it will not take much time now. We
have already selected a site and have
also taken a decision to increase the
area from our initial proposal of
180 acres to 1 square mile. I think
that means 640 acres.
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Shri Goray: This idea of a free port
at Kandla was mooted because we lost
Karachi and wanted to develop the
hinterland at Kandla, This has been
before us for the last two years. May
I know how long it will take to
decide on this issue and whether
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from next year at least we will start
the work there?

Shri Raj Bahadur: I would like to
clear two particular impressions
which are rather erroneocus. Firstly,
the idea for the first time was moot-
ed last year, not two years ago. And,
secondly, it is not going to be a free
port as such, in the sense that Hong
Kong and Singapore are free ports. It
is a free trade zone which is sBme-
thing different from a free port.

Shri Ranga: What does it mean?

Shri Raj Bahadur: Free port means
that anything can come into it with-
out any let or hindrance and without
the operation of laws and regulations
in regard to excise, customs, finance,
exchange regulations, and the like.
Here we have got to keep a certain
fenced area inside which some articles
can come subject to certain regula-
tions. But even then they admit of a
good deal of exemptions and freedom
from operation of other normal laws.

Shri Goray: My question was
whether you are going to do it from
next year,

Shri Raj Bahadur: As I said, it is
not an easy matter to select the site,
and it is not an easy matter to iron
out all the difficulties about exemp-
tions and the extent and areas of
exemptions to be given regarding im-
ports, operation of customs law,
operation of rules of foreign exchange,
etc, All this takes time and they
have to be smoothed out by the
various Ministries concerned who are
bound to consider it with due caution,
hecause it is the first experiment we
want to launch upon.

Shri P. R. Patel: May I know the
nature of the industries to be set up
in this free zone and whether the free
zone will be also for commerce?

Shri Raj Bahadur: About the nature
of industries, it is difficult for me to
say, because it will depend upon the
type of industries considered suitable
by the Ministry of Commerce and
Industry. I did not follow the last
part of the question.
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8hri P. B, Patel: Whether the free
zoneg will be also for commerce.

Shri Raj Bahadur: Yes, Sir, it will
be for commerce also, not only for
industry,

Bhri Ranga: Are we to understand
that within the area that would be
fixed, such industries as come to be
established there would be able to
import whatever machinery they
want without having to pay customs
duties and so on?

Shri Raj Bahadur: Some sort of
freedom for the purchase of machi-
nery or some sort of exemption would
be of that pature,

Shri Subbiah Ambalam: Is the
Government of India considering any
other area to be declared as a free
zone in the south?

Shri Raj Bahadur: After we have
gained experience from this particular
frep trade zone, that question might
be taken into consideration,

Some Hon. Members rose—

Mr. Speaker: We spend away all
the time on the first question as if
there are no other questions on the
Order Paper.

Second Shipyard

(_Shri V. Eacharan:

Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Starred Question
No. 79 on the 15th November, 1960 and
state:

(a) the up-to-date progress made
in setting up the Second Shipyard at
Cochin;

(b) whether the negotiationg for
technical collaboration with UK,
West Germany, Japan and Sweden
have since been concluded; and

(e) if so, with what results?
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The Minister of Btate in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) Land acquisi-
tion proceedings are still in progress
and the lands are expected to be
handed over during 1961-62.

(b) and (c). The question of
obtaining technical|financial collabo-
ration for this project from foreign
countries ig under active consideration
of Government. It will not however,
be in the public interest to disclose
the progress made so far in this re-
gard,

Shri D. C, Sharma: There is a
news item appearing in the papers
that the second shipyard may not be
practicable in the Third Five Year
Plan. Is there any truth in that news-
paper report?

Shri Raj Bahadur: I do not think
there is any truth in that.

Shri D. C. Sharma: May I know
with which foreign country we are
seeking collaboration so far as the
setting up of the second shipyard is
concerned?

The Minister of Transport and
Communicationg (Dr, P. Subbarayan):
It has already been said that the
question js under active consideration,
It will not be in the public interest
to give out with whom we are nego-
tiating, because that will then spoil
the negotiations,

Shri Raghunath Singh: Has any
amount been allotted in the Third
Five Year Plan for the second ship-
yard?

Shri Raj Bahadur: [t has been in-
cluded in the draft plan and an
amount has been allotted.

Shri Raghunath Singh: What is the
amount?

Shri Raj Bahadur: That is a matter
under consideration. Ag a matter of
fact, the scheme envisages that it
would cost about Rs. 20 crores and
the matter is being considered what
particular allotment should be made
for this particular project.
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Shri Maniyangadan: May I know by
what time the negotiations will be
concluded and when the second ship-
yard will be started?

Shri Raj Bahadur: The essential
problem, so far as the shipbuilding
industry is concernci. is to produce
ships at an economic and competitive
cost, so that the companies which buy
them are not put at a handicap vis-
a-vis other competitors in the field.
Therefore, we have got to take techni-
cal assistance from a country which
can help us in achieving this objec-
tive. And we have also to get the
necessary collaboration for the pro-
vision of foreign exchange. For both
these matters we are negotiating.

Shri A K. Gopalan: May I know
whether, according to the present
position, the shipyard will be complet-
ed during the Third Five Year Plan
period?

Shri Raj Bahadur: I cannot exactly
say that it will be completed. I think
we shall have made a beginning and
we shall have made a fair advance.
Maybe if everything goes on well, we
may also complete it.

Shri A. K. Gopalan: May I know
whether ‘beginning’ means that land
will be acquired within the third
Plan?

Shri Raj Bahadur: I have already
indicated that land will be acquired
this year. Even that involves cer-
tain procedures—publication declara-
tion, survey, preparation of estimates,
valuation and checking of that valua-
tion. All these take time. Then,
there is allotment of land to displaced
persons. All these matters cannot be
undertaken all of a sudden. They
take time. I think we are going as
speedily and expeditiously with this
particular scheme as possible,

Shri Tangamani: May 1 know whe-
ther Government propose that Rs. 20
crores should be allotted for this
scheme, if they are anxious about the
completion of this scheme by the
third Plan?
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Shri Raj Bahadur: That is a sug-
gestion for action.

Shri Warior: May I know whether
the. land acquisition proceedings have
already started and are progressing
well according to the schedule?

:Shri Raj Bahadur: We have already
published a declaration relating to
49-48 acres of patta land. In regard
to Government land, we have already
written to the State Government to
give that land to us free of cost, as
has been done by other State Gov-
ernments for similar projects. Survey
work and preparation of land acquisi-
tion records has been completed in
reaspect of the entire area. Valuation
statements are being finalised incorpo-
rating the PWD valuation statements.
Valuation work is likely to be com-
pleted by the end of this month itself.

Shri A K. Gopalan: May I know
whether top priority is given to this
project and also the amount that is
set apart for this project in the third
Plan?

Shri Raj Bahadur: Due priority is
being given to this project. Regarding
the amount to be set apart in the
third Plan, I have already indicated in
another reply that the exact amount
to be allocated is yet under considera-
tion.

Shri Chintamoni Panigrahi: The
hon. Minister stated that it will cost
Rs. 20 crores, but it has not been
included in the third Plan.

Shri Raj Bahadur: It has been
included in the third Plan.

Shri Chintamoni Panigrahi: He said
Rs. 20 crores have not been included
in the third Plan,

Mr. Speaker: Rs. 20 crores is the
total sum. .What amount is to be
spent in.the third Plan is yet under
consideration,
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Ayurvedie Rescarch Courses im
Medical Colleges

|_ Shrj Bibhuti Mishra:

Will the Minister of Health be
pleased to state:

(a) whether it has been decided to
introduce Ayurvedic Research Courses
on modern lines in Medical Colleges;
and

(b) if so, the total amount sanction-
ed for the same?

The Minister of Health (Shri
Karmarkar): (a) No, Sir.

(b) Doeg not arise,

I should like to add that Govern-
ment have a feeling that it will be
better for the students of medical col-
leges if they also have an opportunity
of learning something about ayurveda.
Therefore, they are considering pro-
posing full-time ayurveda professors
in the colleges. We have circularised
the State Governments offering six in
the first instance. We are awaiting
their reaction.

Shri P. G. Deb: May I know whe-
ther the Government have sought the
opinion of the University Grants
Caommission in this regard?

Shri Karmarkar: It is not necessary
to do that and therefore we have not
done so.

it farurfan forst : v A wrfoit
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Pandit D. N. Tiwari: May I know

when the ayurveda courses are intro-

duced whether all the courses of

ayurveda will be introduced in full

or there will be partial introduction in
the medical colleges?

Shri Karmarkar: We would iike
every modern medical college student
to know something of ayurveda, not
in full, The student will be crushed if
it is introduced in full

Stwat woon dwar: ¥ dhEA

Fifawt * faarfagi st fagr #rgafy
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Shri C. R. Pattabhi Raman: Will
the original Indian names be kept or
will their Latin equivalents be kept?
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For instance, sarpagandhi is called
Rudolfia Serpentina, I want to know
whether the original Indian names in
Sanskrit, Tamil or Telugu will be
kept.

Shri Karmarkar: Without deteri-
ment to efficiency, I should like all the
foreign names to be translated into
Indian languages, so that our people
may be familiar with them,

Shri C, R. Pattabhi Raman: I am
referring to Indian names, 1 have
given the example of sarpagandhi
which is called Rudalfia Serpentina.

Shri Karmarkar; If my hon, friend
makes it a point never to refer to
serpentina even in Parliament, 1 am
quite sure that sarpegandhi will be
more popular and serpentina will be
less popular.

Shri Chandra Shankar: May I know
whether the ayurveda students of
Indian universities get admission in
foreign universities?

Shri Karmarkar: There is a recipro-
cal arrangement by which certain
Indian degrees are recognised by
some institutions in foreign countries
and their degrees are recognised by
us. There is reciprocity.

Shri Sampath: May I know whether
the other indigenous systems like
unani and sidha will also be taken up?

Shri Raj Bahadur: We are just ury-
ing to make a beginning.

Shri Ajit Singh Sarhadi: May I
know whether the views of the Indian
Medical Council were taken and whe-
ther they have agreed to the feasibi-
lity of the introduction of this
scheme?

Shri Karmarkar: It is not necessary
for us to take an opinion in every
matter. We have offcred these profes-
sorships to the colleges and we want
to subsidise them fully. In the case of
those of them who want to take these
professorships, we will also  include
this in their course,
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Shri Ajit Singh Sarhadi: I want to
know whether the views of experts
have been taken about the feasibility
of introducing ayurveda courses in
medical colleges which deal with
allopathy? v

Shri Karmarkar: I think we look
upon ourselves as fully expert in tiis
matter.

‘Wagons for Transport of Salt

*46, Shri Harish Chandra Mathar;
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that large
quantities of salt from Sambhar could
not be lifted because of short supply
of wagons in 1959 and in 1960;

(b) what was the demand and
supply of wagons and consequent loss
to the company and railways because
of short supply; and

(c) whether salt company's future
demand has been ascertained and
adequate arrangements made?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No. It
is not a fact that large quantities of
salt from Sambhar could not be
lifted in 1959 and 1960 because of
short supply of wagons. There was,
however, some short supply of wagons
during certain months of 1959 and
1960 which was subsequently made
up.

{b) 16,516 wagons in the year 1959
and 14,270 wagons in the year 1960
were loaded at Sambhar sources leav-
ing an outstanding demand of 52
indents and 23 indents respectively
at the end of December '59 and
December '60. There was no loss to
the Railways on this account. Gov-
ernment are not aware of the loss to
the Salt Company.

(c) The demand of the Salt Com-
pany for the year 1961 has been
furnished by the Salt Commissioner,
Jaipur, as 52'5 wagons per day at 30
working days. Arrangements are
being made to meet the demands to
the maximum extent possible.
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" Shri Harish Chandra Mathur: Are
Government aware that even in their
first authentic report which they have
placed on the Table of the House it
is mentioned that this salt company
has suffered a great loss because of
want of supply of wagons? Do I
take it that that report which came
from this Government Company is
not correct?

Shri Shahnawaz Khan: I have
stated the position as it exists at
present. There was an outstanding
of 52 wagons at the end of 1959 and
an outstanding of only 23 wagons at
the end of 1960. This is not a very
large figure and I am sure the hon.
Member would not accuse the rail-
ways of letting down the salt indus-
try.

Shri T. B. Vittal Rao: According to
the figures given out, the Salt Con-
troller wanted at the rate of 525
wagons per day, which is much more
than the 52 wagons short for the
whole year. It is something like 1500.
May I know when we will be in a
position to transport the traffic cur-
rently and how long this chronie
shortage of wagons will go on?

Shri Shahnawaz Khan: Although the
the quota is rather high, the Salt Com-
missioner and his organisation make
day to day indents, which are met
with by the Railways. By and large,
we are meeting all their demands.

Shri Harish Chandra Mathur: We
were told that we are surplus in
wagong and we are now in a position
to export wagons, May I know whe-
ther the same position continues and,
if so, whether there is any other
bottleneck other than the shortage of
wagons for lifting salt?

Shri Shahnawaz Khan: I would
like to inform the hon. Member that
there are two categories of salt. One
ig classified as zonal salt, which is
moved under a higher category, cate-
gory (C). The other is non-zonal
salt which is moved under category
(E), which is a lower category, If
there is any difficulty, it is on account
of this,
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Shrij Harish Chandra Mathur: I
have not been able. to follow the
answer. Whether there is any diffi-
culty in lifting category (E) salt and
category (C) salt or not, we are told
there is a surplus of wagons. It is a
statement laid on the Table of the
House, Now the hon. Minister says
that they are able to lift the salt.
Then the Ministry of Commerce and
Industry is in the wrong because they
have made a clear charge against the
Railway Ministry and said they have
suffered a heavy loss because of the
non-supply of wagons. Now I am
asking a general question whether all
kinds of salt can be lifted or not and
whether there is any bottleneck.
What is the position regarding cate-
gory (E), which means a lower
category, Why is that salt not lifted?

Shri Shahnawaz Khan: It is quite
obvious that category (C) will move
before category (E). Although we
may be surplus in wagoms at certaln
times of the year, during the busy
season, particularly during the sugar-
cane crushing season every surplus
wagon is utilized for transporting
sugarcane to the maills. When the
busy season is over we try to make up
for the lapse that might have occurred
during the busy periods.

Mr. Speaker: Then what is the sur-
plus wagon? The hon. Member wants
to know what the surplus is? It is
a surplus only whenever it is not in
demand. When wagons are not in de-
mand. they are always in surplus. It
is surprising. If there is a surplus it
means there is no deficiency at any
time. If there is a heavy demand by
sugar to that extent there is no sur-
plus and there is a deficit for salt. He
wants to know whether there is that
deficit.

Shri Shahnawaz Khan: We are try-
ing our very best to build more and
more wagons. But the country is also
developing very fast.

Mr. Speaker: Then there is no sur-
plus.
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Shri Harish Chandra Mathur: Now
that this matter has been discussed
between the Salt Commissioner and
the Managing Director may I take it
that there will be no difficulty regard-
ing the lifting of salt completely to
the satisfaction of the company, be-
cause it affects labour wvery much?
May I have this assurance now from
the hon, Minister?

Mr. Speaker: The hon. Member will
have to wait to speak on the railway
budget? Why should he have an as-
surance from the Deputy Minister?

Shri Harish Chandra Mathur: I
thought he knew the position and
would say something,

Mr. Speaker: He should ask the
other Minister,

=t gerew fag : Awe, i 9
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Mr. Speaker: That is another matter.
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Mr, Speaker: There have been a
number of questions regarding the
shortage of coal and I have admitted
a “No Day Yet Named Motion"”, which
may come later on. But, in the mean-
while, I have asked the hon. Minister
to make a statement on a Calling
Attention noticee. He will do so
tomarrow or the day after.

Shri Braj Raj Singh: Day after
tomorrow will be too late. There are
reports in the press about riots in UP,
specially in Kanpur, and the District
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Magistrate has stated that the law
and order position is very acute there.

Mr, Speaker: I have ask the hon.
Minister to make a statement to-
morrow,

Gradation of Foodgrains

w48, Shri Vldyﬂ. Charan Shukla:
Shri Pangarkar:

Will the Minister of Food and
Agriculture be pleased to refer to the
reply given to  Unstarred Question
No. 519 on the 10th August, 1960 and
state:

(a) whether the proposals relating
to uniform scheme of gradation of
foodgrains have since been circulated
to the State Governments and other
organisations concerned with the sub-
ject; and

(b) if so, what are the salient
features of the proposals?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Standards for grading paddy, rice and
wheat have been worked out and these
will soon be circulated to the State
Governments and other organisations
for their opinion.

(b) A statement is placed on the
Table of the House. [See Appendix
I, annexure No. 9].

Shri Vidya Charan Shukla: Coming
to part 3 of the statement relating to
rice, may I know whether it will cover
all the varieties of rice that are gen-
erally offered in the market for pur-
chase by the cultivators? For ex-
ample, I find Kanki, which is broken
rice, has not been indicated here.
Under what classification will it be
included?

Shri A. M. Thomas: It will not
come within the classifications that
have now been suggested. It will be
Kanki rice, that is, absolutely broken.

Shri Vidya Charan Shukla: May I
know whether there were complaints
regarding the classification of rice i
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the past and whether any steps have
been taken now to see that no such
complaints arise in future whenever
any gradation of rice is made?

Shri A, M Thomas: It is not correct
‘0 say that there have been com-
plaints regarding the classification.
My hon. friend may be referring to
the classification that we have adopted
for procurement purposes. We are
not purchasing Kanki. We have
allowed export of Kanki outside the
zone,

Shri Vidya Charan Shukla: I was re-
ferring to the complaint made by the
Governments of Orissa and Madhya
Pradesh that for the same class of rice
different classifications are made and
different prices are paid by the Cen-
tral Government. I want to know
whether any scheme has been worked
out so that np such complaints are
made in future,

Shri A. M, Thomas: We try to
follow a uniform policy in the matter
of classification and fixation of pro-
curement prices.

Shri Yadav Narayan Jadhav: What
is the target date for Agmarking these
varieties?

Shri A. M. Thomas: This is a very
important factor in the national econo-
my. Even the advanced countries
which have adopted grading and
classification, for example, Canada
and USA, have taken 75 years to
come to their present classification.
So, it cannot be done in a hurry. We
have called for comments of the State
Governments. We have also asked the
various organisation to offer their
comments and, if at all, we will be in-
troducing it only gradually and ot
on a compulsory basis.

Shri Tangamani: From the state-
ment I find that there are four groups
of rice, namely, superfine, fine, medium
and common. May I know whether
there are also sub-groups under these
four main groups or the prices are
fixed on the basis of these groups?
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Bhri A. M. Thomas: There will be:
sub-groups also.

Aircrafts for LA.C.

+
( Shri A. M. Tarig:
49 J Shrimati Ha Palchoudhuri:
" 7} Shri Birendra Bahadur
| Singhji:
Will the Minister of Transport and
Communications be pleased to stale:

(a) whether a proposal is under
consideration of Government to ac-
quire a new fleet of aircrafts for the
Indian Airlines Corporation;

(b) if so, the details of the proposal;
and

(¢) how Government propose to
dispose of the old aircraft?

The Depuiy Minisier of Civil
Aviation (Shri Mohiuddin): (a) The
question of acquiring more modarn
aircraft for the Indian Airlines Cor-
poration is constantly under consider-
ation.

(b) Five Fokker Friendship will
be delivered in about 4 months time.
For the present it is proposed to ac-
quire a few second-hand Viscounts as
addition to the existing fleet.

(c) Some of the old aircraft will be-
disposed of towards part payment of
the Viscounts which are to be acquir-
ed.
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Shri Birendra Bahadur Singhji:
May 1 know whether there is any
proposal under which the Super-
Constellation planes which are being
operated by the Air-India Interna-
tional are likely to be bought by the
Indian Airlines Corporation as re-
placement?
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Shri Mohiuddin: That proposal,
i.e. that IAC may use super constella-
tion, is also under consideration.
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Shri Jaipal Singh: Is the hon.
Minister in a position to inform the
House whether there is any truth in
the report that an Indian national in
America wanted to have a barter deal
to give us new Viscounts, or even
second-hand ones, in exchange of these
dilapidated, old and demobilised ones
that we have in our country?

Shri Mohiuddin: The proposal un-
der consideration, ag I have stated in
my written reply, is that old aircraft
will also be given in part payment
of the second-hand Viscounts that we
propose {o purchase,

Shri Mohammed Imam: I think
some time back there was a proposal
to acquire some Viscount aircraft
from Burma. How far has that
materialised?

Shri Mohiuddin: That proposal has
fallen through. The Burmese Govern-
ment did not want to sell them,

Sardar Igbal Singh: May I know
whether it iz a fact that this proposal
is under consideration of the Govern-
ment for the last two years? If a de-
cision had been taken two years ago,
new Viscounts could be obtained this
vear,
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Shri Mohiuddin: This proposal has
been under consideration only for the
last six or eight months.

Shri Tangamani: Is it a fact that
some of the old aircraft which are
being sold under the barter agree-
ment are not fetching the usual price
which is due for them? Is there any
truth in the statement that this deal
has not been favourable to us?

Shri Mohinddin: I may mention that
Herons and Vikings, for example, are
the aircraft which may be given in
part exchange and the IAC have been
trying to sell them for the last two
or three years. As far as the com-
parison of the prices is concerned, it
will be very difficult for me to say
whether the prices are very low or
high because the world prices for
piston engines at the present moment
are very low.

Shri Vidya Charan Shukla: Is it not
a fact that the Ministry of Defence is
under way to manufacture a civilian
aircraft in this country which has
been ordered by other foreign airlines
for domestic use? What considerations
weigh with the Government in not
taking this aircraft produced in India
and in purchasing aircraft for which
the entire payment will have to be
made in foreign exchange?

Shri Mohiuddin: This is a proposal
for meeting the urgent requirement
of the Indian Airlines Corporation.
As the hon. Member is aware, traffic
at the present moment is increasing
very rapidly and we want a few
Viscounts to meet the immediate needs
of traffic. The hon. Member is asking
a question about the long-term need.
Of course that will be considered latar
on.

Shri Vidya Charan Shukla: Is it not
a fact that the Defence Ministry offer-
ed to the IAC to meet their immediate
requirements also of this aircraft?

Shri Mohiuddin: No, Sir. The Avro
is still under manufacture. It is not
available as yet.
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Dr, Vijaya Ananda: May I know if
Dakotas would be replaced by better
aircraft? If so, by when?

Shri Mohiuddin: It is rather a diffi-
cult question to answer, but we are
trying to introduce modern aircraft.
As far as Dakotas are concerned, they
are very good aircraft. They are in
service and will perhaps remain for
a long time.

Shri Morarka: Some time ago all
our Viscounts were grounded because
they developed a certain defect. All
these aircraft which were grounded
were bought new. May I know whe-
ther Government considers it safe to
purchase second-hand Vi ts par-
ticularly in view of the experience
that these Viscounts had developed a
certain defect?

The Minister of Transport and Com-
maunications (Dr. P. Subbarayan): As
a matter of fact the Viscounts were
grounded as a matter of precaution
and when the man from Vickers came
he found that eight of them were all
right. Only two were found fault
with which are being dealt with.
The hon. Member is wrong in his
premise when he says that they were
groundeqd because they were not found
quite suitable. That is not the case.
Secondly, if we do purchase these
second-hand Viscounts, we shall take
care to see that they are perfectly
right before we put them into service.

Shri Birendra Bahadur Singhji: May
I know whether the Government con-
sider that the Fokker Friendships,
which will be operating shortly, will
be suitable for landing in Assam and
in all the border areas?

Shri Mohinddin: The Fokker is be-
ing put into service on the  Assam
side. The House has been informed
about it so many times before.

Shri M. L. Dwivedi: Is it not a

Mr. Speaker:
allow it.

I am not going to
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Shri M. L, Dwivedi: It is an impor-
tant guestion.

Mr. Speaker: Hon. Member is so
intelligent and alert that he wantg to
ask a supplementary question on every
question. What can I do then? Next
question.

Surplus Wheat in Punjab

+
(" Shri Sampath:
Shri P. G. Deb:
Shri S, A Mehdi
#50./ Shri Ram Krishap Gupta:
Shri Assar:
Shri Vajpayee:
’ Shri Ajit Singh Sarhadi:
{_ Shri Bishwanath Roy:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether any discussion was
held regarding the disposal of Punjab
surplus wheat on the 30th December,
1960; and

(b) if so, the action taken in the
matter?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Yes, Sir.

{b) The Punjab Government were
specially permitted to sell their sur-
plus stocks of wheat to private parties
for export to any part of the country.

Shri Sampath: May I know whether
the Government of India has agreed
to take a certain amount of wheat
from the Punjab stock?

Shri A. M. Thomas: No, Sir. The
Government of India has not agreed
to take any stocks, but the Govern-
ment of India has given all facilities
which the Punjab Government has
asked for the disposal of this wheat.

Shri Sampath: May I know whe-
ther the Government of India has
asked the Punjab Government to
agree to enlarging the wheat zone,
that is, the free movement of wheat?
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Shri A. M. Thomas: No, Sir. This
matter is not tied up with the enlarge-
ment of the wheat zone at all.

Shri Ajit Singh Sarhadi: Is 1t a fact
that the Punjab Government has re-
presented that it be allowed to keep
certain stocks to stabilise prices if it
is necessary and if prices come down?

Shri A. M. Thomas: That is so. The
Punjab Government had in stock
about 1,65,000 tons of wheat including
10,000 tons of imported wheat, They
have now disposed of 53,000 tons and
1,12,000 tong remain. It is their idea
to keep about 31,000 tons by way of
reserve stocks,

Shri Ajit Singh Sarhadi: I want to
know if it is a fact that the Punjab
Government has been permitted to
keep the stock for the purpose of
stabilisation of prices,

Shri A, M. Thomas: There i3 no
question of permitting the Punjab
Government. It is left to the Punjab
Government to keep any gquantity by
way of reserve stocks. They are go-
ing to keep about 31,000 tons by way
of reserve stocks.

Shri Assar: May I know (f any rate
has been fixed?

‘Shri A. M. Thomas; They have been
able to dispose of this at the rate of
Rs. 15-8-0 per maund for naked wheat

_ Plus the price of gunny.

Shri Bishwanath Roy: In view of
the fact that in Punjab the position
regarding wheat is quite satisfactory,
may I know whether the zonal system
would be enlarged to cover the whole
country or would it cover only nérth
India or Punjab?

The Minister of Food and Agricml-
tare (Shri 8. K, Patil): So far as
wheat is concerned, very soon there
will be only one zone. We are think-
ing about that.

Shri P, R .Patel: I would like to
know whether the surplus in Punjab
has accumulated because of the import
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of foreign wheat and because of the
wheat prices having gone down.

Shri A, M. Thomas: That is not
quite correct. They have not been
taking substantial quantitiez of im-
ported wheat,
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Shri B, K, Gaikwad: What was the
guantity of surplus wheat in Punjab
and is it a fact that considerable
cultivable Government land is avail-

able but it is not yet brought under
cultivation?

Shri A. M. Thomas: I have no infor-
mation with regard to this,

Sardar Igbal Singh: Moy I know
whether the Government of India is
also considering to take some wheat
from the Punjab Government for its
central reserve? If not, why not?

Shri A. M. Thomas: No, Sir.

Shri Bishwanath Roy: In view of
the present arrangement regarding
wheat, may I know whether any other
foodgrains would have the same sort
of arrangement?

Shri S. K. Patil: No. So far as
wheat is concerned, we have not only
enough, but abundant supply and the
States themselves want that these
zones should be expanded. Other-
wise, there is no market. In this
particular case, we have allowed the
Punjab Government to sell their
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wheat anywhere when it fetches e
price. Therefore, the time has come
and We are very seriously thinking
whether so far as wheat is concerned,
all the zonal restrictions should not
go.

Shri Braj Raj Singh:
next crop comes in?

Before the

Mr. Speaker: Next question. There
does not seem to be any representative
of the consumer in this House.

Shri Harish Chandra Mathar: Not
from the Punjab point of view. The
hon. Minister just now said that the
Madhya Pradesh wheat may have gone
rotten and if it is not sold, it is the
responsibility of the State Govern-
ment. Does the hon. Minister realise
that it is the country as a whole which
suffers when foodgrains like wheat
are permitted to deteriorate and be-
come unconsumable? It is certairly
the responsibility of the Central Gov-
ernment which is responsible for sup-
plying food to the whole country.

Shri S, K. Patil: This House knows
that the Central Government was try-
ing for months and months together,—
quite a number of questions were
asked in this House—and our request
to that Government was that it was
not necessary in the present stage to
do that procurement. They did it
Let us not go over the past. It is that
wheat, which has been referred to as
spoiled. Now the situation is different
because there is no restriction.

Shri Harish Chandra Mathur: The
State Government and the Central
Government are responsible.

Shri A. M. Thomas: With regard to
Shri Harish Chapdra Mathur's gques-
tion.....

Mr. Speaker: I am not going te
allow it. Hon. Ministers need not
answer a question unless I eall them.
Next question.



235 Oral Answers
ffrm  Aamex
(ﬂ}lo mofﬁﬂ
Al T qreEtE
st wweE w= o

=t wata fog wed
ﬁ'{'ﬂ;-’l'l‘l’ fﬂ'g:
=t Jo Ho AWWT :
5t TR Zifer :
sfiwe AT WERE
=t qEE AATET

st me o

w5t W wemT

5 HET

=l g waed
S qrEE ATOOW ATHE
ﬂ.‘l'ﬂhﬁrﬁ

'11-1

-

F77 oftage agr €= WA AR
TaT #Y Far w4 fF o

(%) 3t fameaw, teco w1 “Hfema
TEYred MRE AT wgw § A
T ¥ Fr w0 7 fow ¥ wAeew
ofgre w4 war 7 fadAr F sz 3atz
g § aw 37 T

() @ % €T I A ATH
# fFadt gt gds

(7) 7qr & wguar 2 F fAg
I WA QT 9T AT H AT ATE
IFTF 97 10 q I F & i gy
ARL i

() 37 eaeq § H1T 97 ATTHET

ary gf & ?

afEga @97 Hate darew § Tww
sat (st Tw agEe) o (F) & (%).
T faug & oF fagor awr =27 0%
& qEAT R

FEBRUARY 16, 1961

Oral Answers 236

fararor

Wad gfeeqs @i Fr Ao
TAFAT &7 URo Two ‘Zfogyw Ffaey
(8e%o Sfro WTTo Fo——Fowte o
Tqo o) wEgrr A W T IATEET
fFTen aqr wWriw T "7 gOd ¥t &
A9 g I || F AqF g 4T,
3¢-13-%0 FT IF T AW AT FX F
FTOO 3-1-%9 H TfETT Q97 23-00
A IAE F O FqE X T M7 A7
¥ WA & afvorrReey 7 74 wFmy
AT g qYg 76 g1 T 4 | I7 gHIAT
¥ uF @ o

T4 &1 9 faF @ arforsg AT
afafraw eys & el arforsy amfe-
g famT FerparT g v o @/ 2
ANaT: 3w 9 gF faAmEra o
F AT F FTLON FTFF T AT HF |

3 AT § F=E 1 & F
e sfieaT w3 ATRE TET F Av
HZHT AN § AR AR AT A
2T oy sufe gATeA g1 9 %

I¥ FHEA § A9 gu wefeai § &
mF # gg fom @ fafran gais
fFren & uF meomTer § g7 @ & Eiy
safe aTT A1 91 @ § A9 5 arey
F7 aur g # g€ ol amam A
wgfT &1 graman fam sm wgr

st Ho ATo frddY : W1 awrw Hav
qee 9T TET T § 999 faar 2 fe
FEIT T W A F FTLOAT FT afT
Fr o1 @ & 1 A I 4w § f
wt fFaa feat § g gR o gnEr
qu qur faaver & faw i ?

TR ALY © TF G Feq &
A gW IHA! A # Wl U wTA



237 Oral Answers

7y & Wi Ared § fF wiw § AR
T i | feeg T A 9w A §
T FEE HAEqT # Jo Fo 7 F HWT
ITFT YT FIAT NEWF § 1 qiT AGA
o1 @F a1 St arw w7 3y Afawrd §
FART a7 AT G | I qF ITHI
T F g, IN a9 a% oiT O A
FEL AT /HRAT F

=t o Wro fgEAY : & FRAT ATFAT
g fF 91 13 wEAY wrAa T F fAq Aa g,
T4 F fow 717 o o A97 § A qwWr
# 7 1, IAXT T FT FT FIE qAS
feaT a1 At Far wfeareat @y 7
fmafegsaseaan?

St OF gL : HAET F AT 4§
AprF A e dT A gE AT AT E
fR A9 S 3% 72 | Frg fegfr &
IART A TE AT B IAET AR TE
4 73 w9 F fawy & o ¥ foq 3@
FfaT 741 g fF @i & afonsi &
gz # fRdl Tw #1 F 7T A0 T
IqF A F 737 o7 FE |

Shrimati Mafida Ahmed: May I
know whether the Government have
any information why the Salvage
party was sent to the burning vessel
when it had already been declared
abandoned and whether any enquiry
has been instituted to probe into the
matter?

Shri Raj Bahadur: I :incerely wish
I could answer, but I am not in a
position to do so, particularly because
it is a subject matter of enquiry and
unless the enquiring officer expresses
any opinion about it in the report
which we expect, it is not wise for
me to say anything about it.

Shri Muhammad Elias: Under the
Sea Vessels Act, no ordinary cargo
ship is allowed to carry explosive
materials. May I know why the
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Indian Navigator was carrying explo-
sive material as a result of which fire
broke out and valuable lives were
lost?

Shri Baj Bahadur: In the question,
the hon. Member assumes certains
things which I am not in a position
to deny or affirm, because it is, again,
a matter of enquiry, what type of
cargo this Indian Navigator was
carrying.

Shri Indrajit Gupta: I find from the
statement, there is mention of com-
pensation paid to survisors. May I
know whether any compensation has
been paid to the families of the 13
people who lost their lives, because,
I am given to understand according
to terms of the contract, their families
are entitled to Rs. 17,000 each as com-
pensation? Has this amount been
paid or not?

Shri Raj Bahadur: Therz are three
categories of workers involved nor-
maly in such compensation cases:
crew, who are entitled to compensa-
tion under the Workmen's Compensa-
tion Act, officers who are entitled to
compensation under articles 10 and 19
of the agreement with the Maritime
Union of India and dependants of
cadets in which case compensation is
awarded ex-gratia by the companies
concerned. Under all these three res-
pective categories, dependants of the
unfortunate victims are to get com-
pensation,

Shri Indrajit Gupta: Have they re-
ceived compensation?

Shri Raj Bahadur: I cannot say
whether they have received compen-
sation, 1 think steps are being taken
to expedite payment of compensation.

Shri Raghunath Singh: It appears
from the papers that salvage tugs of
the UK, France and ine Dutch were
also present there. May I know whe-
ther they dared to save this Indian
ship?
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Shri Raj Babadur: It is too much
for me to say before we get in this
matter a report from the officer who
has been appointed to enquire into
the unfortunate tragic accident,
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Mr. Speaker: The latter
was asked.
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Mr. Speaker: Next question,

Shri Hem Barua: May I ask a ques-
tion?

Mr, Speaker: Shri Hem Barua came
late.
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Shri Hem Barua: I am sorry. May
I know how long this enquiry com-
mittee would take to enquire into the
accident and whether any preliminary
information is gathered from those
people who have survived this catas-
trophe?

Mr. Speaker: He said that the en-
quiry is there,

Shri Raj Bahadur: There are (wo
enquiries: one about the Indian Navi-
gator and the other about the Indian
success relating to the 13 officers or
men who went in the salvage party.
Both the enquiries are or will be
proceeding. It is not wise for me to
anticipate the findings and results of
the enquiries,

Protective Foods

*52. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
availability of protective foods has
not recorded any increase in per
capita consumption since the com-
mencement of the First Five Year
Plan; and

(b) if so, the reasons therefor?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
No. Available information shows
that there has been some increase in
per capita availability of protective
foods like milk, fish, eggs, meat, oils
and fats and pulses since the com-
mencement of the First Five Year
Plan.

(b) Does not arise.

Shri V. P. Nayar: Do I take it from
the answer of the Deputy Minister
that the relation between nutritional
disorders and protective foods has
registered any remarkable change
during this period?

Shri A. M. Thomas: Yes. There has
been some change. For example, in
the matter of fish, it was in 1951, 1-86
kilograms per year. The available in-
formation is for 1958. It is 2-31 kg. .
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Bhri V, P. Nayar: May I know whe-
ther, in the figure given for fish, the
Government have taken into consider-
ation that very large quantities of fish
have not been used as food, but as
mannure during these years?

Shri A. M. Thomas: That was <o
because of the glut in the market,
especially for fish of sardine varieties
in the Malabar coast it has been like
that.

Shri V., P. Nayar: 1 wanted to know
whether 2.56 kg. per year as indicated
by the hon. Minister really refers
to the quantity of fish consumed or
the quantity of fishes made available
by the catches divided by the number
of persons. If you say thai fish is
consumed at the rate of 2.56 kg if is
one thing. If it is the total catches
divided by the number of persons, it
is a different thing. I want to know
whether that relates to the figure of
consumption.

Shri A. M. Thomas: It is the estimate
of consumption,

Hassan-Mangalore Link

*53, Shri T. B. Vittal Rao: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 822 on the 9th Decem-
ber, 1960 and state:

{a) whether a decision regarding
the Hassan-Mangalore rail link has
since been taken; and

(b) if so, the nature
arrived at?

of decision

The Deputy Ministéi of Railways
(Shri S, V. Ramaswamy): (a) No, Sir.

{b) Does not arise.

Shri T. B. Vitfal Rao: The projects
that ought to be included in the Third
Plan have almost been finalised. May
I know where is the difficulty in
letting us know whether this project
will be taken up or not?

1883(Ai) LS—2.
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Shri S, V. Ramaswamy: This ques-
tion was put in December last to
which I replied that the construction
of this line depended upon the deve-
lopment of Mangalore as a port for
the export of iron ore. It is under-
stood the Ministry of Commerce and
Industry have approached the Plan.
ning Commission for the inclusion of
Mangalore port in the Third Plan. If
it is included, it would follow that the
line may have to be constructed.

Shri T. B. Vittal Rao: While in the
south, the hon, Deputy Minister stated
that an additional amount had been
made available by the Planning Com-
mission for the construction of new
railway lines and that south was
going to be benefited. May I know
whether he haq in mind the Hassan-
Mangalore link?

Shri V. P. Nayar: All the Deputy
Ministers were in the south!

Shri S. V. Ramaswamy: Tentatively
Rs. 25 to Rs. 35 crores have been allot-
ted. Presumably this will come out
of that if it is accepted.

Shri Joachim Alva: The hon.
Minister has laid down the principle,
“no port, no railway”, and the same
principle has been applied in the case
of Karwar. Has the Ministry, in con-
junction with the Ministry of Trans
port, made an enquiry into the
opinion of the experts that the adjoin-
ing river near Mangalore will be so
much silted that it will be almost
impossible to have a port and harbour
there?

The Minister of Railways (Shri
Jagjivan Ram): That question may
be put to the Minister of Transport.

Shri Mohammed Imam: It was
stated by the Minister of Railways
some time back that the question of
linking of Hassan with Mangalore
was connected with the development
of the port at Mangalore. Since the
committee has recommended that the
port should be developed as a deep
draught port, where is the difficulty
in sanctioning this line?



243 Oral Answers

Shri S. V. Ramaswamy: There may
be a report, but the Planning Com-
mission must accept and include it in
the Third Plan. It is only thereafter
that the question of the railway line
will come up.

Shri T. B. Vittal Rao: The hon.
Deputy Minister stated that Rs, 35
crores of additional amount had been
allocated for development of new
railways in the south. May I know
the other railway links under con-
templation to be taken up in the
Third Plan if the Hassan-Mangalore
railway link is not includea?

Shri Jagjivan Ram: We have taken
up the question of some other lines,
new lines to be constructed in the
Third Plan, and the question is being
examined in consultation with the
Planning Commission. We have pre-
pared a list of a number of railways,
and the Hassan-Mangalore line finds
a place in that list too. As soon as
additional allocation is made avail-
able to the railways for the construe-
tion of additional railway lines, this
question also will be taken up.

Shri T. B, Vittal Rao: The hon.
Deputy Minister had stated that
Rs, 35 crores additional money had
already been allotted. That is the
point.

Shri Jagjivan Ram: That perhaps
arose out of some tentative proposals
that were being considered in the
Ministry itself, but the question is
still under examination in consulta-
tion with the Planning Commission.

Bombay Port

+
( Shri Indrajit Gupta:

*54. { Shri Narayanankutty Menon:
|_Shri Ramkrishan Gupta:

Will the Minister of Transport and
Communications be pleased to state:

{a) whether the scheme for the
modernisation of the Bombay Port has
been put off indefinitely; and

(b) if so, what are the reasons for
the same?
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The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
scheme for the modernisation of the
Bombay Port has not been put off
indefinitely. It was examined by Mr.
Posthuma, the United Nations Expert
who recently wvisited India. His
report is awaited.

Shri Indrajit Gupta: Is it not a fact
that this scheme for modernisation of
Bombay port estimated to cost about
Rs. B4 crores was worked out after
several years of consultation beiween
the Port Trust Commissioners of
Bombay and the Ministry? How is it
then that the moment that the U.N.
expert came and examincd it, he
found such inherent defects in the
scheme that the whole thing has had
to be postponed now?

Shri Raj Bahadur: Firtly, it has not
been postponed. Secondly, it is a new
scheme, not the old scheme. The old
scheme was what is known as Miui-
mum Development of Boribay Port.
That was something quita different,
which did not add to the capacily of
the port, but only gave us a larger
rumber of deep draught berths, The
new scheme gives about six additional
berths and also :mproves the
efficiency of the port cperations. This
has been recently thought out and
evolved, and it has really met with
the approval of not only the depart-
ment but also the port trust and those
people who were standing by the old
minimum scheme. So, it should not
be said that it has been postponcd.
We have got to examine il through
the UN. expert, and we shail take
his report, views and opinions abcut
it into due account.

Indus Waters Treaty

+
Shri Raghunath Singh:
g5 [' Dr. K. B, Menon:
' Shri B. C. Mullick:
Shri Bishwanath Roy:
Will the Minister of Irrigation and
Power be pleased to state:

{a) whether the forinal exchange
of the instrument of ratification of
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the Indus Waters Trealy beiween the
Governments of India and Pakistan
has taken place;

(b) if so, has Government made any
payments to the Pakistan Govern-
ment according to the terms of the
Treaty; and

(cy what is the amount of pay-
ment?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

{(b) and (¢). In accordance with
Article V of the Indus Waters Treaty,
a sum of £6,206,000 has been paid on
14th February, 1961, to the Interna-
tional Bank for Reconstruclion and
Development for credit to tl..e ladus
Basin Development Fuud, as the fi1st
of the ten annual instalments. No
payment was due to be made by the
Government of India direzt to the
Government of Pakistan under the
provisions of the Treaty,

Shri Raghunath Singh: May I know
whether future pavments will be
made to Pakistan in kind, in the form
of cement etc.?

Shri Hathi: This pavment has been
made in cash. Ther> were scme
reports in the press about payment
in kind. That is a separate guestion
under discussion.

Shri Igbal Singh: May I know whe-
ther Government has considered the
effect of the ratification, especially
the great shortage cf water in the
Gang canal and the Sirhind feedsr?

Shri Hathi: That is an altogether
different question. This relates to the
payment of the first instalment to be
made to the International Eank,

Sardar Igbal Singh: My questicn
was whether the situation was con-
sidered or not before the ratification.

Shri Hathi: That was examired.

MAGHA 27, 1882 (SAKA)
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Shri Bishwatath Roy: May I know
whether the attention of the Govern-
ment has been drawn +o the fact that
there are many places in U.P,, in the
hilly parts, which can be -asveloped
into good places of tourist attraction?

Shri Tyagi: Yes, Mus:oorie is one.

Shri Raj Bahadur: We are essen-
tially concerned with problems of
tourism generally, but we keep the
angle of the foreign tourists foremost
s0 far as the Central Government are
concerned, We have given due and
proper importance to such places as
are important from the foreign
tourist’s point of view, in the matter
of providing all such facilities as
might be required by them.

Shri Tyagl: What about Mussoorie?

Shri Raj Bahadur: It is being luoked
after by the UP. Government.

Shti Nanjappan: Is there any pro-

posal for providing accommodation
facilities at Ootacamund and Wilgiris?

Shri Raj Bahadur: T+ will be diffi-
cult for me to answer about individual
places unless special notice is given
to me,

Shri V. P, Nayar: May [ know whe-
ther the Government of India are
maintaining any rest house in such
places which are inside the States at
the Government of India's cost?

Shri Raj Bahadar: We are putting
them up at about 25 places; out of
this 12 have been completed, the rest
are being completed.

St v @ yEAT A Fer

s §3 @At #1 SRehw o frar

AT | T FA ¥ EgA § AR Oew AT

93 4T T44 Frar mar & ?

s UW AP : TR FFAT I

© qreaf uF aeqe we aAbfor afqr ¥
¢ a8 @ & e wem fr ag a1 7d)

frar o e &, Ffew oa difea g7 &

fardty ST @ @, W & 97 €Al ¥ A
STTH) JAT T | AL § ;0 HEAT,

FEBRUARY 16, 1961

Oral Answers 248

®iggR AFY, A, arerg, wdar,
AT, WA G AT AL T |

Shri Raghunath Singh: May I know
why Banaras is not included, when
all the tourists from all over the world
are coming there?

Shri Raj Bahadur: I can assure the
hon. Member that I have got no bias
against Varanasi, and the Department
has also got none. The fact is that we
have got a very small statisticai unit
attached to the Tourist Department.
They can undertake sucn surveys on
a very limited scale. And this is only
experimental project known a: the
‘Visitors' Count Survey' designed to
estimate the number of people, tou-
rists and non-tourists, Indians or
foreigners visiting 3 few  selected
siteg like those mentioned by me just
a little while zgo.

Shri Ajit Singh Sarhadi: May I
know whether Gobindsagar at Bunvra-
Nangal is also one of these places, ana
whether there are proposals 1s have
hostels and rest-houses there?

Shri Raj Bahadur: I think in colla-
boration with the Punjab Govern-
ment, we shall look after the needs of
Gobindsagar as well in due course.

Shri Venkatasubbaizh: May I know
whether the important pilgrim cen-
tres in Andhra Pradesh, like Srisailam
and Tirupati have been included in
these tourist centres, angd also the ex-
tent of aid that has been given by the
Centre to the State Government to
develop those places as tourist
centres?

Shri Raj Bahadur: I cannot say
much about Srisailam, but I have
visited Tirupati, and I am sure that
everybody will agree that they have
got the best arrangements for our
home tourists, so far as dharamsalas,
waiting houses and rest-housc: are
concerned. 1 wish we had facilities
like these in other tourist centres
elsewhere.



249 Written Answers MAGHA 127, 1882 (SAKA)

WRITTEN ANSWERS TO
QUESTIONS

Spurious Drugs and Herbs

*47. Shrimati Ila Palchoudhuri: Will
the Minister of Health be pleased to
state:

(a) whether the Government of
India’s attention has been drawn to
increase in the sale of spurious drugs
and herbs in the country;

(b) whether any enquiry has been
instituted in connection therewith;
and

(c) if so, the result thercof?

The Minister of Health (Shri
Karmarkar): (a) and (b). No.

(c) Does not arise,

Progress of Community Development
Work

*56. Shrimati Renuka Ray: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that a team
of economic editors and commentators
from the UK. and West Germany
made a recent study of the progress
of the community development work
in India; and

(b) if so, whether they have sent
in their report?

The Deputy Minister of Community
Development and Cooperation (Shri
B. S. Murthy): (a) and (b). A team
of economic Editors and Commenta-
tors of UK. and West Germany, at
the invitation of the Ministry of
Finance, paid a visit to India recently
1o see the progress of our develop-
ment programmes so that on their
return they may give publicity in
their respective papers and journals.
Thizs team, amongst other things,
visited a Training Centre connected
with the Community Development
Programme in Assam and aiso met
the Minister for Community Develop-
ment and Cooperation. It did not
submit any report to this Ministry.
The Minister of Finance has agreed
to answer this question on a subse-
quent date.
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Food Deficits

*60. Shri Chintamoni Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the State Governments
have made fresh assessments of their
food deficits for the 1961-62 period;
and

.- (b) it so, what is the lotal smount
of food deficit in India at prescut?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
ang (b). It is difficult to assess with
any degree of accuracy the deficit of
the country during 1961-62. Much
depends on the next Rabi and Khariff
crops. If the crops are good, the
deficit may be small, otherwise it may
be necessary to put into the market
quite large quantities of foodgrains
to maintain the supply position.

Howrah-Burdwan Electrification

*gl. Shri Rajeshwar Patel: Will the
Minister of Railways be pleased to
state:

(a) the total sum of monev paid .o
the foreign contractors for electrifica-
tion of Howrah-Burdwan sector;

(b) whether the amount paid was
" more than what was stipulated in the
contract; and
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(¢) it so, by how much and the
reasons for the same?

The Deputy Minister of Railways
(Shri Shahnawaz Ehan): .(a)
Rs., 4,28,34,000 (Rupees four crores,
twenty-eight lakhs and thirtyfour
thousands only),

(by No, Sir.

(e} Does not arise.

New Delhi—Tokyo Radio Teletype
Link

*62. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether a Radio Teletype Lirk
between New Delhi and Tokyo has
been inaugurated;

(by if so, at what cost and how
this expenditure has been shared; ard

() whether this has been establish-
ed in response to a recommendation
of the World Meteorological Organi-
sation?

The Depuiy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) Yes.

(b) The expenditure on the Indian
end comes to about Rs, 3,67,000 per
annum and that on the Tckyo end
about which we have no information
is borne by the Japanese Meteorologi-
cal Service,

(c) Yes.

Medical Education in India

+63. Shri Hem Raj:
Shri Muhammed Elias:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 59 on the 15th
November, 1960, regarding the recom-
mendations made by the Conference
of Principals and Deans of Medical
Colleges in India held in September,
1960 and state:

(a) which of the recommendations
for the expansion and improvement
of medical education in the country.
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nave been accepted and steps taken
to implement them; and

(b) what steps have been taken to
make the rural dispensaries attractive
for medical diploma holders and
medical graduates?

The Minister of Health (Shri
Karmarkar): (a) and (b). A state-
ment is laid on the table of the Sabha.
[See Appendix I, annexure No. 10].

V. M. Hospital, Agartala

*64. Shri Dasaratha Deb: Will the
Minister of Health be pleased tn
state:

(a) the number of beds in the
maternity ward of the V. M. Hospital,
Agartala at present;

(b) whether it is a fact that for
-shortage of beds many patients are
-to be kept on the floor frequently in
the maternity ward; and

(¢) if so, what immediate steps are
being taken to cope with the situa-
tion?

The Minister of Health (Shri Kar-
markar): (a). 40 including 19 tem-
porary beds.

(b) Some patients have to be kept
on the floor in an emergency.

(¢) A new 250-bed hospital is under
construction. When it is completed
some of the wards of the V. M. Hos-
pital will be shifted to the new hos-
pital and the space thus vacated will
be allotted for maternity beds.

Jet Planes from Russia
+g5, J Shri Damani:
: Shri Raghunath Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) the details of the offer received
from Russia for jet planes on Rupee
payment basis; and

(b) whether Government have ac-
cepted the said offer?
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The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) U.S.S.R.
have offered to supply aircraft and
helicopters against rupee payment.

(b). The offer has been communicat-
ed to all who may be interested in the
import.

Dock Labour at Haldia

*66. Shri Muhammed Elias: Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
given to Starred Question No. 57 on
the 15th November 1960 and state:

(a) whether any decision has been
taken regarding engaging registered
dock labour at Haldia port; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Faj Bahadur): (a) and (b). A
statement is laid on the table of the
Sabha. [See Appendix I, annexure No.
11].

Employment of Indian Seamen by
Foreign Shipping Companies

57 Shri Raghunath Singh:
" Shri H, N. Mukerjee:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that foreign
shipping companies are not employing
Indian Seamen ag before and the num-
ber of unemployed seamen is increas-
ing in India as compared to previous
years; and

(b) whether it is also a fact that
more than 8,000 seamen have lost their
jobs in foreign going sea-vessels own-
ed by foreign ship-owners?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur); (a) and (b). Yes.

Euthanasia

*68. Shri H. N. Mukerjee: Will the
Minister of Health be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the sug-
gestion emanating from thoughtful
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and experienced medical men regard-
ing the legalisation, with all proper
safeguards, of the practice of euthana-
sia in cases of incurable and agomis-
ing diseases; and

(b) whether the matter will be ex-
amined?

The Minister of Health (Shri Kar-
markar): (a) and (b). The matter is
being looked into and a statement
containing the requisite information,
when available, will be laid on the
Table of the Sabha.

Railway Medical Men
*$9. Shri Tangamani; Will the

Minister of Railways be pleased to
state:

{a) whether there is a proposal to
send medical men from railway ser-
vice under Point Four Programme
for higher studies;

(b) if so, the number to be sent;

(c) whether the names of candidates
to be sent abroad have been recorded;
and

(d) if not, the reasons for delay?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes,
for advanced training for which faci-
lities are not available in India,

(b) 10.
(c) Yes.
(d) Does not arise.

Commercial Pilots

*70. Shri Kalika Singh: Will the
Minister of Transport ang Communi-
cations be pleased to state:

(a) whether the candidates granted
various categories of commercial
pilots’ licences by the Director Gene-
ral of Civil Aviation are fully quali-
fied for flights according to Interna-
tional standards;

(b} whether the number of candi-
dates qualifying for licences is on the
increase;
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(c) if so, the extent of increase dur-
ing the last five years; and

(d) what particular licences are
given to pilots and what is the differ-
ence in their standards?

The Deputy Minister of Civil Avis-
tion (Shri Mohiuddin): (a) to (d). I
lay on the table of the Sabha a state-
ment giving the requisite information.

STATEMENT
1a) Yes, Sir.
(b} and (c) The number of ‘B’

Licences issued during the last five
years is indicated below:

Year No. of licences issued
1956 29
1957 20
1958 19
1959 T
1960 7

No '‘A-1" licence was issued during the
years 1956 to 1960.

(d) Under the Indian Aircraft Rules
the following Pilot's Licences are is-
sued:

(1) Private Pilot Licences
‘A’ Licences;

called

(2) Limited Commercial Licences
calleq ‘A-1’ Licences;

(3) Commercial Pilot Licenceg cal-
led ‘B' Licences, and

(4) Instructorg Licences.

The requirements for the grant of
these licences are laig down in Sec-
tions (A) to (D) of Schedule II to
the Indian Aircraft Rules, 1937, read
with Section (¢) of Schedule VIII to
the Indian Aireraft Rules. The pilots
in command of aircraft operating
public air transport services are also
required to be in possession ¢f Instru-
ment Rating with the exception that
of pilot in command of a public trans-
port aircraft of weight not exceeding
5,700 kilograms may operate an air-
craft under the visual flight rules
without an Instrument Rating.
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Riband Power

*71. Shri Birendra Bahadur Singhji:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any decision has been
taken to give Madhya Pradesh its due
share of Rihand power; and

(b) if so, what quantity of power
will be made available by the Gov-
ernment of Uttar Pradesh to Madhya
Pradesh as a result of thig decision?

The Deputy Minister of Irrigation
and Power (Shri Jaisukhlal Hathi):
(a) No Sir.

(b) Does not arise.
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Railway Accident on S. E. Railway

Shri P. G. Deb:

Shri S§. A, Mehdi;

Shri Arjun Singh Bhadauria:
Shr; Subiman Ghose:

Will the Minister of Railways be
pleased to state:

(a) whether there was a Railway
accident on the 24th December, 1960

*73.
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on Adra-Gomoh Section on S. E. Rail-
way; and

(b) if so, the detail of the accident
and compensation paid to the victims?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
On 22nd December 1960 (not on 24th
December 1960) while BA-3 Down
Goods train was running between
Bhojudih and Santaldih stationg on the
Adra-Gomoh section of the S.E. Rail-
way, diesel engine and six vehicles of
the train derailed on a bridge. The
Diesel Engine and some of the derail-
ed vehicles fell into the river bed.
Two unauthorised persons one gang-
man and another outsider who were
travelling on one of the derailed vehi-
cles were killed The driver and
Assistant Driver of the diesel engine
sustained minor injuries, The cause of
the accident is under investigation bv
a Departmental Enquiry Committee,
No compensation has so far been paid.

Jute Industry

Shrimati Ila Palchoudhnri:
4. Shri Rameshwar Tantia;

Shri Chintamoni Panigrahi:

Shri Muhammeq Elias:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government of India.
are aware of the fact that 1960 has
been a difficult year for the Jute In-
dustry and cultivation; and

(b) if so, what steps have been taken
or are proposed to be taken for its
safeguard and increase in the area of
cultivalion?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): {(a) Yes.

(b) It is primarily the responsibility
of the State Governments to take mea-
sures for increased output of raw jute.
The Government of India are helping
the States by providing adequate quan-
tities of fertilizers and financial as-
sistance for subsidizeq distribution of
improved seeds. The Government of
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India are also giving financial assist-
ance to the States for providing ade-
quate and better retting facilities to
-the cultivators by meang of excavation
of new tanks and improvement of the
existing ones. Short term loans are
-also being given for the purchase of
fertilizers for the jute crop.

Liquor Permits for Foreign Tourists

Shri Vidya Charan Shukla:
Shri Ram Krishan Gupta;
\.75'J‘ Shri Bhakt Darshan:
Shri R. C. Majhi
1 Shri Subodh Hansda:

Shri Pangarkar:

Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Starred Question
No. 388 on the 23rd November, 1960
and state;

(a) whether consultation with the
various State Governments concerned
regarding providing all India liquor
permits for foreign tourists has been
completed;

(b) if so, what are the salient fea-
tures of the details being worked out
for providing such all India permits;
:and

(b) by what time it is expected to be
finalised and put into effect?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (¢). The
.details regarding the proposal to in-
troduce a system of liquor permits
which would be valid throughout India
are still being worked out in consulta-
tion with the various State Govern-
ments concerned. In view of this and
in view of the fact that the State Gov-
ernments will have to effect certain
amendments to their respective prohi-
bition acts if they agree to these pro-
posals it is not possible at this stage
to indicate if and by what time this
scheme will be implemented by all
the States.
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Diesel Locos

Shri A. M. Tariq:
+ng. J Shri Ram Krishan Gupta:
*7 Shri Kunhan:
‘l_sm-i Damani:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 219 on the 18th
November, 1960 and state:

(a) by what time the details of the
agreement with a West German Firm
of diesel locomotive manufacturers for
world exploitation of a major Indian
invention made by Shri M. M. Suri,
Deputy Director (Diesels) of the
Indian Railway Research, Design and
Standard Organisation at Simla are
expected to be finalised; and

(b) the reasons for delay in finaliz-
ing the details of the agreement?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Shortly.

(b) The details of the agreement
have been finalised by the Secretary,
National Research Development Cor-
poration of India at a discussion with
the representatives of the Firm while
they were in India last month, and a
revised draft of the agreement has
been sent to the Firm on 13-1-1961
for their formal concurrence.

Misdeclaration of Consignment

*77. Shri T. B. Vittal Rao: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 2009 on the 19th Decem-
ber, 1960 and state:

(a) whether any action has been
taken against the Consignor for the
'‘misdeclaration of the contents; and

(b) the reasons for not launching
prosecution?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
No Sir, as the contents were declared
as ‘Harmless medicines’ which are
chargeable at a higher rate than for
Alcohol in the case of goods traffic and
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at the same rate in the case of Parcels
traffic. A case registered under Crime
No. 57/60 under section 34 of the
Excise Act is, however, under investi-
gation by the Excise Department.

Milo from U.S.A.

[' Shri Indrajit Gupta:
*78, Shri Narayanankutty Menon:
Shri Assar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that over
1,200 tons of milo imported from the
U.S.A. on the 14th December, 1960 had
been lying in the open for over 3
weeks in the Bombay Docks;

(b) whether any quantity of grain
was rendered unfit for human con-
sumption due to this; and

(¢) if zo, the action taken in the
matter?

The Deputy Minister of Food and
Agriculture (Shri A, M, Thomas): (a)
and (b). The cargo of American Milo
which arrived at Bombay on 14th
December 1960 had to be discharged
on the wharf owing to lack of space
in the transit shed holding general
cargo. It was kept under tarpaulin
cover for only about ten days during
clearance.

No loss was caused to the stock
kept under tarpaulin on the wharf
for this short period.

(c) Does not arise.

Loss of Foodgrains

( Shri Rajeshwar Patel:

*79. \_Shri Morark:

Will the Minister of Food and Agri-
sculture be pleased to state:

(a) the total loss/damage to food-
grains due to various factors like in-
sects, rats-moisture etc., in the coun-
try during each of the last 3 years;
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(b) the value of this quantity; and

(c) what precautions are taken to
prevent such losses/damages?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). The extent of loss/damage
due to insects, rats-moisture etc. has
not been precisely assessed. The
loss of moisture from the grain in
storage is unavoidable.

(c) Loss can be minimised by
storage in rat, moisture and white-ant
proof godowns, Further precautions
taken are, use of suitable dunnage,
carrying out of regular inspections
and disinfestation treatments like sur-
face dusting and fumigation when
necessary.

Pondicherry Medical College

*80. Shri Tangamani: Will the
Minister of Health be pleased to state:

(a) whether buildings for the Pon-
dicherry Medical College have been
constructed in full;

(b) if not, reasons for the delay;

(c) whether it is a fact that students
and staff have to experience difficulty
due to lack of proper buildings and
equipments; and

(d) what is the total amount allo-
cated and how much has been spent
so far on buildings and equipment?

The Minister of Health (Shri
Karmarkar): (a) No, Sir. The work
is in progress.

(b) The main reasons for the delay
in the construction of buildings are
as follows:—

(i) poor response from contrac-
tors;

(ii) increased cost of materials
necessitating revision of old
estimates;

(iii) scarcity of certain building
materials like cast iron pipes.

(c) The college is at present housed
in temporary buildings which have
been modified and altered to suit the
needs of the different departments.
As regards equipment, it is purchased
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as and when required and no diffi-
culty has been experienced.

(d) A sum of Rs. 25 lakhs was allo-
cated for the construction of build-
ings during the current financial year.
It is anticipated that about Rs. 4 lakhs
will be spent during 1960-61.

Regional Forest Research Centre at
Jabalpur

=81 [ Shri Vidya Charan Shukla:
7\ Shri Ram Krishan Gupta:

Will the Minister of Food and Agri-
eulture be pleased to refer to the
reply given to Unstarred Question No.
62 on the 15th November, 1960 and
state:

(a) at what stage is the Govern-
ment’s consideration of the proposal
to set up a Regional Forest Research
Centre at Jabalpur in Madhya Pra-
desh;

(b) what are the salient features of
this proposal; and

(c) by what time a decision is ex-
pected to be taken over it?

The Minister of Agriculture (Dr.
P. 5. Deshmukh):

(a) It is proposed to establish such
a Centre during the 3rd Plan period.

(b) The details of a scheme drawn
up by the President, Forest Research
Institute and Colleges, Dehra Dun are
under examination.

(c) It is difficult to make a fore-
cast at this stage, but every effort will
be made to finalise the project as
soon as possible.

Development of Delhi

(Shri A, M. Tariq:
*§2. Shri Ram Krishan Gupta:
Shri Pahadia:

Will the Minister of Health be

pleased to state:

(a) whether it is a fact that a high
powered Board with the Union Home
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Minister as Chairman has been set up

to secure the planned development of
Delhi;

(b) if so, the names of the members
of the Board; and

(¢) whether it has started function-
ing?

The Minister of Health (Shri Kar-
markar): (a) No,

(b) and (c). Do not arise.

P. & T. Building, Chandigarh

58, J'Sllri D. C. Sharma:
| Shri Ram Krishan Gupta:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No, 316 on the 5th August, 1960
and state:

(a) whether Government have since
considered the question of construc-
tion of an eleven storeyed building or
anpther smaller building for Central
Posts and Telegraphs Office at Chandi-
garh; and

(b) if so, the result thereof?

The Minister of Transport and
Communicationg (Dr. P, Subbarayan):
(a) and (b). The proposal for con-
structing an eleven storeyed building
has been dropped. It has been decid-
ed to construct a smaller building for
the GPO/DTOQ. Action is being taken
to acquire a suitable site for the pur-
pose.

Mob Attacks on Railways

59. Shri D, C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) how many cases of mob attack
on Railwaymen and Railway property
have taken place during the lost year
so far; and
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(b) whether a statement of the
nature of these attacks and
taken would be laid on the Table?

The Deputy Minister of Railways
(Shri Shah Nawaz Khan): (a) 132
(upto 31st December 1960).

(b) A statement is laid on the Table,
{See Appendix I, annexure No. 12].

Robberies on N. Railway

60, Shri D. C. Sharma: Will the
Minister of Railiways be pleased to
state:

(a) the number of robberies com-
mitted on the Northern Railway dur-
ing the year 1960;

(b) the number of them in which
the culprits have been discovered;
and

(c) the steps taken to mitigate the
crime?

The Deputy Minister of Railways
(Shri Shah Nawaz Khan): (a) 17.

(b) 5.

(c) The following steps have been
taken: —

(i) patrolling is intensified;

(ii) escorts are detailed with all
important night trains;

(iii) reservation of accommodation

for the Government Railway .

Police escorts is arranged in
the centre of the train, as far,
as possible next to the ladies’
compartments;

(iv) surprise checks of patrols
and trains are carried out by
special night squads and
senior officers at night;

{v) police pickets are arranged at
important check points and
large scale raids are carried
out;

(vi) the Government Railway
Police staff are instructed to
ensure that safety catches are
applied by lady passengers

MAGHA 27, 1882 (SAKA)

action

Written Answers 266

occupying ladies compart-
ments before the departure of
the train. The Railway
authorities have also issued
similar instructions to their
T.T.Es and Train Conductors.

Health Education Bureau' in Punjab

61. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether the Union Government
have advanced any money for the
setting up of a Health Education
Bureau in Punjab in 1959-60 and
1960-61; and

(b) if so, what kind of help has been
given for this purpose?

The Minister of Health (Shri Kar.
markar): (a) and (b). According to
the new procedure the Central share
of assistance is released to the State
Governments in monthly instalments,
No grant was paid to the Government
of the Punjab during 1959-60 for the
setting up of a Health Education
Bureau. During 1960-61 a sum of
Rs. 37,000 is expected to be released
to the State Government for this pur-
pose.

Production of Fish

62. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there has been any
appreciable increase in the production
of fish by pisciculture;

(b) if so, the estimated increase in
1960 as compared to the lst year of
the Second Plan?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes.

(b) The production figures for the
year 1960 are not yet available. How-
ever, the production figures of the
Third Year of the Second Plan show
an increase of about 7 per cent over
the figures of the first year of the
Second Plan.
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Epidemics in Poultry Farms
63. Shri V. P. Nayar:

Will the Minister of Food and
Agriculture be pleased to state:

(a) what is the estimated annual
toll to poultry owing to epidemics in
the farms run by Central Government:
and

(b) what are the steps taken to pre-
.vent the destruction of these birds by
diseases?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The
percentage of total annual mortality
due to epidemic as well as accidental
deaths of chicks in incubators, killing
of birds by predators ete. in  the
Poultry Farms maintained by the
Central Government is indicated in the
statement laid on the Table, [See
Appendix I, annexure No. 13. A
mortality of about 20 per cent in
birds is considered normal.

(b) The major epidemics in poultry
are Ranikhet disease, Fowl Pox and
the Tick Fever. Deaths due to these
diseases have, however, been con-
trolled satisfactorily as regular vacci-
nation of birds against these diseases
is being carried out at all the farms
when the birds are 6—8 weeks of age.
Another epidemic called “Coryza” is
being treated with shark liver oil and
Strepto-penicillin.

Poultry Breeding Centres

64. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of poultry breeding
centres run by (i) the Central Gov-
ernment; and (ii) the State Govern-
ments;

(b) the yearly average of chicken
and ducklings raised ang distributed
from these centres; ang
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(c) the encouragement if any given
to Poultry breeding by private insti-
tutions and persons?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (c).
Information relating to poultry bree-
ding centres run by the State Gov-
ernments is being collected and will
be laid on the Table of the House in
due course. As for breeding centres
started by the Central Government,
information is given in the statement
laid on the Table.

STATEMENT

Under the All-India Poultry Deve-
lopment Scheme, the Central Govern-
ment have so far established five Re-
gional Poultry Farms and 207 Poul-
try Development-cum-Extension Cun-
tres. In 1959-60, the production and
distribution of breeding stock at these
Centres was as under:

No. of chicks No. of
produced breeding
stock dis-
tributed

Regional Poultry
Farms 41,957 25,423

Poultry Extn.

Centres 26,028 21,795
Total 1,17,985 47,218

Under the Scheme, five selected
persons from each Development Block
are given a subsidy of Rs. 50 each for
improving their poultry houses. They
are given special training in poultry
farming at the State Poultry Farms
for a period of six weeks and for this
purpose they are paid a stipend of
Rs. 30 p.m. In addition, they are
given breeding birds at concessional
rates. So far 6,836 persons have been
trained in and around the Extension
Centres, 758 persons have been given
subsidy and 62,159 breeding birds
have been given to farmers at con-
cessional rates.
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Prices of Pullets etc.

65. Shri V. P. Nayar: Will the
Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that price
of pullet; and cockerels sold from
Government owned poultries is very
high; and

(b) what are the prices charged for:
(i) hatching eggs;
(ii) pullets;

(iii) cocks or cockerels of imn-
ported breeds?

=
The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and
(b) Hatching eggs produced at the
Regional Poultry Farms establizshed
by the Central Government under the
Second Five Year Plan are charged at
the rate of Rs. 6 per dozen while
pullets and cockerels are charged =zt
the rate of Rs. 8 to 10 per bird
depending on its age. The rates pre-
vailing at the State Poultry Farms
range from Rs. 4 to 6 per dozen in
case of hatching eggs and Rs. 6 to 15
per bird in case of pullets and cocke-
rels. i
These rates are considered reason-
able, in view of the fact that breeding
birds and hatching eggs are produced
from improved stock selected afier
culling.

Piggeries
66. Shri V. P. Nayar: Will the

Minister of Food and Agriculiure be
pleased to state:

(a) the total number of pigegeries
rup by the Central and State Govern-
ments at present;

(b) the average annual numbecr of
piglings sold by them and also the
average prices (per pound weight) of
piglings; and

(c) what are the important varie-
tieg raised in Government piggeries?
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The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The in-
formation is being collected and will
be placed upon the Table of the
House as soon as it is received.

(by About 700 piglings were sold
in 1959-60. The average price of pig-
ling ranges from Re. 1 to Rs. 1j23 per
pound of live weight.

(c) Middle White Yorkshire and:
Large White Yorkshire.

Consumption of Mollusc

67. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total quantity of moliuse
consumed as food in India annually;
and

(b) whether their per capita con-
sumption has increased or decreased
since 1951 and if so, by what per-
centage?

The Deputy Minister of Agriculiure
(Shri M. V. Krishnappa): (a) and
(b) The information is being collected
and will be laid on the Table of the
Sabha.

Production of Sausages Etc.

68. Shri V. P. Nayar: Will the
Minister of Food and Agricultura he
pleased to state:

(a) what is the present state of
production of sausages, ham and bacon
in our country; and

(b) how do their prices compare
with (i) mutton and (ii) beef?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) There
has been no survey on the productioa
of ham, bacon and sausages. The
production of pork in India was,
however, estimated at 23,633.2 tons in
1949*, Since then there has been no
survey.

(b) A statement
Table.

is laid on the

*Report on the Marketing of Meat in India (1955).
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STATEMENT

Sausages

Essex Dairy Farm Delhi 1-95 per lb.
“Central Dairy Farm, Aligarh Rs. 2 per Ibs.

Beef
Caleurta Rs. 60/- per md.
Bombay Cow beef . Rs.o85tw0

5. 1°33 per seer
. Rs. o83 10
Rs. 1-10 per seer

Buffilo beef .

Consumption of Beef

69. Shri V. P. Nayar: Will the
‘Minister of Food and Agriculture be
pleased to state:

(a) what is the position as regards
the consumption of beef at present;

{b) whether it has increased cr
decreased since the beginning of the
First Five Year Plan;

(c) whether there is anv programme
for increasing the consumption of beef
in India;

(d) what is the food value of beef
:as compared to mutton; and

(e) how do the prices of beef com-
pare with the prices of mutton in
consuming centres?

The Deputy Minister of Agriulture
(Shri M. V. Krishnappa): {a) and (b)
According to the Report of the
Marketing of Meat in India (1955), the
-estimateq production of beef in India
was 95,847 tons in 1949. There has
‘been no subsequent survay of the pro-
duction and consumption of beef in
the country.

(c) No.

(d) and (e) A statement is laid on
‘the Table, [See Appendix I, annexure
No. 14).

Papaya Frauit

70. Shri V. P. Nayar: Will the
"Minister of Food and Agriculture %2
pleased to state:

272
Ham Bacon
Rs. 5/- per Ib, Rs. 3/~ per b

Rs. 1o/- perkilogram Rs. 6-60 per kilogram
(1 kg.=2-2 lbs.)

Sheep Murton
Rs. 11354 per md.

Rs. 2-43 per seer

(a) what is the total quantity of
papaya fruits estimated 1o be pro-
duced in India;

(by what is the food value of these
fruits;

(c) whether India is exporting these
fruits, fresh or preserved; and

(d) if so, to what exteat?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The produe-
tion of papaya in India during 1957-58
and 1958-59 was estimated as under:—

1957-58
1958-59

1,57,000 tons
1,68,000tons
(b) The food value of papava (ripe)

per oz. as given in Health Bulletin
No. 23|1951 js as under:

1. Protein . . . o1 g
2. Fat . . . o'1g.
3. Carbohydrate . 2'7E.
4. Calcium . . 3-omg.
5. Phosphorus 3-0mg.
6. Iron . . 01 mg.
7. Carotene . . . 573
(International Vitamin A
units)
8. Nicotinic acid . o'1 mg.
9. Riboflavin 71 mg.
10. Vitamin C . . I13mg.
11. Calorific value . LI

(c) and (d). Figures regarding the
export of fresh papaya is not sepa-
rately given in the Monthly Statistics
of Foreign Trade of India. 672 Ibs. of
preserved papayas valued at Rs. 790
in the form of Canned Papava chunks
were exported from India in 1960.
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Production of Pomegranates

71. Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the estimated produc-
tion of Pomegranate fruits in India;

(b) whether the production of these
fruits has been on the decrease or in-
crease since 1951; and

(c) what are the steps taken, if
any, to popularise cultivation of these
fruit trees?

The Minister of Agriculture (Dr.
F. 5. Deshmukh): (a) Complete
figures of production of pomegranate
fruit in India are not available,
Average annual production in Andhra
Pradesh is 200 tons, and in Gujarat
State 5600 tons. In  Maharashtra
State it was 6,600 tons in 1956-57.

(b) There has been a slight increase
in Andhra Pradesh, and Gujarat States
since 1951. Buti in Maharashtra State
the produciion of pomegranates was
on the increase upto 1955-56 but has
decreased since 1956-57.

(c) Efforts are being made in  the
States of Andhra Pradesh, Maharash-
tra and Gujarat to encowrage cul-
tivation of pomegranate bv selection
and distribution of high bearing
planting material and rendering neces-
sary advice to fruit growerz In
Maharashtra and Gujarat States long
term loan @ Rs, 300 per acre are
also given to growers for planting
pomegranate,

Import of Chicks

72, Shri V. P. Nayar: Will the
Minister of Food and Agriculture he
pleased to state:

(a) whether in 1960, the Govern-
ment of India imported from the U.S.
a few hundred chicks of a special
breed, intended for purposzas of fatten-
ing for the table; and

fb) what are the results obtained
by experiment with this varietv?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The Hon'ble
1883(Ai) LS.
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Member has perhaps in mind the im-
port of eggs and chicks for purposes
of research and experiment to im-
prove the breeds for table purposes.
If so, the auswer is in the affirmative
except that the quantity was a few
thousands.

(b) Results so far achieved have
been encouraging and promising.
Chicks obtained from abroad and their
progeny used in these studies attain-
ed a much higher weight in a shorter
time and at lower cost, as compared
to the ordinary improved breeds in
India.

Production of Tapioca

73. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the total annual pro-
duction of Tapioca (Manihot utilisima)
in India at present; and

(b) what is the break-up of pro-
duction for wvarious States?

The Deputy Minister of Agriculiure
(Shri M. V. Krishnappa): (a) The
annual  estimated production of
Tapioca in India during the latest
vear 1958-59 for which the data are
available is 1,747,667 tons.

(b) A statement giving the State-
wise break up of production is given
below.

STATEMENT

Annual Production of Tapioca during

1958-59

State Production
in tons
Andhra Pradesh 11,686
Assam 3,259
Bombay 1,270
Kerala 1,569,094
Madras 161,250
Mysore 875
Orissa 43
West Bengal Neg
Tripura 80
Andaman & Nicobar Islands 110
Total India 1,747 667

Neg. Negligible.
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Tapioca

74. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the per acre yield of
Tapioca per year, as compared to other
countries where tapioca is grown on
a large scale;

(b) what steps, if any, have been
taken to increase the per acre yield;
angd

(c) how does the per acre yield of
1960 compare with that of 1951?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (c).
The required information is given in
statements I—III laid on the Table.
[See Appendix I, annexure No. 15].

Betel Nuts

75. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the total production of
Betel nuts in the year 1960 as com-
pared to 1951 and 1956;

(b) what is the extent of damage to
the production estimated to be caused
by diseases of the arecanut palm; and

(c¢) what steps, if any, have been
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The Minister of Agriculture (Dr.
P. S. Deshmukh): (a)

Year Production

1950-51 22.00 lakh standard maunds
1955—56  23.10 lakh standard maunds
1959-60 24.00 lakh standard maunds

(b) The extent of damage caused
by diseases has not been assessed.

(¢) Prophylactic pre-monsoon spra-
yving with one per cent bordeaux mix-
ture for ‘“Koleroga” and ‘Mahali’ is
being resorted to resulting in saving
of 5 to 25 per cent of the crop.

Coconuts

76. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the estimated production
of coconuts in the year 1960, as com-
pared to 1951 and 1956;

(b) what is the break-up in the
production for the various States; and

(c) what is the target of production,
if any, for the Third Five Year Plan?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a)

Year Production of nuts (in 000)

taken by the Go t of Indi 1950-51 33,32,231
en by the vernmen a
to reduce the incidence of diseases 1955-56 42,24,384
and with what result? 1959-60 Not available.
()
Production of nuts (in 000)
Name of the State 1950-51 1955-56  1959-60
1. Kerala State-wise figures re- 30,99,000 Not
2. Madras lating to reorganised  4,17,327 available
3. Mysore States not available 3,55,286 .
4. Bombay 40,071
5. Andhra Pradesh 2,33,007 »
6. Orissa . 32,576 »
7. West Bengal 22,205 »
8. Assam . 12,787
9. Andaman and Nicobar Islands 2,600 »
10. Laccadive and Amindivi I slands 9,625
11. Pondicherry . Not available.

(c) 775 million additional nuts tentatively.
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Coconut Diseases

77. Shri V, P. Nayar: Will the
Minis‘er of Food and Agriculture be
pleased to state:

(a) the present extent of diseases
in coconut trees in India; and

(b) how and to whai extent these
diseases affect the yield of nuts?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Coconut palms
in 22 taluks of the Kerala State, cover-
ing an area of about one lakh acres,
are affected by the root and leaf dis-
eases. In Mysore and Maharashtra
these trees are affected by ‘Anabe
roga' and ‘Band’ diseases respectively.
A current survey has disclosed preva-
lence of the “Tatipaka” and tapering
diseases in the East Godavari District.
Besides, stem bleeding and bud rot
diseases occur sporadically in various
parts of the country.

(b) Loss in Kera'a is estimated at
1,000 nuts per acre or about 10 crores
of nuts in all. Figures of losses on
account of other diseases are not
available.

Coconut Production

78. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the per acre yield of
coconuts for one year in India as
compared to Ceylon; and

(b) what are the steps taken so far
to increase the production of coco-
nuts and with what results?

The “linister of Agriculture (Dr.
P. S. Deshmukh): (a) Estimated
yield per acre of coconuts in India
latest available for 1957-58 is about
2,750 nuts as compared to 2,400 nuts
in Ceylon for 1959, figures for other
years not being available. Ceylon
nu‘s are, however, reported to be of
bigger size than the Indian nuts.
4,500 Ceylon nuts are required for a
ton of copra as against 6,800 Indian
nuts required for the same quantity
of copra.
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(b} 1. Nursies in Coconut growing
States for production and distribution
of improved quality seedlings ~have
been established.

2. Demonsiration centres to educate
growers in better methods of cultiva-
tion and control of palm pests and
diseases have been set up.

3. Fertilizers were supplied to State
Governments and propaganda for
proper manuring was carried out.

4. A comprehensive scheme for
spraying all coconut palms in the
areas affected by leaf and root dis-
eases in Kerala State was launched.

5. Stations designed to breed para-
sites for control of pests have been
established in the States of Kerala,
Madras, Andhra Pradesh, Mysore and
Maharashtra.

6. Regional HResearch Stations have
been set up in the States of Mysore,
Madras and Orissa to conduct re-
searches on problems peculiar to the
respective regions.

7. Central Coconut Research Sta-
tions have been set up at Kasaragod
and Kayangulam for conducting re-
search on coconut.

As a result of all the above mea-
sures there has been increase in pro-
duction as shown below:

Year Production of coconuts (in 000)

1955-561 42,243
1956-57 44,580
1957-58 44.829
1958-59 Mot availdble,
1959-60 . Mot available.

Production of Oranges

79, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the estimated produc-
tion of oranges in the year 1960, as
compared to 1951 and 1956;

(b) whether it is a fact that dis-
eases cause a heavy loss of fruits in
the important growing centres; and
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(c) the steps taken, if any, to re-
duce the incidence of diseases and the
results thereof?
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The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The estimated
production of oranges is given below:

1951-52  1955-56 1960
Mds. Mds. ds.

Sweet Oranges
Loose skinned Oranges (Mandarins)

13,16,004 32,30,346 Figures not
available.
59,71,825 74,07,368  Do.

(b) It is a fact that the plants are
susceptible to diseases which are
causing substantia] damage to the
crop.

(c) Investigations have been car-
ried out on ‘Quick decline’ and ‘Die-
back’ as well as on the other diseases.
The causal organisms and control
measures have been determined.

Recommendations are, therefore,
made to growers for preper site
selection, regular manuring and
spraying the trees with chemicals to
control some of the diseases and sup-
plying nutrients in which the soil is
deficient, notably zinc.

Production of Plan‘ains

80, Shri V. P. Nayar: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) what is the yearly estimated
production of plantains in India;

(b) what are the important
varieties .in South India and North
India and what are the annual pro-
duction figures of each variety as esti-
mated; and

(¢) how much of these plantains are
(i) preserved (ii) exported?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The actual esti-
mated production of Bananna includ-
ing plantains in India during the year
1958-59 for which the data is avail-
able is estimated at 18,73,000 tons.

(b) and (¢)r The important
varities in South and North India are
as under:—

North India

Assam . (1) Champa (i) Kul-

West Bengal (1) Chsmpa, (ii) Am-
rit Sagar, (iii) Mar-
ta.man, @iv) Mal

Bihar} . . (l) Champa, (ii) Alpan
(iii) Singapore (Bas-
rai Kabuli) #

South India

Madras . (i) Poovan (u)?Ras-
thali, (iii) Ney-Poo-
va]n, (iv) Gross Mich-

Andhra . (i) Poovan,(ii) Rasthali,
(iii) Thenkadalli.

Keralal . (1%I Pachanadan, (ii)

Mysore . (1) Rssthah (ii) Imrati
(iti) Ras- Ras-bala.

Information regarding the annual
production of each variety and that of
the quantity preserved and exported
is being collected and would be plac-
ed on the Table of the Sabha.

Production o Mangoes

81. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what are the estimated exports
of (i) fresh and (ii) preserved mangoes
during 1960;

(b) what was the estimated produc-
tion of mangoes in the year 1960; and

(¢) whether Government of India
have taken any steps to increase the
production and if so, what are the
results?
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The Minister of Agriculture (Dr,
P. 5. Deshmukh): (a) to (c). The
information is being collected and will
be laid on ihe Table of the House.

Railway Income on Parli-Vikarabad

Section
82. Shri Naldurgkar: Will the
Minister of Rallways be pleased to
state:

(a) what is the total income of the
Railway Department on Parli-Vikara-
bad section during 1960 upto the end
of December, 1960;

(b} whether the income has increas-
ed or decreased as compared to the
income of the previous year, 1959; and

{¢) what steps have been taken to
arrest and check the ticketless travel-
ling on this line?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) There
is no section by name Parli-Vikara-
bad section on the Indian Railways.

resumably the information is re-
quired in regard to Purli-Vaijnath-
Vikarabad section of the Central
Railway.

The total earnings realised on
Purli Vaijnath-Vikarabad Section
during 1960 were Rs, 22,32,672.

(b) The earnings for 1960 have re-
corded an increase as compared to the
earnings for the previous year.

(c) Surprise and  Concentrated
checks as also special checks by .he
TT.Es in the presence of Rai way
Magistrates in addition to the normal
day to day ticket checking are held
from time to time. A special check
was also conducted by the T.T.Es
attached to the Headquarters Flying
Squad for full one month during
August 1960.
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Minor Irrigation Works in Manipur
and Tripura

84, Shri Pangarkar: Will _the
Minister of Food and Agricultare be
pleased to state the total amount
spent on minor irrigation works in
Manipur and Tripura during the years
1959-60 and 1960-61 so far?

The Depuiy Minister of Agricul-
ture (Shri M. V. Krishnappa):

1959-60  1960-61

(So far)

. Rs. Rs.
Manipur. 104,769 35,413
Tripura. 2,64,000 78,000

Forest Development in Madhya
Pradesh

85. Shri Pangarkar: Will the Minis-
ter of Food and Agriculture be
pleased to state the amount allotted
to Madhya Pradesh during the years
1959-60 and 1960-61 so far for forest
1evelopment?

The Minister of Agriculture (Dr.
P, S. Deshmukh): A sum of Rs. 64.78
lakhs has been allotted to Madhya
Pradesh during the years 1959-60 and
1960-61 so far, as indicated below:



283 Written Answers

(Rs. in lakhs)

Year Loan Grant
1959-60 . 20°15 1535
1960-61 . 9-48 19:80

TotaL . 29°63 35715

The above amounts are for both
Forestry and Soil Conservation
schemes as, under the revised financial
arrangements, combined provision is
made under these two heads.

Fruit Cultivation in Maharashtra

86. Shri Pangarkar: Will the Minis-
ter of Food ang Agriculture be
pleased to state:

(a) whether any financial aid by
way of either loans or grants has been
allotted by the Centra! Government
during the year 1960-61 so far to
promote the cause of fruit cultivation
in Maharashtra; and

(b) if so, the amount sanctioned?
The Minisier of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.
(b) Loans Rs. 3,24,000/-
Grants Rs. 50,376/-.

P. & T. Buildings

87. Shri Pangarkar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total amount allotted in the
year 1960-61 so far for Post Office
buildings in Maharashtra State; and

(b) the names of the Post Offices
that would have new buildings from
the above allotment?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):

(a) Rs. 2,75,900.

(b) The P.O. building works under-
taken from the above budget provi-
sion are shown below:

(1) Pandharpur P.O.
(2) Bhigwan (Poona) P.O. re-
construction.
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(3) Wai P.O. Extension.

(4) Jalgaon P.O. extension.

(5) Dhulia P.O, reconstruction.
(6) Amalner P.O.

(7) Chaiplun P.O.

Telegraph Offices

88. Shri Pangarkar: Will the Minis-
ter of Transport and Communica‘ions
be pleased to state:

(a) the number of Telegraph
Offices in U.P. district-wise;

(b) whether Government propose
to increase their number during 1961-
62 district wise; and

(c) if so, the names of places where
these offices are to be provided?

The Minister of Transport and Com-
munications (Dr, P. Subbarayan): (a),
(b) & (c). The particulars are shown
in the statement laid on the Table
[See Appendix I, annexure No. 16].

Staff in C.D. Block in Tripura

89. Shri Dasaratha Deb: Will the
Minister of C ity Devel t
and Cooperation be pleased to state:

(a) how many officers and the staff
in the Community Development Biock
in Tripura have been recruited so far
from the peasant families;

(b) what steps are being taken to
recruit and to promote the workers
who have come from agricultural
families now engaged in the Com-
munity Development works in Tri-
pura; and

(c) whether any graduate person-
nel from the peasant families has
been in the Community Development
Block and if so their number?

The Deputy Minister of Community
Development and Cooperation (Shri
B. S. Murthy) (a) to (¢) Informa-
tion is awaited from Tripura Adminis-
tration and will be laid on the Table
of the House on receipt.
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Reservation for S.C. and S.T, om
Railways

90. Shri Kambhar: Will the Minis-
ter of Railways be pleased to state:

{a) whether the reserved quota in
service, grade-wise, for Scheduled
Cas.es and Scheduled Tribes has
been filled up so far in various Indian

- Railways; and

(b) if not, the reason therefor?

The Deputy Minister of Railways
{Shri Shahnawaz Khan): (a) While
the reserved quota has not been com-
pletely filled up in ail grades, subs-
tantial progress has beep, made in
this direction particularly in the case
of Scheduled Castes. Deficiencies how-
ever continue in the case of posts for
which technical qualifications are
essential.

(b) The main reason is non-avail-
ability of candidates with the requi-
site qualifications particularly for
technical categories. The drive for
economy and the resultant ban on
fresh recruitmen: of staff in certain
categories has also delayed the filling
up of the arrear reserved quota.

Elecirification of Stations

91, Shri Kumbhar: Will the Minis-
ter of Railways be pleased to state:

(a) whether there is provision for
<'ectrifying the Kantabhanji and
Titilagarh Railway Stations in S.E.
Railway;

(b) if so, when this will be electri-
fied; and

(c) if not, the reason therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
Kantabhanji and Titilagarh railway
stations are already electrified.

Corruption Cases on Railways

92 [ Shri Kumbhar:
*\ Shri Damani:
Will the Minister of Railways be
Pleased to state:

(a) the number and nature of cor-
ruption ocases committed by the em-
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pioyees, grade-wise, inp varicus Indian
Rai:ways during the year 1960, zone-
wise;

(b) the nature of
awarded in such cases;

punishment

(c) the number of such cases pend-
ing at present zone-wise; and
(d) the reasons therefor?
" The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Number
of cases:
{a) Number of cases:

Gaz. Non.-Gaz.
Eastern . 105
Western .. 101
North Eastern 1 29
N, Frontier .. 18
Central . 39
Southern 4 134
Northern 4 119
South Eastern .. 41
Total 9 586

Nature of such cases

Acceptance of illegal gratification
misuse of railway labour, non-re-
covery of undercharges, theft or mis-
appropriation of railway  property,
carrying passengers without tickets,
misuse of passes and PTOs, sub-let-
ting of gquarters, concealing antece-
dents while seeking employment, forg-
ing signatures on cheques, charg-
ing false T.A. accumulation of wealth
disproportionate to the known sources
of income, etc.

(b) Dismissal, removal, reduction,
recovery from pay, stoppage of incre-
ment, stoppage of passes & PTOs, Cen-
sure, etc.

(c) Eastern 73
Western 83
North Eastern 20
N. Frontier B
Centra] 138
Southern 94
Northern 111
South Eastern 33
Total .. 560

(d) Before initiating departmental
action a large number of railway em-
ployees including outsiders as  wit-
nesses are to be examined. Normal
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faciiity for inspection of  records,
examination of witnesses etc. is to be
provided to the concerned staff before
taking final action against them, un-
der Discipline and Appeals Rule. Some
of the cases are under Police investi-
gation and some cases are pending in
Courts of Law.
Railway Quarters

93 Shri Kumbhar: Will the Minis-
ter of Railways be pleased to siate:

() the number of employees,
gradewise, housed so far in depart-
mental quarters at Tidlagarh and
Kanta-bhanji Stations in South Fast-
ern Railway;

{b) the number of the employees
grade-wise, on the waiting list as on
the 1st January, }961;

(¢) when they are expected to be
housed in deparimental gquarters;

(d) whether departmental quar-
ters are allotted according to rank;

(e) whether higher rank officers
have occupied the quarters of lower
rank officers; and

(f) if so, the action taken thereon?

The Deputy Minister of Railways
(Shri Shahnawaz Khan):

(a) Titlagarh—

Class III 99
Clasg IV 53
Kantabhanji—

Class III 260
Class IV 184

(b) Titlagarh—

Class III 40
Class IV 44
Kantabhanji—

Class III 14
Class IV 176

(¢) Gradually as funds are avail-
able for construction of additional
quarters.

(d) Different types of quarters are
provided for staff in different classes
and salary slabs. Preference in allot-
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ment is, however, given to staff clas-
sified as essential.

(e) Ordinarily staff are allotted and
occupy the type of quarters tg which
they are entitled. However there are
a few cases of class III staff who were
promoted from class IV and continue
to occupy the quarters allotted to
them while in class IV.

(f) The staff in question will move
into quarters of the type due to them
as soon as their turn falls due tou
allotment.

P. & T. Buildings

94, Shri Kumbhar: Will the Min-
ister of Transpert and Communica-
tions be pleased to state:

(a) the number of post offices, sub-
post offices, and branch post offices
housed so far in departmental and
rented buildings in Sambalpur and
Balangir Postal Divisions separately:

(b) the amount of monthly rent
being paid for rented buildings;

(¢) th» amount allotted for constru-
tion of departmental office building
during the financial year 1960-61; and

(d) the period by which the rest
of the offices are expected to be hous-
ed in departmental buildings?

The Minister of Transport and Com-
munications (Dr. P. Subbarayam):
(a) Sambalpur Division

Departmental Buildings

Head Offices 1
Sub Offices 3
Branch Offices Nil

Rented Buildings

Head Offices 1
Sub Offices 30
Balangir Division

Departmental Buildings

Head Offices Nil
Sub Offices 1
Branch Offices Nil
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Rented Buildings

Head Offices . 2
Sub Offices ..o 22
Branch Offices .. Nil
(b) Sambalpur Division Rs. 1687/-

Balangir Division Rs. 1366/-
(e¢) Rs. 60,000/-

(d) It is not the policy of the Gov-
ernment to provide departmental
buildings for all post offices, Subject
to the availability of finances, post
office buildings are constructed by the
department if suitable rented build-
ings are not available,

Quarters for Employees
95. Shri Kumbhar: Will the Min-
ister of Transport and Communica-
tions be pleased to state:

(a) the number of postal employees
(grade-wise) housed so far in depart-
mental gquarters in Sambalpur and
Balangir Postal Divisions;

(b) the period by which all the em-
ployees are expected to be housed in
deparimental quarters;

(¢) the provisions made for con-
siruction of departmental gquarters
during the financial year 1960-61; and

(d) the number of quarters com-
pleted so far or under construction at
present?

The Minisier of Transport and
Communications (Dr, P, Subbarayan):
(a)

Grade. Sambalpur Div. Balangir Div.
Rs.o-54 5 —_
Rs.55-150 6 1

(b) Not in the foreseeable future.

(c) & (d). 20 Units have been
sanctioned for construction at Sambal-
pur and 5 at Jharsuguda, A provision
of s 23,000)- has been made for
these works during 1960-61.

Family Planning

96. Shri Kumbhar: Will the Min-
ister of Health be pleased to refer to
the reply given to Starred Question
No. 405 on the 16th August, 1960,
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regarding the scheme to help factories
and commercial establishments to
popularise  family planning pro-
gramme and state:

(a) the names of such selected or-
ganisations;

(b) the provisions made to them
in kind and coin during 1960-61; and

{c) the achievement made by them.
so far?

The Minister of Health (Shri Kar-
markar): (a) and (b). The Gov-
ernment of India do not select com-
mercial organisations ete. for giving a
token grant of Rs. 1,000 per annum
for distribution of contraceptives but
sanction grant for the purpose on the
recommendation of the Administra-
tive Medical Officer of the State Gov-
ernment, During 1960-61 a token.
grant of Rs. 1,000 has been sanctioned
1o each of the 104 commercial estab-
lishment whose names are given in
the list laid on the Table. [See Appen-
dix I, annexure No. 17]. No specific
provision has been made to them in
kind.

(¢) It is too early to make an asess-
ment of the achievement made by the
commercial establishments,

Rural Water Supply Schemes in
Andhra Pradesh

97. Shri Rami Reddy: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1795 on the 14th December,
1960, regarding National Rural Water
Supply and Sanitation Schemes in
Andhra Pradesh and state:

(a) whether the scheme under im-
plementation in Pulivendla Talug of
Cuddapah District, Andhra Pradesh,
differs in any way from the Schemes
mentioned in part (b) of the above
question; and

(b) if so, what are the main distin-
zuishing features?

The Minister of Health (Shri Kar-
markar): (a) Yes.
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(b) The schemes under implemen-
tation unuer wie National Water Sup-
ply and Sanitation Programme
(Rural) in Andhra Pradesh in selected
units consist of 100 contiguous vill-
ages each. The scheme envisages the
supply of protected water to selected
groups of villages within the unit
from the common source, The per
capita cost fixed is Rs. 30/-. In res-
pect of Pulivendla unit the scheme
is proposed io be implemented on
the basis of individual wvillages and
also exceeds the per-capitag cost of
Rs. 30}-.

Bridges in Andhra Pradesh

98, Shri Rami Reddy: Will the Min-
ister of Transport and Communica-
tions be pleased to state:

(a) how many bridges across the
river Vasishta in Andhra Pradesh
have been sanctioned for construction
by the Central Government;

(b) the various places where these
bridges will be constructed; and

(c) what is the estimated expendi-
ture on each of these bridges?

The Minister of State in the Min-
istry of Transpori and Communica-
tions (Shri Raj Bahadar): (a) One
bridge across Vasishta on National
Highway No. 5 diversion has been
sanctioned;

(b) Siddantam;
{c) Rs. 94-19 lakhs,

Sugar Mills in Bihar

99, Shri Anirudh Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total quantity of cane crush-
ed by the sugar mills situated in the
State of Bihar during the last season
upto 31st January, 1961;

(b} the total quantity of sugar
manufactured upto the same period in
the sugar factories of Bihar;

(c) the average percentage of re-
covery of sugar upto the same period;
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i{d) how do the fgures of cane
crushed, sugar manufactured (in tons)
and percentage of recovery of sugar
compare with those of last year upto
the same period; and

(e} the highest percentage of re-
covery of sugar and in what factory
of Bihar?

The Deputy Minister of Food amd
Agriculture (Shri A. M. Thomas): (a)
to (d).

upto 31st January

1960-61  1959-60

Particulars

Total quantiy of cane

crushed by Bihar

factories (lakh tons) 19° 44 17-61
Total  quantity of

sugar manufactured

by Bihar factories

(lakh toms) . . 1-79 1-64
Average recovery of

sugar percent cane. 921 930

(e) 9°90% in Guraru Sugar Factory,
District Gaya upto 31st January
during the season 1960-61.
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Study of Russian Cotton Growing
Technique
{ Shri D, C. Sharma;
. ‘L Shri Raghunath Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

10

(a) whether the two officers ap-
pointed by Government to study the
cotton-growing technigue in the Soviet
Union have submitted their recom-
mendations;

{b) if so, what are they;

(¢) whether the two Soviet Experts
who arrived in India to advise cotton-
growers and research stations in
evolving a variety of raw cotton which
will be suited to this country have
made any observations;

{d) if so, what are they; and

(e) the results of the efforts made
in India to grow the ‘Sea Island’
variety of long staple cotton?

The Minister of Agriculture (Dr.
P, 8. Deshmukh): (a) Yes.

(b) The report is under examination
and I shall place a statement on the
Table of the House after the exami-
nation is completed.

(e) and (d). Only one Soviet ex-
pert visited India and the suggestions
made by him will be considered along
with the report of the Indian Team.

(e) The results of efforts made in
India to grow Sea Island cotton have
revealed that thig variety of cotton
can be grown successfully in  the
States of Kerala and Mysore provided
it is raised on lands of good fertility
and adequate attention is paid to tend
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the crop and protect it from pests and
diseases.

Low Income Resi Houses

102, Shri Rameshwar Tantia: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the progress made in erection of
low income rest houses in different
cities of the country;

(b) the total amount spent up-to-
date on this scheme; and

(c) whether Jaipur, Varanasi and
Calcutta are included in the scheme?

The Minister of State in the Min-
istry of Transport and Communicalions
(Shri Raj Bahadur): (a) to (c). A
statement giving the required infor-
mation is laid an the Table. [See Ap-
pendix I, annexure No, 18;
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Researches in Dietry

104. Shri Harish Chandra Mazathuor:
Will the Minister of Food and Agri-
eulture be pleased to siate:

(a) whether his Ministry's attention
has been drawn to important resear-
ches of nutritional value for improve-
ment in our dietry and availability of
enough food of right type;

(b) what is Ministry's assessment of
these researches and their exploita-
tion; and

() whether Government have exa-
mined advisability of exploitation of
some of these researches in Public
Bector?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
to (c). It is not clear what researches
the Hon'ble Member has in mind. Pre-
suming that he has in mind resear-
ches in this field carried out in India,
in institutions like the Central Food
Technological Research Institute, it
may be mentioned that the Third Five
Year Plan envisages exploitation of
some of these, for example, produec-
tion and utilisation of edible ground-
nut flour which is rich in protein, en-
couragement of improved methods of
parboiling rice, preservation of fruits
by modern methods etc,

Distribution of Sugar by Punjab Gov-
ernment

105, Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No. 2039 on
the 19th December, 1860, and state:

(a) whether it is a fact that Pun-
jab State Government is making pro-
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fit by conirolled distribution of sugar
through licensed whole-salers, co-
operative societies, and approved re-
tailers;

(b) if so, th total amount of profit
made so far since the introduction of
this scheme; and

{c) whether this system wil]l conti-
nue?

The Deputy Minisier of Food and
Agriculture (Shri A. M. Thomas): (a)
Yes Sir.

(b) Rs, 79,37,010 between July, 1958
and November, 1960.

(c) The Punjab Government pro-
pose to continue the scheme of dis-
tribution of sugar at a uniform retail
price throughout the State. They
have, however, dis-continued, with
effect from 12th January, 1961, the
previous practice of allowing sale of
sugar in addition to normal guantum
at a higher price. The State Govern-
ment expect that the savings will be
considerably less now and may be
just enough to permit a uniform price
in all places in the State,

Rajasthan Canal

[ Shri Ram Krishan Gupta:
7 Shri M. B. Thakore:

Wil! the Minister of Irrigation amd
Power be pleased to refer to the reply
given to Starred Question No. 1058
on the 22nd December, 1960 and state:

(a) whether Government have in-
vestigated the technical feasibility of
proposal to extend Rajasthan Canal
to Kandla Port; and

(b) if so, the result thereof?

The Deputy Minisier of Irrigation
and Power (Shri Hathi): (a) No.

(b) Does not arise.

Purli-Vaijnath-Latur Link

106,

Shri Ram Krishan Gupta:
Shri T. B, Vittal Rae:
lm'% Shri Naldurgkar:
| Shri Pangarkar:
Will the Minister of Railways be
pleased to refer to the reply given
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to Starred Question No. 1059 on the
22nd December, 1960, and state:—

(a) whether any decision has since
been taken regarding the linking of
Purli-Vaijuath with Latur; and

(b) if so, nature of the decision
taken?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) No,
Sir.

(b} Does not arise.

Groundnuit Cake Oil Flour

108. Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No. 2227 on the
22nd December, 1860, and state at
what stage is the proposal to set up
two plants as pilot projects for the
commercial production of cheap edible
ground-nut cake oil floor?

The Deputy Minister of Food and
Agricalture (Shri A, M. Thomas): As
already stated, one oil mill has been
selected for operating the plant to be
put up at Bombay. The company is
making arrangements to receive and
install the equipment which UNICEF
has offered.

In regard to the second plant to be
set up in Madras an oil mill to colla-
borate with the Government of India
and UNICEF is expected to be
selected shortly.

Cold Storage in Delhi, Ete.

109. Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculiure
be pleased to refer to the reply given
to Unstarred Question No. 2241 on
the 22nd December, 1960 and state
the progress made so far in setting up
cold storages in Delhi, Bangalore, and
Hyderabad?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas):
Investigations for setting up cold sto-
rages at Delhi, Bangalore and Hy-
derabad have not been completed.
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Cluster Type of Training Institutiens

Shri Ram Kristan Gupta:

110, Shri Bhakt Darshan:

Will the Minister of Community
Development and Cooperation be
pleased to refer to the reply given io
Unstarred Question No. 2242 on 2Znd
December, 1960, and state whether
Government have considered the pro-
posal to start cluster type of training
institutions in each District; and

(b) if so, the result thereof?

The Deputy Minister of Community
Development and Cooperation (Shri
B. S, Murthy): (a) Yes Sir,

(b) The proposal has been com-
mended to the State Governments who
have been requested te initiate action.
The State Governments are in general
agreement with the proposal. Some
States are already running the cluster
type training centres e.g. Uttar Pra-
desh and Andhra Pradesh.

Public Health Precautions During
Govind Dwadsi at Puri

111. Shri Chintamoni Panigrahi:
Will the Minister of Health be pleased
to refer to the reply given to
Unstarred Question No. 1976 on the
19th December, 1960, and state:

(a) whether any request has been
received from the Orissa Government
or from the Puri Municipality by now
for giving them special grants to im-
prove the drinking water supply
facility at Puri on the occasion of the
Govind Dwadsi Mela at Puri;

(b) if so, when and what special
assistance hag been offered for this
purpose;

(¢) whether the Ceniral Govern-
ment has given any loans to the Orissa
Government during the First and the
Second Plans for improving drinking
water supply facility at Puri; and

(dy if so, how much?
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The Minister of Health (Shri Kar-
markar): (a) No.

(b) Does not arise.

(e) and (d), The Puri Water Sup-
ply reorganisation scheme has been
approved under the National Water
Supply and Sanitation Programmge at
an estimated cost of Rs. 38:02 lakhs
on the 3rd December, 1960. The Gov-
ernment of Orisza has been paid loan
assistance to the extent of Rs. 35:19
during the first four years of 2nd Plan
for their Water Supply schemes ap-
proved under the above programme.
The State Government is free to
utilise the amount on any of the ap-
proved schemes,

Automatic Telephone Lines at
Cuttack

Shri B. C, Mullick:
Shri Chint. i Pani

Will the Minister of Transport and
Communications be pleased to state:

(a) whether automatic telephone
lines at Cuttack in the Orissa State
have been installed; and

113

M.

(b) if not, what is the present posi-
tion?
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The Minister of Transport and Com-
munications (Dr, P, Subbarayan): (a)
No.

(b) Land for the Auto Telephone
Exchange building is under process of
acquisition. Preliminary plang for
the building are also under prepara-
tion.

All India Institute of Medical
Sciences

113. Shri V. P. Nayar: Will the
Minister of Health be pleased to state:

(a) whether i: is a fact that require-
ments of the All India Institute of
Medical Sciences. New Delhi, which
have necessarily to be imported are
not made available to the Institute as
import licences applied for have not
either been allowed or have been
curtailed; and

(b) the total value of such require-
ments which can be met only by im-
ports, for which All India Institute of
Medical Sciences applied for imports
and the value for which imports were
permitted in the years 1958-59, 1959-
60 and 1960-617

The Minister of Health (Shri Kar-
markar): (a) The posilion is explained

(b) in the answer to part (b).
Allocations asked  Allocations Value of equip- Value of equip-
Year for sanctioned mznats for which  ments for which
imports were  imports Wers
requested permitred
1958-59 2:93 1.50 .. -
1959-60 3485 30-40 30°37 09z
1960-61 . 19:17 9-60 4-76 *4-86

*Of this Rs. 3:15 lakhs were applied for in 1958-60 but was allocated and

released in 1860-61.

Remarks: Delay in receipt of ten-
ders by the All India Institute of
Medical Sciences, non receipt of ap-
plication in time and want of clear-
ance from the Development Wing
were the main reasons for the non-
utilisation of the sanctioned alloca-
tions.
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Institute of History of Medicine

115. Shri Kediyan: Will the Minister
of Health be pleased to stale:

(a) whether Government have re-
ceived any request from Hamdard
Dawakhana of Delhi for help in set-
ting up an Institute of History of
Medicine near the Capital; and

(by If so, what help Government
propose to give in {his connection?

The Minister of Health (Shri Kar-
markar): (a) No; Sir.

(b) Doe; not arise.

Quarters for P. & T. Employees in
Kerala

Shri Kodiyan:
116. {Shri Warior:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is any proposal
to build quarters for Post; and Tele-
graphs employees in Kerala;

(b) if so, the main details of the
proposal; and
(c) the estimated cost thereof?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan): (a)
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to (c). The particulars relating to
proposal already sanctioned are as
below:

Typeand Estimated

Name of Station. No. of Cost.
Units.
Rs.
1. Ernakulam . 4type IIB. 34,800,'-
2. Marttancherry . 2type IV B8,700/-

3. Muvattapuzha . 1typeIIA 12,090/-

Masulipatam—Vijayawada Line

117. Shri Osman Ali Khan: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 1024 on the 19th August,
1960, angd state:

(a) the progress since made in the
conversion of the metre gauge line
into broad gauge between Vijayawada
and Masulipatam Ports; and

(b) the names of other lines Gov-
-ernment propose to convert from
metre gauge into broad gauge during
‘the Third Five Year Plan?

The Deputy Minister of Railways
(Sari 8§, V. Ramaswamy): (a) The
progress achieved so far is 18 per cent
-on earthwork and 12 per cent on
‘bridgework.

(b) The works to be taken up dur-
ing the Third Plan have not yet been
finalised.

Donation of Eyes in Andhra Pradesh

118. Shri Nanjappan: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
.Andhra Pradesh Government have
introduced a Bill to legalise donation
of eyes; and

(b) whether there is any proposal
to bring such a Bill to cover the whole
coun:ry?

The Minister of Health (Shri EKar-
markar): (a) The Government of
Andhra Pradezh propose to introluce
a Bill in the State Legislative Assem-
bly.

{b) There is no such proposal,
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Rallway Quarters

119. Shri Ajit Singh Sarhadi: Will
the Minister of Railways be pleased
to state:

(a) what is the shortfall in Railway
quarters for Railway employees in
Punjab Zone of Northern Railway at
present; and

(b) what is the schedule for provid-
ing complete living facilitie; for Rail-
way personnel?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Infor-
mation about quarters for staff is not
compiled S:.ate-wige but Railway wise.
Shortfall of quarters on Northern
Railway on 31-3-60 was 1,00,925.

(b) It is the Railway's intention to
provide quarters for all essential staff
who are required to be called on duty
at short notice throughout the day and
night. particularly in localities where
private houses are not easily availa-
ble in the vicinity. With this object
in view, quarters are being built
every year within the funds allotted
for staff quarters. Non-essential staff
are allotted quarters only, when not
required by essentia] staff.

P. & T. Baildings in Punjab

20 ( Shri Ajit Singh Sarhadi:
" Shri D C. Sharma:

Will the Minister of Transport and
Commaunications be pleased to state:

(a) what is the allotment for post
office buildings in Punjab for 1960-61;

(b) the number of post offices that
would have new buildings of their
own; and

(c) the date by which all the exist-

ing post offices will have their own
buildings?

1

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
Hs. 8,29,100,

(b) The allotment includes the re-
quirements during the year regarding
seven new buildings.

(c) Not in the foreseeable future,
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Balimela Project

/ Shri Chintamoni Panigrahi:
122, ‘\\_Shri Sanganna:

Will the Minister of Irrigation and
Power be pleased to state:

{a) whether the Orissa Government
has made any request concerning the
site to build the Balimela Project; and

(b) if so, whether this request has
been agreed to?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
reply is in the affirmative.

(b) The matter is under examina-
tion.

Aid to Orissa Agricultural Cooperative
Societles

123, Shri Chintamoni Panigrahi:
Will the Minister of Community
Development and Co-operation be
pleased to state:

{a) the total amount of grants made
to Orissa Government by the National
Co-operative Development and Ware-
housing Board for providing assistance
to  agricultural credit co-operative

1883 (Ai) LS—4,
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societies and to co-operative market-
ing societies in Orissa for constructing
godowns in the Becond Plan period;

(b) the amount utilised by the
State Government; and

(c) the places where such godowns
have been constructed in the State?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) A sum of Rs. 3.16
lakhs was sanctioned by the National
Cooperative Development and Ware-
housing Board to the Government of
Orissa as grants for providing assis-
tance to agricultural cooperative so-
cieties and cooperative marketing so-
cieties for construction of godowns
during the first four years of the
Second Plan. An amount of Rs. 0'19
lakh has been provided as grants for
the programme for 1960-61 and this
amount iz being released by the
Board in quarterly instalments. Three
instalments have been released and
the last instalment will be released in
March, 1861.

(b) The entire amount of Rs. 3-16
lakhs released upto 1959-60 is repor-
ted to have been utilised.

{c) The information has been called
for from the State Government and
will be laid on the Table of the House
shortly.

Allotment of Foodgrains

124, Shri Chintamoni Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the allotment of food-
graing to the different States for 1961
has been finalised by now;

(b) if so, what are those allotments,
State-wise;

(c) whether any advance allotment
has been made to any State; and

{d) if so, to which State and the
quantity?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). The allotments of foodgrains
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to different States are not now made
on the yearly basis but such supplies
are made available from time to time
as are considered necessary in the
light of demand in a particular State
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and the stocks available with the Gov-
ernment. )

(c) & (d). The foodgrains allotted
from Central stocks during January,
1961, were as follows:—

(In’00o Metric Tons)

State

Rice Wheat Coarse grains Total
Andhra Pradesh 3 4 2 9
Assam . . . 7 7
NEFA, NAGA hills etc. 1 .. .. b3
Bihar .. 14 .. 14
Masharashtra 10 43 .. 53
Gujarat . 8 10 2 20
Kerala 14 .. .. 14
Madras 4 14 18
Mysore s
Orissa 2 2
Rajasthan 3 3
U.P. 61 61
West Bengal 1 46 47
Jammu & Kashmir 1 2 3
Dethi 10 10
Others ) 4 4 8
TotAaL . 46 225 4 275

T. B. Work in Orissa

125. Shri Chintamoni Panigrahi:
‘Will the Minister of Health be pleased
to state:

(a) the total amount of money
given to Orissa during the Second
Plan period for anti-¥.B. work in the
State; and '

(b) how much is being allotted to
Orissa for this purpose in the Third
Five Year Plan?

The Minister of Health (Shri Kar-
markar): (a) An amount of Rs.
2,50,000 wag sanctioned as grant-in-
aid to a voluntary T.B. Institution in
Orissa during 1956-57 to 1958-59.

No assistance was paid to Orissa
Government during 1956-57 and 1957-

58 for anti-T.B. work. Since 1958-59,
the Central assistance for centrally
aided schemes is given in lumpsum
and not for individual schemes. The
States are free to utilise the amount
on individual scheme approved by the
Central Government.

(b) The allocations to varioug States
for the Third Five Year Plan have
not yet been finalised.

Tourism fil Orissa

126. ~ Shri Chintamoni Panigrahi:
Will the Minister of Transport and
Communications be pleased to state:

(a) what was the total amount pro-
vided for and advanced to Orissa for
development. of tourism during the
Second Five Year Plan period; and
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(b) whether the work of construct-
ing a separate rest house at Konarak
has been undertaken?

The Minister of State in the Minis.
try of Transport and Communications
(Bhri Raj Bahadur): (a) and (b). A
statement containing the required
information is given below.
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STATEMENT

(a) and (b): Particulars of schemes
relating to Orissa included in the Plan
for Tourism for the Second Plan
Period and the progress made in their
execution are given below:—

Name of the Scheme

Bstimated cost Present position

Part I (To be financed and erecuted by the Central Government).

(i} Construction of Rest House at Konarak

(i) Construction of Rest House at Bhubaneshwar Rs. 2- 50 lakhs

Rs. 2-20lakhs  Work in progress.

Work in progress.

Part II (To be financed by the Central and State Governments in equal pro-

portions and work to be erecuted by the State

(i) Low income group rest house at Puri

Government).

. Rs. 1-50lakhs Completed and Cen-
tral Govt.’s share
of the expenditure
paid to the State
Govt. Rest House
opened to tourist
on  1-8-1960.

(ii} Low incom= group rest house at Bhubanesh= Rs. 1+ 50 lakhs Do.

Wwar.

(iii) Development of Chilka Lake

. Rs. 2-o00lakhs Scheme dropped by
the State Govt.
who now propose
to  put up a rest
house at Balugaon
during the Third
Plan period.

In addition to the above, the State
Government have opened Tourist
Bureaus at Puri, Bhubaneshwar,
Rourkela and Hirakud, half the cost
of which iz being met by the Central
Government. For the year 1960-61,
a subsidy of Rs. 16,002:00 for the
running of these bureaus has been
offered to the State Government.

Seil Conservation in Orissa

127, Shri Chintamonj Panigrahi:
Wil the Minister of Food and Agri-
culture be pleased to state:

(a) the total amount allotted for
soil conservation in Orissa during the
Second Plan period;

(b} the amount utilised so far by
the State Goverrment; and

(c) the nature of programmes
undertaken in Orissa under soil cona
servation schemes?

The Minister of Agriculture (Dr.
P, S, Deshmukh): (2) and (b), The
amounts allotted, utilised for soil con-
servation schemes during the Second
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Five-Year Plan in Orissa, are indicated below:

Amount Amount Amount
allotted utilised likely
upto to be
Name of Sector end of utilised Total
1959-60  during
1960-61
(Rs. in lakhs)
Agril. . Agri. Deptt. 1-8 -0 8- .
o 41-87 34-05 39 4244
Forest Deptt. 595 434 3:71 805
Tribal Sector 36-93 12-32 15°31 27:63

TOTAL

8475 5071 2741 7812

(¢) Counter bunding, tree planting,
agave plantation, gully control,
pasture development, soil conserva-
tion training, land capability survey
and research programme,

Movement of Rice and Paddy

128. Shri Chintamoni Panigrahi:
Will the Minister of Food and Agricul-
ture be pleased to state:

(a) the total quantity of rice and
paddy moved from Orissa to West
Bengal upto 1st February, 1961 from
the time when the two States were
created into one zone;

(b) the total quantity of rice sup-
plied from the Central reserve stock
to West Bengal during this period;

(¢) the amount of rice and paddy
supplied from other States to West
Bengal during this period; and

(d) what is the estimated deficit of
rice in West Bengal in 1960-61 and
1961-62 period?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Approximately 2:2 lakh metric tons
of rice and 26 lakh metric tons of
paddy moved by rail from Orissa to
West Bengal up to 2nd February, 1961
since the formation of the Orissa/
West Bengal Rice Zone. Figures are

not available for quantities moved
by road, river or sea.

(b) Rice—201,200 metric tons
Paddy—600 metric tons

(c) Rice—38,700 metric tons
Paddy—48,500 metric tons

(d) Under conditions of decontrol
it is difficult to make any accurate
estimate of the deficit of a State. The
distribution requirements of a State
are assessed from time to time keep-
ing in view the trend of prices in the
State, and suitable quantities of food-
grains are issued keeping in view the
requirements of that State, the
requirements of other States and the
stocks available with the Centre.

Flood Control in Orissa

129. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the 15-year flood con-
trol plan by Orissa Government
which was examined by the High
Level Committee on Floods, has been
approved; and

(b) the main features of this 15-
year flood control programme of the
State Government?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
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15 year flood control plan prepared
by the Government of Orissa was
examined by the High Level Com-
mittee on Floods and returned to the
State Government for recasting it on
the lines indicated by the Committee
for formulating a satisfactory long
range plan for flood control. The recast
plan has not yet been received.

(b) The programme envisages:i—

(i) the construction of storage
reservoir on the Brahmani at
Rangati and on the Baitaraini
at Bhimkund, double embank-
ments on the Budhabalang
river from Baripada to down-
stream of Balasore, costing
approximately Rs. 17-66
crores, during the Third Five
Year Plan;

(ii) the construction of Tikkarpara
dam on the Mahanadi together
with double embankments on
the main branches in the
Brahmani basin right upto
the sea and upgrading of
existing embankments, cost-
ing a total of Rs. 19:64 crores
during the fourth Five Year
Plan period; and

~

(iii) the strengthening and raising
existing embankments total-
ling 810 miles within the delta
area, costing Rs. 4'43 crores
during the fifth Five Year

Plan period.

Community Development and N.E.S.
Blocks in NEFA

130, Shri P. C. Borooah: Will the
Minister of Commaunity Development
and Cooperation be pleased to state:

(a) what amount is proposed to be
spent for covering the NEFA area
with Community Development and
National Extension Service Blocks
during the Third Five Year Plan
period;

(b) the approximate number of such
blocks that may be opened in the
NEFA area;

MAGHA 27, 1882 (SAKA)

Written Answers 314

(c) whether any cooperatives are
proposed to be established shortly in
the border areas of NEFA; and

(d) if so, how many?

The Deputy Minister of Community
Develop t and Cooperation (Shri
B. S. Murthy): (a) An outlay of Rs.
93'10 lakhs is expected to be incurred
on the Community Development Pro-
gramme in Blocks in N.EF.A, area
during the Third Plan.

(b) The entire territory of N.E.F.A.
is proposed to be covered with 37
Blocks of which 19 Blocks (excluding
2 pre-extension Blocks) are already
in operation and the rest are to be
taken up during the 3rd Plan period.

(c) and (d). A proposal for organis-
ing 10 subsidiary consumer stores in
the border areas of N.E.F.A. has been
approved for inclusion in the Third
Plan.

Train Accident

Shri P. C. Borooah:
Shrimati Mafida Ahmed:

Will the Minister of Railways be
pleased to state:

(a) whether the 26 Down Parcel
Passenger Train on the Katihar-
Siliguri Section of the N.F. Railway
met with an accident at the Adhikari
Station on the 6th January 1861;

(b) if so, what was the cause of
the accident; and

131.

(c) what was the loss of life and
property involved in the accident?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir.

(b) The cause of the accident as
determined by the Government
Inspector of Railways in his prelimi-
nary report ig Failure of Railway
Staff.

(c) None was killed. Approximate
cost of damage to Railway property
has been assessed at Rs. Three
thousand seven hundred,
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Anti-Leprosy Day

132. Shri P. C. Borooah: Will the
Minister of Health be pleased to
state:

(a) whether the 30th January, 1961
(Mahatma Gandhi’s Martyrdom Day)
was observed as “Anti-Leprosy Day”;
and

(b) if so, how it was celebrated in
various parts of the country?

The Minister of Health (Shri
Karmarkar): (a) Yes.

(b) It was celebrated in the various
States and Union Territories as indi-
cated below:—

1. Delthi Admn.:

The day was observed under the
joint auspices of the Delhi Adminis-
tration and the Delhi Municipal Cor-
poration. It was organised to focus
public attention on the problem of
leprosy and to educate the people
about the incidence of the disease and
ways and means to prevent it. Besides
displaying posters and distributing
literature on the subject, a public
meeting was held in the evening in
Town Hall. Film shows dealing with
the problem of lepers were held in the
Jamna Bazar and other areas. The
foundation of a new temporary colony
for the lepers was also laid. In addi-
tion sweets were distributed to the
lepers and their children in Jamna
Bazar, Shahdara Lepers Colony and
home for children of lepers in Shah-
dara.

2. Himachal Pradesh:

The celebrations were organised at
the Leprosy Clinics and sub-clinics in
the whole of Himachal Pradesh and
included Prabhat Pheris, organisation
of 'meetings, demonstrations exhibi-
tion of posters, pamphlets, film shows
at various places, Radio Talk and
Drama from the A.LR., Simla.

3. LMA, Islands:

It was celebrated by organising
public meetings in which efforts were
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made to educate the public regarding
the incidence of this disease and the
various measures that have been
taken to combat it, Suitable posters
were displayed and bhajans were also
sung.

4. Mysore:

Public meetings were held where
fims on leprosy were exhibited. Pam-
phlets were distributed and posters
were also displayed.

5. Orissa:

Processions by school students,
meetings and film shows were orga-
nised in all the district headquarters
towns in the State. The Medical
Officers of the Leprosy Pilot Project
organised group talks and meetings
in their respective jurisdictions. Inten-
sive propaganda to spotlight the
activities of Government for the
eradication of leprosy was carried out
side by side. Steps so far taken for
Anti-Leprosy work in the State were
also broadcast from the All India
Radio in the evening. Posters and
leaflets in English and Oriya were
exhibited and distributed.

6. Punjab:

Meetings were held at all the Dis-
trict Headquarters and other impor-
tant towns by the Public Health
Officers and other staff in which the
general public were invited to parti-
cipate for the purpose of educating
them with regard to leprosy and its
prevention. Posters in leprosy were
also displayed at all public places. At
the State Headquarters viz. Chandi-
garh, the meeting was presided over
by the Chief Minister. An Exhibition
was also held in the Health Centre
which was the venue of the said
meeting.

7. Tripura:
Medical Officers in charge of the

hospitals and dispensaries organised
public meetings in their respective
head-quarters. They delivered

speeches describing the nature of the
disease and stressed the need for the
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eradication of this disease. Pamphlets
and posters were also distributed.

Reports from the remaining States
have not been received.

Ship Building and Ship Repairs

Shri P. C. Borooah:
1 Sardar Igbal Singh:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 809 on the 9th December,
1960 and state:

133

¢(a) whether two 1local Advisory
Committees have been set up at
Bombay and Calcutta to study the
various aspects of ancillary industries
relating to Ship building and Ship
repairs;

(b) if so whether any recommenda-
tions have so far been made to deve-
lop these industries by the said Com-
mittees; and

e ]
(c) if so, what are the recommen-
dations?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Necessary
action for setting up local advisory
Committees at Bombay and Calcutta
is being taken.

(b) and (c). Do not arise.

Food Prices in Tripura

134. Shri Bangshi Thakur: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
food prices in different parts of rural
areas in Tripura are below the pro-
duction cost; and

(b) if so, what measures Govern-
ment propose to adopt to stabilise
the food prices in Tripura?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas):

(a) No. Sir.

(b) Does not arise.
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Murder of Railway Employee

J Shri Morarka:
135. \ Shri Rajeshwar Patel:

Will the Minister of Railways be
pleased to state:

(a) what is the progress of the
enquiry conducted by the Railway
Police at Nanwan Station over the
murder of a railway employee by
some members of a marriage party
alleged to be travelling without
tickets; and

(b) whether the culprits have been
apprehended and charge-sheeted?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
The Railway Police have concluded
the investigation by sending up to
court three accused persons and the
case is at present subjudice.

Wagons for Transport of Sugar

136. Shrimati Mafida Ahmed: Will
the Minister of Railways be pleased
to state:

(a) whether Govermment are aware
that there is sugar scarcity in Assam
at present due to lack of movement
of sugar wagons; and

(b) if so, the measure taken to
meet the situation?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Des-
patches of sugar to Assam in recent
months were affected to a certain
extent due to regulations in loading
necessitated by heavy receipt of
traffic as a result of movement of
higher priority traffic and diversion
of traffic from river and rail-cum-
river route to all Metre Gauge rail
route on account of the inability of
the Steamer Companies to carry their
normal quota on account of deteriora-
tion in river conditions and adoption
of go-slow tactics by the labour in
Assam of the Joint Steamer Com-
panies, So far as Government are
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aware, at present there is, however,
no scarcity of sugar in Assam and
there is now no lack of movement of
sugar wagons.

(b} Immediate steps were taken and
three sugar specials were run for
Assam from N.E. Railway early in
January 1061 despite restrictions
clearing 232 wagons. In addition,
loading of sugar was arranged in
block specials and a total of 554
wagons were loaded during January
1961, This incidentally is the highest
figure during the last several months.
More sugar specials for Assam have
been programmed by N.E. Railway
and in fact orders were issued by
N.E. Railway for loading three sugar
specials during first week of February
1961 amounting to 270 wagons.
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138. Shri Hem Raj: Will the Minis.
ter of Rallways be pleased to state:

(a) the amount of foreign exchange
spent for the import of narrow gauge
locomotives, coaches, wagons and
their parts during the First Five
Year Plan, with its equivalent in
rupees;
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(b) the amount of foreign exchange
spent for the import of above men-
tioned items during the Second Five
Year Plan with its equivalent in
rupees; and

(c) the amount of foreign exchange
proposed to be incurred on the above
mentioned items during the Third Five
Year Plan with its equivalent in
rupees?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Appro-
ximately Rs. 2:98 crores equivalent of
foreign exchange.

(b) Approximately Rs. 1'15 crores
equivalent of foreign exchange.

(¢) Approximately Rs. 1'77 crores
equivalent of foreign exchange.
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Drainage System at Agartala

140. Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

(a) the progress that has been made
so far regarding works of the cons-
truction of drainage system at Agar-
tala town;

{(b) the total amount of money spent
so far in this matter; and

(¢) when this work is likely to be
completed?

The Minister of Health (Shri
Karmarkar): (a) The brick supply
has commenced and tender for laying
pitching etc,, has been invited for the
construction of drainage system at
Agartala town,

(b) A sum of Rs. 750|- only has
been spent so far by the Agartala
Municipality on survey work,

(c) No target date has been fixed
for this purpose.

ALIL Employees

Shri Nath Pai:
Shri A, K. Gopalan:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No, 522 on the 28th November, 1860
and state:

141.

(a) the nature and steps since
taken for implementing the Award
given by the Chairman of the Arbit-
ration Committee in the dispute of
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the Air India International employees;
and

(b) the result thereof?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
Centra]l Government’s approval under
Section 45(2)(b) of the Air Corpora-
tions Act has been accorded to the im-
plementation, in its entirely, of the
award subject to the directions given
in para. 794 thereof. The Corporation
have on that basis informed all the
employees covered by the award
through individual letters about the
revision of salary grades and refixa-
tion of wages on the basis of the
award.  Salaries for the month of
January, 1961 have been paid to all
such employees on the basis of the
revised wages mentioned in the
award. The Corporation have stated
that further steps in calculating the
arrears payable to the employees con-
cerned have already been taken in
hand and that the employees concern-
ed should be paid the arrears as soon
as possible.

Cereals Production

142. Shri Hem Barua: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any district-wise
analysis of the country’s cereals pro-
duction has so far been made during
any period specifieq for the purpose;
and

(b) if so, the broad outline of the
findings?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes.
This analysis was made for rice and
wheat for the period 1955—58.

(b) The analysis has revealed the
concentrated nature of rice and wheat
production in India; 12 districts ac-
counting for 23 per cent of all-India
production of rice with only 17.5 per
cent of acreage and similarly 12 dis-
tricts accounting for 22.7 per cent of
production of wheat with only 16:6
per cent of area.
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Passengers’ Complaints on Eastern
Railway

143. Shri Nath Pai: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Government have
received complaints of hardships by
the railway passengers travelling bet-
ween Tatanagar and Dehri-on-Sone on
the Eatern Railway; and

(b) if so, what action has been
taken by Government to remove the
complaints?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
Presumably the complaints about
hardships to passengers travelling bet-
ween Tatanagar and Dehri-on-Sone
refer to the reorientation in the train
services consequent upon the opening
of the Muri-Ranchi and Muri-
Kotshila-Chandrapura B.G. sections
for passenger traffic with effect from
22.12.1960. Some complaints have
been received,

Prior to 22.12.60, passengers travel-
ling between Tatanagar and Dehri-on-
Sone via Barkakana used to avail of
303Up|304 Dn, Howrah-Ranchi-Hazari-
bagh Express and 1 GD Up|2GD Dn.
Gomoh-Dehri-on-Sone passenger
trains via Barwadih. With effect from
22.12.60, 303 Up|304 Dn, Howrah-
Ranchi-Hazaribagh Epresses have been
re-numbered as 83 Up|84 Dn. Express
and are scheduled to run between
Howrah and Ranchi. From the same
date, 85 Up|86 Dn, Tata-Barkakana
passenger trains have been scheduled
to run between Muri and Barkakana
as feeder services to the Howrah-
Ranchi-Hazaribagh expresses.

With effect from 22|12|60, passengers
travelling between Tatanagar and
Dehri-on-Sone via Barkakana have to
change at two stations viz.,, Muri and
Barkakana as against only one change
at Barkakana prior to 22|12/60. The
overall journey time of the train ser-
vices has not increased as compared to
that prior to 22/12|60. As the changes
at Muri and Barkakana are during
conventent hours of the day, there
should not be much difficulty to the
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passengers travelling between Tata-
nagar and Dehri-on-Sone via Barka-
kana.

Pilfering of Magazines

144. Shri B. C. Mullick: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government have re-
ceived complaints regarding pilfering
of magazines ang weeklies while in
postal transit;

(b) if so, what is the number of
such complaints received during 1960;

(¢) what action has been taken by
Government to apprehenq the cul-
prits; and

(d) what amount of compensation
has been paid by Government to those
who have lost their articles in postal
transit during 1960?

The Minister of Transport and
Communications (Dr, P. Subbarayan):
(a) Yes, Sir.

" (b) to (d). Information is being
collected and will be laid on the Table
of the House,

Rail-Road Between Silchar and Imphal
145, Shri Hem Barua: Will the

Minister of Railways be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to construct a Rail-
road from Silchar to Imphal in Mani-
pur; and

(b) if so, whether any project in the
matter is drawn up?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) No, Sir.

(b) Does not arise,
Family Planning

146. Shri Hem Barua: Will the Min-
ister of Health be pleased to state:

ta) whether it is a fact that the
11th Session of the All India Obstetric
and Gynaecological Congress recently
held in Calcutta has made certain
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suggestions towards family planning
in the country; and

(b) if so, what are those suggestions
and whether any divergent views
were expressed on the matter by
different participants in the confer-
ence?

The Minister of Health (Shri
Karmarkar): (a) and (b). The requir-
ed information is being collected and
will, when received, be laid on the
Table of the Sabha.

Rural Water Supply in Pulivendla
Unit

147. Shri Rami Reddy: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No, 1107 on the 1st December,
1960 regarding National Rural Water
Supply Scheme in Andhra Pradesh
and state;

(a) whether Government of India
has since received any information in
regard to the provision for 1960-61
for the Pulivendla Unit;

(b) whether there is a proposal to
wind up the scheme by 1960-61 and
if so, what are the reasons;

(c) what would be the expenditure
that would have been incurred by
1960-61 compared to the total provi-
sion for the scheme; and

(d) whether representations have
been made to the State Government
for continuing the scheme till the
scheme is fully executed?

The Minister of Health (Shri
Karmarkar): (a) Yes. The provision
for 1960-61 is Rs. 2.90 lakhs to be met
from the State funds,

(b) Yes, As the schemes proposed
in the Pulivendla unit are for indivi-
dual villages and the per capita cost
is also more than Rs. 30/- they have
not been approved under the National
Water Supply & Sanitation Pro-
gramme (Rural).

(c) Rs. 4:324 lakhs (Rs, 1404 lakhs
during 1959-60 and Rs, 2.92 lakhs
during 1960-61).

(d) No,
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Appendicitis

148. Shri Raghunath Singh: Will the
Minister of Health be pleased to state:

(a) whether ligquid adhesives in-
stead of suteeves have proved success-
ful in appendicitis and other opera-
tions as experiments in Australia,
America and Japan have shown; and

(b) if so, whether it will be intro-
duced in Indian Hospitals?

The Minister of Health (Shri
Karmarkar): (a) We have had no
experience of liquid adhesive so far.

(b) Not at present,

Telephone Exchange, Bijanbari

150. Shri H, N, Mukerjee: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) what are the reasons for the
delay in opening the telephone ex-
change at Bijanbari near Darjeeling;

(b) whether it is a fact that secu-
rity deposits from intending subs-
cribers to the exchange had Tbeen
received more than two to three years
ago; and

(c) whether it is also a fact that the
necessary structure and equipments
ete. are lying idle at the venue?

The Minister of Transport and
Communications (Dr. P, Subbarayan):
(a) There was no unusual delay,

(b) No payments were received
mainly during April—June, 1960 only.

(c¢) The exchange has already been
opened on 19-12-1860.

Medical Facllities in Andrews Ganj,
New Delhi

151, Shri Ram Garib: Will the Min-
ister of Health be pleased to state:

(a) whether it is a fact that there
are no medical facilities for the resi
dents of Andrews Ganj, New Delhi;
and
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(b) when a Contributory Health
Services Dispensary will start fune-
tioning to cater to the needs of the
residents of this locality,

The Minister of Health (Shri
Karmarkar): (a) No, Sir, The medi-
cal attendance and treatment of the
residents of Andrews Ganj New
Delhi under the Contributory Health
Service Scheme were provided by the
Contributory Health Service Dispen-
sary, Kidwal Nagar before the 10th
February, 1961.

(b) A Contributory Health Service
Scheme Dispensary at Andrews Ganj
has been started with effect from the
10th February 1961,

Bridge on Rivers Kharsua and
Baitaranj

152, Shri Surendranath Dwivedy:
Will the Minister of Transport and
Commaunications be pleased to state:

(a) whether Government propose to
undertake and complete construction
of bridges over rivers Kharsua and
Baitarani during the Third Five Year
Plan; and

(b) whether the necessary plans for
construction have already been dis-
cussed and flnalised and whether any
notice of tender is being issued this
year for the purpose?

The Minister of Btate in the Minis-
try of Transport and Communications
(S8hri Raj Bahadur): (a) and (b).
According to present indications, the
construction work on these two bridges
is not likely to be taken up and com-
pleted during the Third Plan Period
on account of paucity of funds. The
Plans and estimates and other techni-
cal details have, however, been dis-
cusseq with the State Government.
The sanctioning of these plans and
estimates had to be postponed till the
requisite money was found for them.
The notice of tender will be issued
only after these projects are sanction-
ed by the Gavernment of India.
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Telephone Cdnnections

154. Shri Muhammed Elias: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) how many applications for new
telephone connections are pending in
West Bengal at present; and

(b) how many new connections
were given during 1959-60 in West
Bengal?

The Minister of Transport and Com-
munications (Dr, P. Subbarayan):
(a) 35,686 (as on 31-12-1960).

(b) 8,400.
Train Accident on Khajuria Malda
Line

156. Shri Mohammed Elias: Will
the Minister of Railways be pleased to
pleased to state:

(a) whether there was any accident
on the newly built Khajuria Malda
Railway line on the 12th November,
1960; and

(b) if so, the details including the
reasons therefor?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). On 12th November 1960 at about
15'20 hours while a departmental
Material train was approaching Malda
Station Yard, it collided with a motor
truck at an improvised Level Crossing.
As a result, the Driver and Assistant
Driver of the truck were injured who
succumbed to their injuries subse-
quently in the hospital. The accident
was due to the Driver of the truck
attempting to cross the Railway track
in the face of the approaching train.
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Steel for Railway Wagons

15_6. Shri Kalika Singh: Will the
Minister of Railways be pleased to
state:

) (a) the quantity of steel imported
in 1959-60 ang up-to-date for the
manufacture of wagons in India and
the foreign exchange value thereof;

(b) the quantity of steel available
for manufacture of wagons from
Indian manufacturers of steel in that
period and the price thereof;

(c) the difference between internal
and external prices of steel and expla-
nation for the marginal difference of
pn:e paid by Railway authorities;
an

(_d) the future prospects of availa-
bility of stee] for fulfilling wagon
manufacture targets?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The
quantity of steel ordered abroad, and
the foreign exchange wvalue thereof
for the manufacture of wagons in
India is given below:

(i) During 1959-60:

Quantity in Long Appmmte Value
tons in lacs of Rs.
1,12,790 691- 89 (including
ocean freight)

(i) From 1-4-60 to 31-1-61 :

69,000 40434 (excluding
ocean freight)*
Total of (i} and (if) above :
1,81,790 1096°23

*Ocean freight will be paid in Indian
Rupee.

{b) The total quantity of steel sup-
plied by Indian manufacturers of steel
to wagon manufacturers is as follows:

Long tons
(i) During 1959-60 P 37,637
(iiy From 1-4-60t0 31-12-60 . 30,608
ToTAL . 68,24
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The price of steel is according to those
fixed by the Iron & Steel Controller
from time to time depending upon the
categories and sizes of steel supplied.

(c) The price at which the import-
ed steel -is supplied to the  Wagon
manufacturers is the same as indigen-
ous steel and hence the question does
not arise,

(d) The indigenous availability of
steel will progressively increase to
meet the entire demands of manufac-
turers of wagons excepting a small
quantity consisting of a few special
sections which may have to be import-
ed for sometime to come.

Indian Ships

157. Shri Kalika Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the number of Indian
ships registered under the Merchant
Shipping (Registration of Indian Ships)
Rules, 1960 indicates an increase in
the number of ships today as against
the number in 1958 and 1959;

(b) if so, the extent of the increase;

(¢) whether all the Indian ships
have been registered under the rules
and if not, how many yet remain to
be registered.

(d) whether all the Government
ships are registered under the rules
and, if so, what is their number; and

(e) whether there are separate
rules for registering sailing vessels
and if so, what vessels are registered
under these rules.

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). There
is a provision in.the Merchant Ship-
ping Act, 1958 for recognising as
Indian ships all ships which were re-
gistered at the eommencement of the
Act at any port in India under any
enactment repealed by that Act. As
such, it is not obligatory for Indian
ships registered prior to the enforce-
ment of the Merchant Shipping Act,
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1958, to register again under the Mer-
chant Shipping (Registration of Indian
Ships) Rules, 1960. There is, there-
fore, no relation between registration
of ships as such and increase in ton-
nage, If however, the intention is to
know the tonnage increase in 1958,
1959 and 1960, the following figures
are furnished:—

Tonnage ason 31-312-58 .. 638.483 GRT
Tonnage s on 3I-12-59 .. 723.810 GRT
Tonnage as on 31-12-60 .. 851.822 GRT

The Merchant Shipping (Registra-
tion of’Indian Ships) Rules, 1960 were
brought into force with effect from
1st January 1961 and only four ships
have so far been registered there-
under.

(d) So far two ships belonging to
Government sponsored Corporation
have been registered under the Mer-
chant Shipping (Registration of Indian
Ships) Rules, 1960.

(e) There are separate rules for
registration of sailing vessels, entitled
The Merchant Shipping (Registration
of Sailing Vessels) Rules, 1960, which
also came into force on 1lst January
1961. These rules provide for a grace
period of three months from the date
of commencement of the rules for
registration of vessels already on the
Indian Register.

Agricultural University at Phoolbagh

158. Shri Kalika Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the capacity of the agricultural
university at Phoolbagh (Rudrapur)
in UP,;

(b) the pattern of education impart-
ed to students in the University indi-
cating the different courses of study;

(c) whether there is any other
similar institution in India; and if so,
the location and capacity of such other
institution or institutions; and

(d) the benefit expected to be de-
rived from the institution towards im-
plementation of plan programme re-
lated to food and agriculture?
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The Minister of Agriculture (Dr, P.
S. Deshmukh): (a) The annual admis-
sion capacity of the two Colleges so
far started is given below:—

(1) College of Agriculture 150
students

(2) College of Veterinary Medi- 100
cine students

A College 1wof Agricultura] Engi-
neering and Technology, a College of
Home Science and a College of post-
graduate studies are also proposed to
be established in this University dur-
ing the Third Five Year Plan period
and their admission capacity will be
determined as ang when they are
established.

(b) The duration of the courses and
the degrees to be awarded by the
three Colleges are as under:—

Degrees Duration
(i) B. Sc. (Honours) Agriculture
and Animal Husbandry 3 years,
(1) B.V. Sc. and Animal Hus-
bandry . . . 4 years.
(iii) B. Sc. Agricultural Engi-
neering and Technology* . 4 years.

In th pattern of education adopted
ot this University, many changes
have been made from the traditional
system of education, such as (i) Intro-
duction of a large number of courses
to suit the needs, aptitude and back-
ground of individual students; (ii)
Adoption of periodic tests and methods
of teaching, which would avoid the
need for cramming or memorization
#nd foster better assimilation of the
knowledge by inculcating the philo-
sophy of ‘dirty hands’ thus making
the students more practical with
better field experience, (iii) Integra-
tion of research, teaching and exten-
sion within the jurisdiction of the
University.

(c) At present no other similar insti-
tution is functioning in India, al-
though the pattern of education fol-
lowed at this University is also being
followed with some changes, at the
Indian Agricultura] Research Institute,
New Delhi and the Indian Institute of
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Technology, Kharagpur at the post-
graduate level,

(d) The system of education at this
University is expected directly to bene-
fit the programme of increased agri-
cultural production by enabling a
more direct or closer relationship bet-
ween teaching and research on the
one hand and between these two fields
of activities and extension on the
other.
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Rallway Out-agencies in Orissa
160. Shri Sanganna: Will the Min-
ister of Railways be pleased to refer
to the reply given to Unstarred Ques-
tion No. 252 on the 18th February,

1960 in respect of the out-agencies in
Orissa and state:

(a) whether any final decision has
been taken in the matter; and
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(b) if so, with what results?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). Attention of the Honourable
Member is invited to the reply to Un-
starred Question No, 133 asked by him
on 2-8-1960 wherein it was inter alia
stated that the proposal for opening
an out-agency at ihe Industrial Estate
at Cuttack, has been dropped, as
Orissa Government desired to have a
siding and net an out-agency. As
regards other places with a popula-
tion of over 10,000 and situated at
distances of over 5 miles, Out Agen-
cies have been opened at Aska and
Phulbani served via Berhampur Gan-
jam stations with effect from 1-5-1960.
The prcposal for opening an out-
agency at Patnagarh has been dropped
for want of traffic justification. The
proposals for opening out-agencies at
10 other places are still under exami-
nation.
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Detention of Train by Sadhus

J Shri Yadhav Narayan Jadhav:
'L Shri Raghunath Singh:

Will the Minister of Railways be
pleased to state:

162,

(a) whether it is a fact that a train
at Diamond Harbour Station on the
Eastern Railway was held up by a
group of Sandhus on 16th January,
1961; and

(b) if so, what are the details of the
incident?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,

(b) A band of Sadhus tried to enter
the station platform without purchas-
ing tickets to board a Special train
due to leave Diamond Harbour station
at 11-20 hrs. for Calcutta on 16th Janu-
ary, 1961, On being prevented, the
sadhus squatted on the track which
was subseguently cleared with the
help of Police. Latcer, the Sadhus pur-
chased tickets and travelled by the
next train,

Delhi Zoological Park

163. Shri Biren?ra Bahadur Singhji:
Wil! the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to appoint an Advi-
sory Committee for the National
Zoological Park (Delhi Zoo), New
Delhi;
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(b) if so, by what time the Com-

mittee is expected to be constituted;

and

(c) the names of the personnel
which are being considered for it, in-
eluding its Chairman?

The Minister of Agriculture (Dr. P
8. Deshmukh): (a) and (b). An Advi-
sory Committee called ‘Delhi Zoologi-
cal Park Council” has already been
constituted.

(e) The following are the members
of this council,

1. Minister of Food and

Agriculture. Chairman
2. Secretary, Depart- i
mz1tof Arcizaltara.  Vice-Chairman

3. Secretary, Ministry of 7
Works, Housing and |
Supply or his repre-
sentative.

4. Secretary, Ministry of
Educationor  his re-
presentative

5. Vice President, Indian
Council of Agricul-
trual Research.

6. Joint Secretary, De-
partment of Agricul-
ture, incharge of the
Project. H

7. Financial Adw\cr, |
Attached to the De- |
partment of Agrlcu!— “( Official Mem-
ture. . . | bers.

8. Chief E eer
Central Public Works
Department, New
Delhi.

9. Inspector General of |
Forests . .

10. Chief Commlssmner,
Delhi or his represen-
tative, . o

11. Commissioner, Mum— !
cipal Corpurauon of j

Delhi.

12. Shri Kamal Smgh 1
M.P. Lok Sabha, . !

13. Shri K. S, Ramaswamy '
M.P. Lok Sabha !

14. Shri Rama Bahadur |
Sinha, I
M. P. Rajya Sabha. 1

15, Mavor, Municipal F
Corporation of Delhi
or his representative,

16. Shri A. K. Chanda,
Retired Comptroller
and Auditor General
of India.
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7. Shri G: G. Takle,
Ex-Timber Adviser
[Railway Board].

r8, Dr. C. D. Desh-

y Chairman of
the Uriversity Grant
Commissib 1.

m. Capt. §. K.

C.‘rmtenec of the
irds Watching
Somet New Delhi.

20. Shri F.C. Badhwar
Retired Chairma
of the Railway

+ MNon-Officiak
memberr.

e

B oard.
. Shri Bikram Lal
Su his
CORRECTION OF ANSWER TO
USQ. NO. 639

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The answer
to part (b) of Unstarreq Question No.
639 for 23-11-1960 may be read as
follows:

The enguiry was delayed owing to
the Assistant Staticn Master concern-
ed being il] from 5.10.1959 to 22.2.1960
and absent withrout authority there-
after, Disciplinary action for un-
authorised absence is now in progress.

1Z hrs.
PAPERS LAID- ON THE TABLE

AMENDMENTS TO INDIAN TELEGRAPHE

RuLEs
The Minist of Transport and
Communications (Dr, P. Subba-
rayan): I beg to lay on the Table,

under sub-section (5) of section 7 of
the Indian Telegraph Act, 1885, a
copy each of the following Notifica-
tions making certain further amend-
ments to the Indian Telegraph Rules,
1951: —

(i) G.S.R. No. 1434, dated the 3rd

December, 1960;

(ii) 5.0. No. 3011, dated the 17th
December, 1860. [Placed im
Library, See No, LT-2626/
617.

REFoRT oF INnTan DELEGATION 10 WHO

The Minister of Health (Shri Kar-
markar): I beg to lay on the Table
a copy of the Report of the Indian



341  Papers Laid on
the Table

Delegation to the 13th session of the
WHO Regiona] Committee for South-
East Asia held in Bandung, Indonesia,
from the 22nd to the 30ih August,
1960. [Placed in Library, See No.
LT-2627/61].

NOTIFICATIONS UNDER MOTOR VEHICLES
Act

AND

AvUDITED ACCOUNTs OoF DELHI Roap
TRANSPORT AUTHORITY

The Minister of State in the Minis-
try of Transport and Communications
(Shri Braj Raj Bahadur): I beg to
re-lay on the Table under sub-section
(3) of section 133 of the Motor Vehi-
eles Act, 1939, a copy of Notification
No. 12/54/60-Transport, dated the
3rd November, 1960, published in the
Delhi Gazette, making certain further
amendment to the Delhi Motor Vehi-
cles Rules, 1940. [Placed in Library,
See No. LT-2545/61].

I beg to lay on the Table a copy of
each of the following Notifications,
under sub-section (3) of section 133
of the Motor Vehicles Act, 1939:—

(a) Notification No. S.O. 44 dated
the 7th January, 1961, making
certain further amendments
to the Motor Vehicles (Third
Party Insurance) Rules, 1946;
[Placed in Library, See No.
LT-2628/61].

(b) Notifications Nos. F. 12/69/
55-60/Transport and F. 12/
101/59-Transport published in
the Delhi Gazette dated the
24th November, 1960, making
certain further amendments to
the Delhi Motor Vehicles
Rules, 1940; [Placed in Li-
brary, See No. LT-2629/61].

-~

(c) Notification No. 12/18/53-
59/Transport published in the
Delhi Gazette dated the 15th
December, 1960, making cer-
tain further amendments to
the Delhi Motor Vehicles
Rules, 1940; [Placed in Li-

brary, See No. LT-2630/61].
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(d) Notification No. 247/60/F. 68-
7/57-Pub. published in the
Andaman and Nicobar Gazette
dated the 5th December, 1960,
making certain further
amendment to the Andaman
and Nicobar Islands Motor
Vehicles Rules, 1939. [Plac-
ed in Library, See No. LT-
2631/61].

I beg to lay en the Table a copy
of the Audited Accounts of the Delhi
Road Transport Authority for the
year 1956-57 along with the Audit
Report and Financial Review thereon.
[Placed in Library, See No. LT--2632/
61].

12.02 hrs.
ESTIMATES COMMITTEE
HUNDREDTH REPORT

Shri Dasappa (Bangalore): I beg
to present the Hundredth Report of
the Estimates Commitiee on the
action taken by Government on the
recommendations contained in the
Fifty-Fourth Report of the Estimates
Committee (Second Lok Sabha) on
the Ministry of Finance-Narcotics
Department.

12.02} hrs,
ELECTION TO COMMITTEE
NATIONAL SHIPPING BOARD
Shri Raj Bahadur: I beg to move:

“That in pursuance of sub-
section (2) (a) of section 4 of the
Merchant Shipping Act, 1958 and
the Nationa] Shipping Board
Rules, 1960, framed under the
said Act, the Members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may
direct, four Members from among
themselves to serve as Members
of the National Shipping Board to
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be reconstituted with effect from
the 1st March, 1961.”.

Mr. Speaker: The question is:

“That in pursuance of sub-sec-
tion (2)(a) of section 4 of the
Merchant Shipping Act, 1958 and
the National Shipping Board
Rules, 1960, framed under the
said Act. the Members of Lok
Sabha do proceed to elect, in
such manner as the Speaker may
direct, four Members from among
themselves to serve as Members
of the National Shipping Board to
be reconstituted with effect from
the 1st March, 1961.”.

The motion was adopted.

12.0% hrs,

BUSINESS OF THE HOUSE

Mr. Speaker: Now, we shall take
up to the Two-Member Constituencies
(Abolition) Bill.

Shri Braj Raj Singh (Firozabad):
Before you proceed with that Bill,
may I make a submission? During
the Question Hour, you were pleased
to say that you had admitted a no-
day-yet-named-motion on shortage of
coal. My submission is that wunless
and until the discussion is held either
tomorrow or early next week, the
purpose of the discussion will not be
served, because acute shortage is
occurring all over the country, with
regard to coal.

Mr. Speaker: Let the statement be
made tomorrow. Then, we shall
consider whether it is necessary to
have a further discussion on that
matter as early as possible. I have
no objection; I am not shuting it out;
but let us wait and see what that
statement is going to be. If hon.
Members are not satisfied, and they
want to have a discussion, we shall
consider.
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12.04 hrs,

TWO-MEMBER CONSTITUENCIES
(ABOLITION) BILL

Mr. Speaker: The House will now
take up the Two-Member Constitu-
encies (Abolition) Bill.

Shri Tangamani (Madurai): Before
this Bill is taken up, may I make a
submission? Very little time has
been fixed for this Bill. Only three
hours have been fixed for this by
Government, but the Business Advi-
sory Committee has not considered it
yet.

Mr. Speaker: Government have
suggested three hours.

An Hon, Member: Let it be there
for the whole day.

Mr, Speaker: Very well Let us
carry on with this for the whole of
the day, but it must be completed
today.

The Minister of Law (Shri A. K.
Sen): I beg to move:

“That the Bill to provide for
the abolition of two-member par-
liamentary and assembly consti-
tuencies and for the creation of
single-member constituencies in
their place, be taken into consi-
deration.”.

The House is aware that this matter
has been engaging the attention of
Government for quite some time. In
fact, ever since the extension of the
period for reservation of Scheduled
Castes and Scheduled Tribes seats, it
has been the subject of careful con-
sideration as to whether this reserva-
tion should be continued on the basis
of double-member constituencies or
on the basis of single-member con-
stituencies. The Scheduled Castes
and Scheduled Tribes members
have been pleading for a long
time that the system  which
would give reservation in their favour
and give the best possible effect is
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one which would enable them to stand
from single-member constituencies
and which thus prevent the possibility
of Scheduled Castes and Scheduled
Tribes members being tackled on with
members standing for general con-
stituencies.

12.86 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

Administratively also, it has been
found from experience that the con-
tinuation of double-member constitu-
encies is rather cumbersome. A
double-member constituency com-
prises of about 800,000 electors, and
territorially, it covers a very wide
area. Apart from the question of the
election machinery making it possible
to have a fair and effective election
from such a wide area and from such
a large constituency, experience has
shown that it becomes very difficult
for members contesting from these
double-member constituencies to
really contact their voters, and it has
not been infrequently experienced
that members are elected who are
hardly known in their constituencies.

Therefore, for the purpose of hav-
ing a close nexus between the candi-
dates and their electors and also for
the purpose of making it administra-
tively more practicable and feasible,
and also with a view to accepting the
general feelings on the matter, of the
members of the Scheduled Castes and
Scheduled Tribes, Government ulti-
mately decided to continue the reser-
vation in favour of Scheduled Castes
and Scheduled Tribes on the basis of
single-member constituencies, and it is
felt by Government that that accords
with the general consensus of opinion
in the country as a whole.

The Chief Election Commissioner,
from the point of view of purely
administrative reasons, supported bi-
furcation, because it not only enables
the election mechanism to function
more effectively, but it also enables
the preparations as also counting of
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votes with regard to constituencies to
be more practicable.

For these reasons, the present Bill
has been framed to give effect to that
decision to set up single-member con-
stituencies reserved for Scheduled
Castes and Scheduled Tribes.

Hon, Members must notice that the
work of bifurcation has been left to
the Chief Election Commissioner,
called ‘the Commission’ in the Bill
He has to set up single-member con-
stituencies, as clause 3 says, in such
a way that as far as possible, these
constituencies shall be geographically
compact areas, and in delimiting them
regard would be had to physical fea-
turez existing between administrative
units, facilities of communication and
public convenience. Secondly, the
seat shall be reserved in that single-
member constituency which in the
opinion of the Commission has the
greater concentration of population of
the scheduled castes or, as the case
may be, of the scheduled tribes. I
think that is the most practicable
suggestion that we can think of.
Taking the double-member constitu-
encies as they are, territorially they
have been selected as fairly represen-
tative of scheduled castes and sche-
duled tribes. Since territorially they
are fairly and widely distributed all
over the country, he has to find out
which paft of the double-member
constituencies would answer best,
having regard to all these ecircum-
stances, the requirements of a suitable
constituency for scheduled caste can-
didates—take that apart which has a
larger concentration of scheduled
caste population. I think that from
all practical points of view provides
us the most reasonable and practical
formula for the purpose of setting up
single-member constittfencies as re-
served seats for scheduled castes and
scheduled tribes. I cannot think of
any other criterion which would give
us a practical and, at the same time,
reasonable classification to be made
of the existing double-member con-
stituencies for the purpose of creating
single-member constituencies for the
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purpose of creating single-member
resesved constituencies.

Some amendmenis have been tabled
for the purpose possibly of providing
for the setting up of a Delimitation
Commission” all over agal for this
work. From the point of view of
principle, there is nothing objection-
able against the setting up of a Deli-
mitation Commission, In fact, we do
it every time after the census opera-
tions are over. But if we have to
allow single-member constituencies
to function for the coming general
elections in 1962, it will be impossible
to set up a Delimitation Commission
under the Delimitation Commission
Act  (Interruptions). It will take
such a long time, and the procedure
is so cumbrous, that it will not be
possible to do it within that time.
Further, the Delimitation Commission
will not possibly do much more than
what the Chief Election Commissioner
will do, namely, finding out those
compact areas in the existing double-
member constituencies and finding
out from the population fipures as to
which part contains a larger concen-
tration of scheduled castes.

Shri V. P. Nayar (Quilon): After
the census, will there be no Delimi-
tation Commission?

Shri A, K. Sen: There wouid abso-
lutely be,

Shri V. P. Nayar: Then it can also
be done now.

Shri A. K. Sen: That is for the deli-
mitation of every existing constitu-
ency in the light of the new census.
That is a constitutional obligation,
But that has nothing to do with the
delimitation of each particular Assem-
bly and Parliamentary constituency.
This is only for the purpose of seeing
which part of a double-member consti-
tuency is a reasonable parttobe taken
into consideration for the purpose of
being selected as a single-member
reserved constituency. For that work,
a Delimitation Commission touring
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all over the country with a Judge as
Cnairman and all the lengthy and
elaborate procedures laid down would
be unsuited, specially because of the
fact that we want the coming elections
to be held in 1962 on the basis of
single-member constituencies, That
is impossible if we leave the work eof
delimitation to a Delimilaiion Com-
mission. In fact, as it is, we have not
very much time to spare, and the
authority chosen, namely, the Chief
Election Commissioner is one who is
no: only experienced in the matter
but who has been responsible for
running eleclions in all the double-
member constituencies. Possessed of
the figures of population and other
factors mentioned in clause 3, there
should be no doubt in the mind of
any one that he would be the fittest
person to work out this question of
bifurcation in practical terms, There
is no other authority which we can
imagine would be able to do this work
as satisfactorily, as speedily and as
effectively as the Chief Election Com-
missioner with not only the experience
behind him but also the machinery
of which he is in control. Therefore,
taking all these facts into considera-
tion and taking into account also the
fact that we are pgoing to have the
elections in 1962 on the basis of
single-member constituencies, there is
no other alternative but to leave the
work of delimitation to the Chiet
Election Commissioner.

In clause 6, there is special provi-
sion for the State of Gujarat, because
hon. Members will see that by reason
of section 19 of the Bombay Reorga-
nisation Act, the work of delimitation
ig actually proceeding in the State of
Gujarat for the purpose of delimiting
Assembly constituencies and so on.
Therefore, the provision in clause 3
would not be applicable to the State
of Gujarat. It is stated therein, ‘other
than a two-member Assembly consti-
tuency in the State of Gujarat’

Shri A. P. Jain (Saharanpur): How
are Government going to achieve it?
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Shri A, K. Sen: We have got a
separate machinery under the Bom-
bay Reorganisation Aci, and we are
keeping that intact. There all the
«constituencies are o be delimited and
the work is going on. It started long
ago. Firs: of all, as a result of reor-
ganisation, the number of Assembly
wconstituencies ‘was increased. That
has to be distributed over the entire
State of Gujarat. We have a special
machinery provided for that. That is
why an exception has been made in
favour of the State of Gujarat, because
the present machinery under ¢lause 3
would be gbsolutely inapplicable ‘to
that State.

Shri A, P. Jain: The point iz whe-
ther section 19 provides that instead
of double-member constituencies you
would substitute single-meniber .con-
stituencies,

Shri A. K. Sen: We have provided
in clause (1) (a) that in sub-section
(2) for clause (b), the following
«lause shdll be substituted:

“the assembly constituencies
into which the State shall be
divided, the extent ot each of
ssuch constituencies and in which
-of them seats shall be reserved
for the scheduled castes or for the
scheduled tribes”.

This question has been left to the
existing machinery to provide. Hon.
Members will see that from the Bom-
‘bay Reorganisation Act, extracts from
which are given in the annexure
itself,

Shri A, P. Jain: The point iz some-
what different, Does section 19 pro-
wvide that instead of having double-
member constituencies in the State
of Gujarat during the delimitation
that iz going on, they could provide
for single-member constituencies only.

Shri A. K. Sen: That is what ~ am
‘saying. Unless hon. Members look
into that, they will not ‘be able to
appreciate it. That Act provided for
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a machinery and we are now amend-
ing the relevant sections so as te
inake possible the constitution of
single-member constituencies which is
made obligatory under this Act, in the
context of the machinery set up under
that Act.

Shri A. P. Jain: That is right.

Shri A, K. Sen: You will find in
clause 6 of the present Bill that it
makes it obligatory that henceforward
there will be no double-member con-
stituencies. The work of actually
creating single-member constituencies
is left to the existing machinery under
the Bombay Reorganisation Act, with
the necessary amendments in clause 6
of the present Bill. That is the only
exception,

Shri A, C. Guha (Barasat): The pre-
sent Bill also provides in clause 3 that
it will not apply to the State of
Gujarat. Section 19 of the Act does
not say that there should be single-
member constituencies only.

Shri A, K Sen: Clauses 5 and 6 have
to be read together. Clause 5 provides
that every two-member constituency
shall henceforth be divided into two
single-member constituencies......

Shri A, C. Guha: But it is also men-
tioned, ‘other than a two-member
assemnbly constituency in the State of
Gujarat’.

Shri A. K, Sen: Then look at clause
6. There we have provided that the
following clause shall be substituted.
Then follows clause (b) and other
provisions. That will make it consis-
tent with the provisions of this Act.
We have got that in clause 6. That
was why I was reading that.

Shri A, C. Guha: Yes, he is amend-
ing section 19 of that Act.

Shri A. K. Sen: This, in short, is the
scheme. The provisions are very
simple—to make the two-member con-
stituencies non-existent from now on.
There will be single-member consti-
tuencies which will be reserved; and
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the work of delimitation, except in
the State of Gujarat, will be left to
tive Election Commissioner. That is
the scheme of the Bill

With theze words, I commend the
Bill for the acceptance of the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
abolition of {wo-member parliamen-
tary and assembly constituencies
and for the creation of single-mem-
ber constituencies in their place, be
taken into consideration.”

There are three amendments to this
motion which have been given notice
of. There is one by Shri Mahavir
Tyagi. Is he going to move it?

Shri Tyagi (Dehra Dun): Yes, Sir,

Mr. Depuiy-Speaker: There is a
similar amendment by Shri Prakash
Vir Shastri. He is absent. The third
one is by Pandit Thakur Das Bhargava.
It is also similar; only the date is
different. Perhaps, it would suffice if
one were moved, So, I will allow
the first Member, Shri Tyagi, to move
his motion. I will allow Pandit
Thakur Das Bhargava also to speak
on the subject,

There is another one by Shri Assar.
He is also absent; so, it is not moved.

Before 1 call upon Shri Tyagi to
move his amendment, we might just
have a distribution of the time for the
general discussion as well as the
clause-by-clause consideration.

An Hon, Member: Four hours for
general discussion.

Mr. Deputy-Speaker: There are
many amendments; perhaps, we might
require some longer time for them.
S0, 3} hours may be had for general
discussion and I think that would be
all right. So, we can go on with the
general discussion for 34 hours and
then take up clause-by-clause consi-
deration.
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Shri V. P, Nayar: I presumc you
will give a little more time for mem-
bers representing double-member
constituencies. This is their last
chance.

Shri Tyagi: Sir, 1 beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 13th April, 1961.”

I do not want to take much time of
the House.

Mr. Deputy-Speaker: That is exactly
the need of the hour.

Shri Tyagi: 1 only reguest the
Gavernment not to take to a totalita-
rian way of thinking in such matters.
In matters which directly pertain to
the day to day administration of law,
I can understand that. But thig is a
propasal which is more of a constitu-
tional nature. Democracy demands a
thorough examination of proposals
which affect the very structure of the
temples of democracy and freedom.
This is a Bill which directly affects
the very existence of Parliament—the
Lok Sabha or the Assemblies in the
States. I would say, it is not an ordi-
nary measure. Therefore, I thought
that it would be fair that instead of
a few men sitting in these benches,
of one party or another, taking a deci-
sion, the opinion of the people is taken
—if not of the people at large, at least
the politicians may be consulted.

I know it for a fact that quite a
large number of politicians—members
of various Assemblies—dop not agree
with this proposal. Even in this
Parliament, we are not unanimous in
matters which affect the Constitution.
So, I thought it fair that we should
behave in a democratic manner and
take as many people as possible into
our confidence—consult as many as
possible. Let us not assume powers
of a dictatorial nature; let us not feel
that whatever we think is the best.
In matters of Constitution whatever
people think is the best. Therefore,
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my proposal is that the Bill be ecir-
culated to elicit public opinion (Inter-
ruptions).

Coming to the provisions of the Bill,
there are one or two difficulties, You
know more. I am not a barrister nor
do I know much of law (Interrup-
tions). I am a village barrister as the
title has been given to me.

Mr, Deputy-Speaker: I agree with
the first part of the hon. Member's
statement that he is not a barrister;
but not with the other part of it.

Shri Tyagi: The whole purpose of
this Bill is to amend the Delimitation
Order. The Delimitation Order is not
an Act. It is an Order issued by an
authorily to delimit the constituencies.
11 is not of a permanent nature. It is
to be repeated after every census, We
are just changing the Delimitation
Order; we are not directly attacking
the policy of two-member constituen-
cies as such. We are used to double-
member constituencie. This policy
was arrived at after due deliberation
by Parliament. But that is not being
attacked. In fact, we are arriving at
certain conclusions, as my hon. friend
said, by changing the Delimitation
Order, and not the Act. The Act, of
course, has been abrogated and it is
not existing.

The requirement of the Constitution
is that after every census an authority
has to be appointed which will look
into the question of delimitation.
Article 170(3) says:

“Upon the completion of each
census, the total number of seats
in the Legislative Assembly of
each State and the division of each
State into territoria] constituencies
shall be readjusted by such autho-
rity and in such manner as Parlja-
ment may by law determine:”

According to this requirement of the
Constitution, as soon as the census
operations which are going on now
are completed, Government will have
to appoint some authority to delimit
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the constituencies; and the old Delimi-
tation Order will not have any force.

Somehow or other I have been
having a long-standing complaint that
measures of law and constitution are
not receiving that much of respect
and honour as they should. I do not
know exactly what the hon. Minister
said. [ have a little doubt whether
he is really going to appoint some
authority to redelimit the constituen-
cies after the census operations are
over.

Shri A, K. Sen: Yes.

Shri Tyagi: They may be delayed
because the results are not published.
Sometimes we may compromise be-
cause these are days of compromises
in India. We are a compromising
country. In every matter we m-
promise—with law, with the Consti-
tution. .. ... (Interruption). Let us
make a commitment. I am afraid that
the census results may not be out and’
because the elections would be delay-
ed they may not proceed with re-
delimitation. That argument should
not be put forward. Or, the Constitu--
tion may be amended at the eleventh
hour. These are the difficulties which
face me. These are the fears which.
I have.

In article 81(3), it is said:

“In this article, the expression
‘population’ means the population
as ascertained at the last preceding
census of which the relevant figures
have been published.”

So, they may very well say that the
census figureg not having been pub-
lished or not being available, let us
proceed on the old figures,

Shri Braj Raj Singh (Faridabad):
They have already said so in the last.
session,

Shri Tyagi: That is what I fear. I
would have very much welcomed if
the census operationg had been com-
menced a little earlier, a month or
two earlier. Every ten years is not
sacrosanct. It could be done a month
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or two earlier; it would not matter
:much. But one must stick to the very
'word of the Constitution. I hope
<Government would not delay the pub-
lication of tho results of the census
-operaticns or the re-delimitation of
wconstituencies. If delimitation is to
‘comes, the previous Delimitation Aect
‘having been abrogated. I think, per-
‘haps, we would havs io enact another
‘Delimitation Act. I do not know.

Shri A. C. Guha: Before the 1967
election and not the 1962 elections.

Shri Tyagi: Why not? That is the
requirement of the Constitytion.
“Upon completion of each census, it
‘has to be done. The census is going
‘to be completed within a couple of
‘months. ... (Interruptions.)  Anyway,
that is what my reading is.

Mr, Deputy-Speaker: Now perhaps
‘he is treading on dangerous grounds.

Shri Tyagi: My complaint is that
‘the date of the census is not so sacro-
‘sanct as the demand of the Constitu-
‘tion: the census could have been taken
up two months earlier to enable the
«completion of the delimitation work
in time,

Apart from all this, I know it will
not be possible because in big capitals
compromise is written on the benches
‘there and they will compromise with
the Constitution also.

1 base my demand for circulation
-of this Bill on the fact that there are
politiclans outside also—quite impor-
tant onez too belonging to wvarious
‘parties. There are 3102 legislators in
wvarious assemblies. Can the 500 here
decide the fate of all the rest of the
legislators? Have we taken them into
confidence? They are also affected by
this proposal. 1 know that a majority
of the members in the Assembly of
the State of my hon, friend who
moved this Bill will not perhaps sup-
port him. There are other State legis-
lators too. In Madras quite a large
number of politicians do not agree
with the change proposed here,
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Shri A. K. Sen: They do not count.

Shri Tyagi: 1 want them also to be
counted. Therefore, I want eircula-
tion,

This Bill goes against the interest
of the Scheduled Castes.. (Interrup-
tioni.) They may guestion it here. But
it iz not the monopoly of the Members
here. The Scheduled Caste is wide-
spread. They are much poorer peo-
ple; they have not yet seen this
House. 1 am talking about them and
they are not happy. For the first
time I heard of the breaking up of
the plural member constituencies

hen we were told that one of the
caste Hindu Ministers was defeated
and both the seats in a constituency
were captured by the Scheduled Caste

embers.  According to the present
set of things, the Scheduled Caste
candidateg are privileged in the sense
that in double member constituencies,
if they are very popular and work
better, they can capture both the
seats. This was done once. As soon
as this was done, I had a lurking fear
that perhaps the caste Hindus would
present this and would come forward
with some proposals,

Mr. Deputy Speaker: Would they
not be able to contest in the general
constituency?

Shri Tyagi: They will. But pre-
viously, in one attempt they can get
both the seats and when they did
there were some fears lurking that
the eonstituencies might be split up
because it was an extra privilege
given to them by the Constitution.
They will now be deprived of that
privilege.

The Scheduled Caste people in each
constituency are hardly 10 or 12 per
cent., In a double member constitu-
ency, they would not be about 40 per
cent—20 from this side and 20 from the
other side. But even when the per-
centage remains the same, the num-
ber of Scheduled Castes would be
doubled and they had the benefit of
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bargaining as Scheduled Castes be-
cause of the increase in their num-
bers. That strength will now be lost.

If there is a Scheduled Caste repre-
sentative from a single member con-
stituency which has about 80 per cent
caste Hindus, he may be a Scheduled
Cua-te genuine'y, born  of Scheduled
Caste mother but he will really be a
representative of the 80 per cent
Caste Hindus, It will be funny to
call him a Scheduled Caste represen-
tative because 80 per cent of the peo-
ple. non Scheudled Castes, have ex-
ercised their right of choice. There-
fore, a candidate comiug from a sin-
gle member constituency is basically
and primarily a representative of the

non-Scheduled Caste people . . (Inter-
ruptions).
Mr. Depuiy Speaker: The hon.

Member may be allowed to go on un-
interrupted; other hon. Members shall
have their opportunity. He has made
it clear that he does not want to be
interrupted.

Shri Tyagi: Even if a candidat: has
been serving all along the Scheduled
Caste people well, he can be thrown
out by the rest of the B0 per cent of
the people because they do not like
him and thus they may not permit a
real representative of the Scheduled
Castes to come forward unless he be-
came their stooge. ... (Interruptions.)

Mr. Deputy Speaker: Order, grder.
Shall we go on in this manner? I will
request the hon. Members to hold
themselves in patience; everyone shall
have his opportunity.

Shri Tyagi: If things were to come
to such a pass, then there will be
some demands from the Scheduled
Castes which I shall have to support
willy nilly. There may be demands
for separate electorates so that they
may send their representatives. There
was another demand in the Constitu-
ent Assembly that there must be a
first round of voting from which a
panel of Scheduled Castes would be
elected and then the final election to
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be heid. Some such queer suggestions
will come and some of them will be
fully justified. They will prove it to
the hilt that the representatives elect-
ed from the single member constitu-
encies are really not their represen-
tatives. The constitutional provision
is not with a view to enable a few
individuals of the Scheduled Caste te
come {o Parliament; the real spirit is
that they should have the pleasure
and privilege of having sent a repre-
seniative of theirs. If the represen-
tatite capacity of the candidate is lost,
his birth does not matter. The Cen-
situation does not want it: nor do we.
Therefore, my submission is that the
representative character will deterio-
rate to a great extent if single mem-
ber constituencies are created....
(Interruptions.)

Mr. Deputy Speaker: From the in-
terruptions, he can judge how many
speakers there are.

Shri Tyagi: | am so provocative; 1
am sorTy,

Another difficulty is this. There
will be internecine guarrels and trou-
bles created among the Scheduled
Castes themselves. They are not of
one caste; there are tens of castes
among them; there are minorities and
there are untouchables among the
Scheduled Castes themselves; they do
not inter-marry. There too are the
same difficulties as are in the whole
Hindu lot. They are a consolidated
whole now and all of them can pull
their weight together now. But if
this measure is adopted, they will
stand divided and others may play up
these differences. That will be most
unfortunate for the Scheduled Castes.
They will not be able to put up their

demands  jointly. That will be
another difficulty, because their
sub-casteg consciousness will

come in and they will stand
divided. We shall be thereby bring-
ing in the policy of divide and rule.
All the caste Hindus, the brahmans
and the rest who have their old pre-
judice against the Scheduled Castes
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will again dominate over the Schedul-
ed Castes candidates because the
Scheduled Castes will stand divided.
It will then be a miserable sight.
Therefore, Sir, 1 feel very sincerely
that this will go against the interests
of the Scheduled Castes and Schedul-
ed Tribes,

Then, here I would like to read
from the report of the Election Com-
mission on the second general elec-
tions in India. Last time this question
was posed to them and they have
said—my hoh. friend quoted their
opinion, but I find quite the contrary
here—

“In the first place, the population
of a reserved single-member con-
stituency in an area where the sch-
eduled castes or tribes are not suffi-
ciently numerous would necessarily
consist of a minority of persons
belonging to such castes or tribes,
the vast majority belonging to other
communities. In fact in most cases
these castes or tribes would form
less than 10 per cent of the total
population. The inevitable result
of the reservation of any such con-
stituency for the scheduled castes
or tribes would be that the elements
of the population which form the
vast majority of the electorate in
the constituency would be totally
denied the right of even setting up
one of their members as a candidate
at any election,.....”

That will be another difficulty.
More than five crores of people will
thereby be indirectly disenfranchised
and they will noi be able to put up
themselves as candidates to assem-
blies and legislatures from their home
constituencies. As soon as you re-
serve a constituency for Scheduled
Castes, 80 per cent. of the population
of that constituency will feel fru-
started because their sons cannot
offer themselves as candidates from
their home constituency. Thereby,
Sir, a man who hag served his con-
stituency for years together, for
thirty to forty years, a man who has
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nursed his constituency for his life,
is deprived of the right of offering
himself as a candidate for election.
Should that happen, Sir, only because
my hon. friends cannot agree?
Supposing my hon. friend Shri Ram
Subhag Singh does not agree with my
hon. friend Shri Jagjivan Ram, sup-
posing I myself do not agree with
my friends, I feel that it should not
reflect on the whole of India. What
will happen now? By one stroke of
pen, by saying that single-member
constituencies will be ecreated, what
are we doing? We are depriving five-
and-a-half crores of people, five-and-
a-half crores of younger patriots of
their right of offering themselves as
candidates for election.

Wt TEaE aEE (aTEE):
IUAT AZET, § WY WD &
AT oft § gF weT q@Ar T i .
Mr. Deputy-Speaker: Order, order.

Shri Tyagi: I am sorry, Sir, I do
not yield. I refuse to yield, I refuse
to yield, Sir, I refuse to yield. (In-
terruption).

Mr. Deputy-Speaker: Order, order.
Shri Tyagi is in possession of the floor.
Unless he yields no other hon. Mem-
ber should stand.

Shri Tyagi: Therefore, my fears are
that this very simple measure will
immediately affect 54 crores of popu-
lation and they wiil not be qualified
to offer themselves as candidates from
their home constituencies. This is a
measure which, I should say, affects
the rights of citizenship. I do not
know how far it will be sound legally
and constitutionally. It may be said
that reservation is there and nothing
un-constitutional has been done. But
the practical effect of it would be that
if a single-member constituency of the
legislative Assembly is created for
Scheduled Castes, within my con-
stituency and I go to canvass votes for
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my seat in Parliament more than 80
per cent, of the people in the consti-
tuency will say why have I deprived
them of their right to offer themselves
as candidates. What answer will I
have to offer them? It will be diffi-
cult for my friends for the Parliament
seats to face them.

It will be better, therefore, Sir, if
this is circulated for opinion. Let the
people know what we propose to do.
Let them say whether they are pre-
pared to make the sacrifice for this
little fun of giving a separate elector-
ate. For what reason? In the Bill it
is said that this is being done be-
cause the other thing is inconvenient.
Can a Constitution have only con-
venience and not any principles? Can
it be changed only because the Elec-
tion Commission felt some inconven-
ience?

it = Fag watfemr(emm): 38
oy &TE dfa |

Mr. Deputy-Speaker: Order, order.
It is not a very good advice that is
being tendered.

Shri Tyagi: The Election Commis-
sion further says:

“How far this would be fair or
generally  acceptable is a  moot
point.  Secondly. in a two-member
constituency a far larger number of
electors belonging to the scheduled
castes or tribes have the satisfaction
of having a say in the election of a
member of their own communities
and the member elected has con-
sequently a greater, claim to re-
preseni these castes or tribes than
would be the case in a reserved
single-member constituency with a
low percentage of the scheduled
castes or tribes.”

The Election Commission, therefore,
is of the opihion:

“There can perhaps be no con-
stitutional objeclion against the pro-
posal that every reserved seats may
be provided for in a single-member
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constituency. The question whether
this proposal should be generally
adopted or not can only be answered
after its pros and cons have been
fully analysed and considered before
the bar of public opinion.”

This is the opinion of an impartial
authority. This is the opinion of a
non-political body. This is the opin-
ion of the Election Commission which
is the custodian and the guardian of
impartial elections and other things
in the Constitution. The Election
Commission stands like a referee bet-
ween the various parties. The Elec-
tion Commissioner himself says that
it will have a bad effect. It is said
here—I do not want to read the whole
of it— B

“Two-member constituencies
should continue in its opinion until
such time that the system of reser-
vation of seats itself, which is tem-
porary according to the Constitu-
tion, can be done away with.”

This is not the opinion of any or-
dinary political party of the land. For
anything connected with the Constitu-
tion all political parties merge into a
nation. This is a matter which should
be looked at from the national point
of view and not from the narrow
political points of view.

Sir, as I have already said, the
opinions of other politicians in the
various States must also be gathered.

Then, there is one little point on
which, Sir, 1 would like to have your
guidance. This Bill, as I see it, does
not make any permanent change. We
do not say that henceforth there will
be no double-member constituencies.
It is only the Delimitation Order that
is being changed. That is a temporary
matter, From my reading of the Bill
I find that the author has given more
attention tp the fact that the mem-
bers who have come from  double-
member constituencies may know
which part of the double-member con-
stituency belongs to which member.

The effective clause in this Bill is



363 Two-Member

[Shri Tyagi]
clause 5, wherein it is said that the
De.imitation Order must be changed.
In sub-clause (c) of clause 5 it is
said:

“(e) any casual vacancy exist-
ing immediately before the said
date in any two-member constitu-
ency in the State shall, if it be
in the reserved seat, be deemed to
be a casual vacancy in that one
of the corresponding new constitu-
encies in which the seat has been
reserved, and if it be in the other
seat, be deemed to be a casual
vacancy in the other of the corres-
ponding new constituencies.”

From a reading of the Bill 1 dou_ﬁ
if the anxiety of my hon. friend and
his colleagues in that mohalla...... .

Mr. Depaty-Speaker: Order, order.
The hon. Member should not address
the Treasury Benches like that. He
should not say that is a mohalla. The
word mohalla is ordinarily used for
a place.

Shri Tyagi: I withdraw.

An Hon. Member:
men‘ary.

It is unparlia-

Shri Tyagi: I wanted to say: “his
quarter”. I thought mohalla was the
correct translation.

Mr  Deputy-Speaker: I suppose he
has withdrawn that.

Shri Tyagi: I have withdrawn.

Shri Braj Raj Singh: It is unparlia-
mentary.

Shri Tyagi: 1 have withdrawn
voluntarily, whether it is  parlia-
mentary or unparliamentary.

Mr. Deputy-Speaker: It is not only
the unparliamentary words  that
should not be used here. There are
other words also that are not desir-
able in certain context. There is the
question of decorum al!so. There are
certain words that should not be used.

Shri Tyagi: I quite agree with what
¥ou say
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Mr. Deputy-Speaker: I have no
complaint against the hon. Member
now.

Shri Tyagi: I have not withdrawn
it only because of your ruling. I
fully feel that you are justified in
your ruling and 1 agree with you.
My point is this. You will beiter
appreciate it, and you have been in-
dulgent in the past also about the
ticklish points that I raised. Here,
the whole crux of the matter seems to
be that my hon. friends are anxious
to accommodate for some contingen-
cies where, in the case of a bye-elec-
tion, both the constituencies may not
be disturbed; and, therefore, for the
purpose of accommeodating any bye-
election in the meantime, if there is a
member who resigns or dies or his
seat gets vacant for any other reason,
only one ha f of the constituency may
be disturbed. That is quite all right
and I can understand it. Immediate-
ly, as soon as the elections are over,
they may divide the constituency into
two compartments and each Member
may be in charge of one compartment
of a double-member constituency. so
that he may be put in charge of it and
may nurse half of the constituency and
the voters of half of the constituency
may call upon that Member alone to
lock after their interesis. For this
purpose, and also for the purpose of
the bye-election, only half of the con-
stituency may be disturbed. If that
were the position, I would agree. But
actually speaking, they indirectly
want to do away with plural constitu-
encies although they have not amend-
ed any previous Atct.

Then there is another small diffi-
culty. According to my understand-
ing, up till now, the position was, as I
have always been accustomed io, a
phraze which read as “notwithstand-
ing anything contained in any pre-
vious measure” ete. But here there is
no such phrase with the result that
the double-member constituencies law
may remain intact, and the newly-
formed single-member constituencies
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law may also remain intact, though
both are contradictory. Therefore,
there must be some reference
and relevance to what we are contra-
dicting through this measure,

I do not want to take much time.
1 will have another chance, I pray
that the hon. Minister should agree
to circulate the Bill. I do not want
much time too, for the purpose of cir-
culation, It may be circulated within
the budget session. We might have
the reaction of the politicians and take
a decision. I hope my hon friend
will be reasonable enough and accept
my proposal.

Mr, Deputy-Speaker: Motion mov-
ed:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 15th April, 1961.”

The original motion and this amend-
ment are both before the House for
discussion, I will have to place, with
the consent of the House, a time-limit
on speeches.

Shri Naushir Bharucha (East Khan-
desh): Ten minutes each.

Mr. Deputy-Speaker: Ten minutes
would be reasonable in the circum-
stances, so that a good number of hon.
Member; might be accommodated, So,
I fix ten minutes for every hon. Mem-
ber,

ft T §q% T | JATU HEIA,
@ fpmeedm fdlsw g7 (Svgew)
faim® &= F WA gE 2, § sEa
TR FEE1E | gL e, = wgEe
@, T S IH G B wwal #1 Ow
s ¥ e 5w fqiaw #7 gwid w9
* A7 g T f, § oswar faow
FvaT 3 | 39 fadmw § afe o ot
1 fadt fadT =9 & 37 T 0%
uF-gEei fRafsws-dat & dwa
Tt FT giafatae 78t g1 93w |
# S0 g ¥ 5T & FEAT SrE
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g & wa gu fradam o1 fagra @1ad
g ar =g femewia faai==-d= &Y,
foaadl oF FATT IFHIEATT T AT
uF gform a1 fages sedRare &@m,
o 9 gwEsEty frataeaT gy,
fomd w=wig gfwal & fag &
qefem @, T FE I WAL TG
g1 & | At e @)
a1 uF-weed, At | gfwat & fag
T gfed @ A 1 fagra fafe
21 evedr ot A 7@ fa=fae ¥ o g
% E, T Faw a1 W @ fAwem ¥
aa & A 3w NG Fif wd A
g | TN A geE § 9T w7
qrae ¥ faw w7 fafy fafem #7 2,
IAFT W9 Ag & fF =W arr A
THEE ¥ G99 & AW F@AT T
o1 IART AAEHG FAT HAT @l
g 1 59 faw F 2w gETE # faay
Fam § A "geq & Awa WA fag g
&, SHET TS FATE | IHST w@TT
T ¥ AN w507 2, w9 F IR A°
AT FAT AGATE |

A1 Rl F27 § fF 99 g g
&7 & a@d, a1 gfwat § uar &
@ w5 e s § A1 A w9 #
o fagt &, F AT § @247 | "Aw 2N
I AT & A, 97 THH a2 ° T1F
e faFaar & % qaut § Ff a9
aig & wilaai £ A q ot s |7
agar | wfEw 7 aweer g ofw ouAT
#1¢ feafa game ams wgy o, #few
guF =g Tfors fawaa | ww feafy
Az & % &7 TA1a graT &, 71 (pvawde
fagism-9=7 & fasiv &7 & 3z Tam
sEr o w0 owm wfF
FT FEAIRATC Faer g3 Tifa & S
q g1 g1 7w WA & oA gliea
FERTRATL Fow gfem At F o @A 2
TH FHY OF qC F 2470 F7 {@4T
ST & | IFHETS H 3E 9FIE A7
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[+ @w &% arza]

“HTLOrT 7 St & 5 wao s F IuiEeT

7g quaAY 2 f gfor gedfmar gany
T T AT AT, EW T IT T FAT HI
temagarwismiFaTr 2 g A
FrE wary, ag A7 AT afE A oW
TAT R | FW FLA § AIA TF HrAT T
fewrea 1 ez & 3|7 § W a9
T3 At ARKT  FAT A4 WA E
A& (A7 ZforT IrdiEaTe ag auAar
2 5 71 Frfy 1 Iedigare gue
HETT AT AL F9 9% FAC T FT
FAT HIAT &, TAFT 5 AE0 41 1 39
a7 1 afvomy ag gar § 5 Taer §
HAAZTE 2T 1T & AT 1T IeARATd
¥ §97<T qIT 779 @AT & 1 HAT
FAT GF &4 T q397 Fifg F gredz-
T AT AT AT F fAo w97 gfea
FHAT F TEATH T A T 9397
HAT FART IA AN F Atz AT E,
a1 3a% AT 39F Afaforr £15 g
faser adt <7 | THT www zivem
FEAIZAIT &7 AT F1z 94 & foq
wifa #® AW F AT § oA 93w
T A {547 § 372747 § 9T 727 0T
IIH FLAT W AAME 74T T4T A0
FIF 2177 a2 & {F 99 7ifq F zeqiz-
a7 ¥ 7=t § sf7 gt7 gfaq 3ed=-
e ® gy wifgdi F oafw rza
a1 g & 1 =9 fadys 7, D47 T
§ 0§ a7 § afs St Fza1 8, 7w
= g1 WA AT At owad I 99
A3 g1 T A U F¥ AR (% KA
e fegfr & 2 1 379 Fza1 o7 0F
9% & wfr ;fazare T FmAEI
27 g A1 gfvwa ot A9 o gin
o A7A " ATy 74 0 @f g A
ST TAT AT |

WU OFT ¥z E froww
fgrzrfty fAataa-d47 za0 98 g7 #
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ff o7 48 @19 Iflead % &
v ax fadreT 21 & gediea & fag
A FEAT AT FisA gAT £ 1 A
®F IA F I a1 97 K7 FAT A5 g,
i 9q aF A1 At & arfeas
faear €3, a9 &% 9a% 9@ 97 F
Tl A8 =T | faeg Tw gwfigET
& fqog 393 fagt=w &40 & Am=-
AT, TATT HF T FFREY F2A7 HHFaT
T EAT & | AAITF T AT HAT ArgA-
qreo aifzai #7 am e Difwa g7
faga § 747 fadt q@Awrr 57 7747
2 % o1zt A% 70 T, Frafae mF,
TN JATT &, T 112 97 Tifwr =2 w7
97 QT AEF Og T 90y F, Frdwaai
FA T FAAT T FET IO IATC
& g1 arar 1 zAfAw § 7w f&AA w0
=01 A1 g % 7779 fird 1 i ara-
gra safeaat &1 ofr 403 #§ fgemy 717
F AT AT T AR F Preed
AT AT AT A0 T AR ATAT
sam & qfrfafye s aF7, 51 &
fradm fagtga-Fa ¥ 6947
Cil

w2t gm  fedgw # wedr
T Z, 7@ FF T4 AT I 2, forver
a0 F1A1 W1fgy W F AT g
f 39% 777 gq 39 fagas #r aegf
qET FAT AT FFAT T 1 I 40T 3
H ag Fer T4 & —

“The Commission shall, as soon
as may be practicable and in the
manner herein provided, divide
every two-member constituency
(other than a two-member assem-
bly constituency in the State of
Gujarat) into two single-member
constituencies , . ",

TAFI THT WAFT FHT? AT TTF
HEW R AT 8 osaET sfree i
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g afw w3 T wifeggoda #4940,
wy §fratams &% w0, o w2
fro=g 74 & 1 S5% 21w § @ whewer
it 5 g 9 F 7T T a9 |
F w9 U fawre [T AMEEw £ )
fags Wi qATE ¥ A E ey F gy
F W ATE wgH i gY q Tt o g
& T s & s foiz 32
T (s A1 T frataT &= ¥
ar ¥ faar |\ 97 33 Wl S faoir
o1 a1 I5F L o— 4 fam & ave ATAESAY
g% W1 F Adfton ag g s aie-
AT FT WIGT FTT A H, HIAT FIH
F | wrE giaar 77 faeft, £ A$
gt faeT | wxer gar At = @ fw
guF fratews a7 17 & & a1 19 &1
AT 98T AT W | U g O A At
SFEIFT fom FT 397 FaEET HHHC
T wEw F R fed o E e g e
FT TETEM &1 &A1 g AT R
gmE\q aEa g o ag
wifagt & sawr g2 fiar @

18 hrs,

W § FAT 1 9T HIAT § | FOH
fear & - —

*“(b) the seat shall be reserved
in that single-member constitu-
ency which in the opinion of the
Commission has the greater con-
centration of population of the
scheduled castes or, as the case
may be, of the scheduled tribes.”

IEH TFReana A fean /1 w0
EWMITaEHE —

“In this section, “population”
means the population as ascertain-
ed at the census held in 1951.”

TGFT wawa got fF qaug ¥ S
ST g8 oY, SEH st 9% gt
1 wraTr wfaF ot agt &7 gfomt &
faq frafem s odf) @@

1883 Ai) L.S.—6.

Constituencies
(Abolition) Bill
araeFar g€ ag faaw & fF ‘g7 &
oififrs 51w & s s
F W FT FT AAFG gRT | WL AT
7g fomd § oY suF Aqew ag go {5
T 977 9T AT 7 § Ay fagiem-
&A1 F TATH gUT £ § smar gfaar
TR HIT A W N W E, A g
T W E, I THET TGN FT AR |
g fadew & e 38 avg #t g 4
g =nfzd |

5§ F9 & (§) (1) a mEn
g T faar & —

“all the constituencies shall, as
far as practicable, be geographi-
cally compact areas and in deli-
miting them regard shall be had
to physical features, existing
boundaries  of administrative
units, facilities of communication
and public convenience;"”

Wt % U fhEws & fear 41 uefufaed-
fea wefifeds &1 svary @ F o fawer
&1 =mgar § 1 fagd ww TAm ¥ A%
faer & arg wiEr 1 = faar mr ar
o1 s F arar A9 qd & ) wE W
T f ga¥r feaet afiFa & st
41 | 9HY TEF F soaed § oaeas
faat gar a1 faa @ £ sTeadifada
g 4Y, AT el ag 9 ) ww
et faen famt mr @t o A FE &
uefafrdfen wfefadt fuslt | &1 w0
Fga #1 aread ug & 5 S egewan &
T 2, THE gfed g o faais aut
Fogmoagwg ®1 I Fr wigd )
wefafaefes s=difica & Mw av a1
sutifera #fegn & AW 9 o 5A%
T|Y AT A § AR AT AT G
HFHAT &, TEATH HT KIS HT AL |
8 T0F ¥ s wfezgedy w0
FastrereT o <ITO &1 =T ST 00
T w7 T ¢ ford &7 T wOFT wnT
AT FEO &
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[t wm &FaF a=A]

g TF A 49 § o
¥ ¥ wHE T gEl R W AT
9z faare g @ & " ag gt ot
g o | afE 5w g B A A9
g @ =t wifwat € A6 g w0
wawEF § aifs T wEer ar suE
geta Y w1 w5 A wfeErd
sfezqide &1 fawow £, ©F
Ffeezaudt &1 1 ¥ fawnw &4,
IF%T Svet wfaw 7 faw af A F
et ST &1 AR T w1 8F,
987 ®T GHIT A GAT qF A A G
et aer 1 TR gg=T AT |

T 7R & §M F gE fagws
TG FIAT § AT AAAT F47 AgET
¥ fragw wwar g 5 o iai 7 aww
=1 § "% 7 wfrar § s arfat &
TAFT T FIA FT FIOAT FL

8hri Siva Raj (Chingleput—Reserv-
sd—Sch. Castes): Sir, much can be
said on both sides of this question.
‘We, the members of the Republican
Party, while welcoming this Bill from
the point of view of administrative
convenience and also from the point
of view of providing easier constitu-
encies for those who stand for elec-
tion, would like to record and reiter-
ate our view, which we have all along
held, viz,, that reservation in general
and reservation for the scheduled
castes and tribes in particular is a
thing which is not good for the growth
of democracy in our country. It is,
as a matter of fact, a cog in the wheel
of democratic progress and as one in-
terested in the development of the
right type of democracy in our coun-
try, I feel—and there are a good num-
bers of members in this House ~who
will agree with me—that a thing like
reservation ought to go and the sooner
it goes the better. That is the view
which we have al] along held.

FEBRUARY 16, 1961

Congtituencies 372
(Abolition) Bill

Another reason why we were op-
posed to the reservation was that this
is only a sort of a concession, and
concessions, I read somewhere, are an
essential feature of colonialism, This
reservation, according to us, is a
feature of the caste colonialism that
still persists in India in spite of the
appeal made from very high guarters
like the Prime Minister. We feel that
this concession, far from helping to
develop the political status of the so-
called scheduled castes and tribes, con-
fers an inferior political status on
them. This will be evident from the
fact that wherever there are schedul-
ed caste representatives in the
Cabinet, in the States particularly, we
find that the portfolios given to them
are of a minor and meagre nature. I
do not find any  Minister anywhere
being allotted the portfolio of finance,
home, defence, etc. Somehow in the
minds of those who control the politi-
cal affairs of this country there seems
to be lurking this idera that the
scheduled caste man after all occu-
pies an inferior position.

An Hon. Member: What about
Andhra Chief Minister?

Shri Siva Raj: That is why we have
all along held the view that we would
rather discard this inferior political
status and be free persons without
reservation. We are prepared to take
that risk. It is worth taking that risk
in the interests of human dignity
rather than have this kind of reser-
vation.

Maybe that those who feel that there
ought to be reservation for scheduled
castes think that they are kind to the
scheduled castes. Personally from our
point of view it is a sort of cruel
kindness. We, of the Republican Party
are trying to educate the masses, more
particularly the scheduled castes and
scheduled tribes to first of all under-
stand and know their rights and
duties, and if they wnderstand their
rights, to demand them, instead of
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waiting at the door of Ministers and
members of Government.

The other thing is, il is not merely
a case of education of the masses, but
it is also education of those people
whom Shri Tyagi described as non-
scheduled castes. There is a feeling
lately, quite often openly expressed
also, that if a scheduled caste man
stands for a general seat, it is asked,
“Why should a scheduled caste man
stand for the general seat, if he has
got a reserved seat for him?” That
kind of canvassing is going on every-
where. [ personally would like to
stand and perhaps will stand for a
general seat. Then the first argu-
ment that will be trotted out against
me is, “Here is a seat reserved for
so and so in the scheduled caste”.
That is why we have ceased to be
scheduled castes and  become
Buddhists in order that this argument
my not be trotted out against us. That
is one of the main things. This re-
servation both for the scheduled castes
and non-scheduled castes is, in our
opinion a waste. That is why we ob-
jected to this reservation and if I speak
on this occasion, it is to reiterate the
same protest that we have lodged
before. Luckily for us, when the
Constitution Amendment Bill was
brought forward for the extension of
the period of reservation, that motion
was lost. Subsequently, it was
brought again in a different form and
on a different basis. But that is a
different matter. This is the starting
point of our protests and we will con-
tinue to protest against this reserva-
tion as long as it lasts. We would like
to be equal to anybody in India. So,
we feel that the Government should
make up its mind even now to drop
this reservation. The difficulty is that
there are men like my hon. friend,
Shri Tyagi who are opposed to this
measure. While welcoming this from
one point of view, we are opposed to
this particular clause which makes the
reservation of seats for the Scheduled
Castes in the single member con-
stitutuencies.

MAGHA 27, 1882 (SAKA)

Constituencies 374
(Abolition) Bill

oSt winy (faemagR) - sTTeaE
T, gHA A t83% ¥ AT A
1850 aF femaefm 9 &7 F %
o) wvg aqwe 5T § A% gw 5w
T T 9gT & s gEd gfot W
wfzatfagt 1 A7 3w &1 feqa wow
g & W e il g ] 1 T
F F gran 9w @ migarfaat A
gheadt &t faaam @mw ag==1 =fgg
) I ATH TEN g § WX o A
1836 ¥ FFT WIS aF g fenEEm
AT &7 F1 A7 w2 foar g av w
F T R g e ;A e ¥

-

qre AT wHET §

g Z@r € B o ¥ fa
& # g a9T T & G &
T71 7 fergrame # faweeditg e @9
g 13 W I AT AT & rgi 6 o= ATw
T QS ATE FAHEAT Fi CF AT 6T
§ fomd 7 wem TR AR g 1
firgmm 1 dar 2w § st T @
SAEET F AT 63 § 1 309 9 T
&7 AT TETH A W G A I
iRy A1 qTET A AE FA FL QT &
@ FUGT HF ARG 1

gaa 2ar g fF gaEt ¥ ggw A%
waE, W1 gfe A mftErt gfiem
ok mifgaEt wasasi F FT 9w
AT W & HIT A IEARATE AT
HITTHT & £ 78 0 S § | TEE
afvme ag giar & 5 Fre sedigar
ST RaET@TAl #Y FHEETET
F1 AFT w7 agar § A ghorT ar
sfeardt gesfeae gfiwd ar sfearat
TASTAHT F1 AHEATHI FT AFL A
Tgm &1 e aform aggm g fr
af=dt w1 afeerfaat § gaafarfeEr
FTHEAT G171 AT & H gy 7y
fanfdt Fuwsg dar Y T & igw
<ter w1 gT w4 ¥ fo o fordae ow &
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[ =g
AHA AT 4T g 9g ghoadt wi
& fog fgawe 1

g+ ag o7 Far ¥ 5 weme
7 & §HF W A F 2 A _@gr
ol gfem a1 wfeamt SwdEE
g1 § 9 Ffasa s IndeETe
¥ wER AT § W1 I9E mia @A
% | safan som safe faar agar
arfer Ian Adt @ T | wiwe
T 2 g fF oow wwe ¥ gfiem an
srfcart gzet w1 afesw faam-
yewit § A1 q9g ¥ o ghaw wgfaa
wa g, TuH anafa wgfea <
2 A1 9T F 77 Iy A ggfeg
T & 91 SAF Sy Fr ooy adw 2
g FAT AT g1 TaT | FHiAY ey
foqer agm wifgg o1 g Af W
qre HYT T Y faat Sedt e agr
=rfgw a1 It S 7 A /@ @
g | g T AR gy wagta
dgfaa gt wdt 3 1 gafag gaey fra
et g1 9% 3 fewreda A @t
T TATT FLAT FFEC ArfF 99 LQvo—
wi TF qg HETITaT THTT g7 AC |
g Wt gfeemi s sifzarfadi @
g faar gov & gaer F o =g
¢ 5 ooz o s frar ag 1 @A
wT e A g ) W HWw w7
aftr ag gt & fr awidifos o=
o9 T A F SHT S oA /I
T § W ITH0 T F7 Aqfead AgF
@ 9T | W T F qwAaE ger
* qEr IafEar 387 § Ffead gidr
& =T AW TF AT FT A& T
ot gt F¢ f5lt uadfas a= &
fat gfco ar sfeart €z F frg
| FT FT FI0AT AL AT 1 WAL A
SEY & fF 9T (Qeo—ul TF &N
T HITAT FT FATT FT S AY gH AT
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§ 1 guy fag afmer d@e s
€ F T a0 Mfgw | 7w gw qan g
FH HIT AT FET F7 AT dMT A
FH AT T 180t F 92 g7 A 77
g 5 gfoara ot sframdt sefEarc
FA qE ¥ 7 g F A § 1 W
USAIAF qAT FT AT TAT H FoAE
grir 5 stam gfma @ wfgam
IeEET ¢ fasr seew Atz ¥ |9
fear o w% 1 gafan ge TwAulAE
@ F  Aram =ifge fF waq Eogw
& fog durdr & s AR Eifae oy
fadras @ T & 1 g gfeat Ak
sfgafadi & fag aga & feas~ g
ghm |

wagT OFr 19 ¢ fF oF TarT
&1 § gfom gaeq F1 afeesrr ga
grar & o Jwe iz a7 4
gfedr wam grar & 1 F At faer
wfysfat F o G179 g7 FReTwi
F g F@ F 1 Afew 3ay gfeentn
¥ g & fada g § 9 safac
foaar wiasidr smaww & 98 9@ &
fr frgat @@ w7 A1 & A9 FY
BrF A Ag T o

@t f1 g g fadaw &
1T g7 o sfqera i 1 39% =ufy-
w4 & afsg wT 3w | A we
Far Y @1 & 5 fawaedy 95 §7
¥ gfrd A wifgaeh gedmear
Far gfeaat AT mwifgardr wagramt
F I @ g W qH IIHIEaTT
FATT AASTAHT F I AT § ) A
7z A A @0 A 7T IedfiRa w1
gt qFEEEt F T JWI A SqH

I g4 0 gAfAw #
gaaar § 5 ag gfeesmr aq9 § &
T frdus g so wiama it wy
g% wirsd & 757 w7 fagr oo
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masd g9 * W fagq gz F
AT ¥ ' ag 3o e & F i
¥ gz FTE 7Ry e § A1 gfom
g FfMr s T g fragae &
NFT | gEF Ao 97 g g fE
FEFT TATT AET TG W I Afred
fawfas wdf @ o 1 gEfAw gwet
AT wfasls $t agemm §, 7% gfe-
FIO7 FY qgH=( &, TAF fammr FY FgAw
% ol tar s & fore wraww ¢ fr
W fmeedi q9@ &1 w5 faadt
T P % g fH4r WQ | OF
el 94 &9 g1 I F a7 °F
gice =1 qa@ @7 F 39 <o g
wEETEET ¥ a™ W Far A R
FART awearEt & waA F7 afef=a T
grm A gg avg I gfesn
fregs g "R IEE TN g
Tz w1 faara gel & Wav 97 ange
ot 1 g YT B oA F W T A2
i wTaT T g

aeEe W fEd fF g
fewaefa Ta@ &% =g a9t @ 2
O I8 T IFHRARX f G99 FqET
& g & A giom geiEr
afan swee InfiEaTe o wiba g
ST &, g wr=ar g fF g W A
feeed T WrEr W@ A
vafog @=d g3 s 7@ v ey
IEFT TATT dag AT faam adi F
Wi 7 FEe 7¢) 78 9 | gafa
WL gH I9F FATT KT T g ar
gAF UF geedm A 67 #1 e
T wifET |

W WA 3% ara # § f
g I W ¥ gwy W famadeAl ®
ot fedz 1 Sfasr & 397 91 I T |
Fet T2 g T afaare & dfaw &
o1 w7 § | nfex & fF o9 oAy
qfedTie ®IT givadT & €T At
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FAT FEAT ¢ A OF qaaTw wfafafagt
! IT F aF AME 7 W F1 Fogmr
FT AF | #83 AR faarieEt ¥ o
tfrza ot wafafes Sfaeed G &
A fede w1 afae oR w223 Far ¢
78 1 g 5w A T 9aig T wA
it frIfamaa & & i dm i grover
qar Y f T @Y @ & 1 vt o ad
38 ¥ 919 ug TH FET 056 &
od gfafata og= s & sitfes famrr it
fe=s waar feel w17 ¥ wfgwfal &
AT ¥ O FT AR ¥ meAr fewie
g} T o 1 FH ON Ffee S
g AfF TR F @ & g
AT & fgard Tgt X w9y Sy
T F TF W AEEFAT 79 AT
#1 & f = ¥ fog g Fa9 wg &) &
Tgar g ff wgw gedear gion
o sfeifeat # uwrifig & afer g
At 97 & wdqf a=Er g o

|1 109t ¥ @1F ¥ gheawt &1 9y
ur fadw dvaw fowr @ § 97 gama
g1 s we fee gl fggat Wk
gfomt & #1€ Foama = w® Imgm
WX 97 g5 ATEAT B FIHW AM
@ % & a9 § @ fadw w1 giew
®|EE AR AEE wT g
Mr. Deputy-Speaker: Would Pan-
dit Thakur Das Bhargava like to
speak just now? I know that he is

not well and therefore I will try to
accommodate him whenever he likes.

Pandit Thakur Das Bhargava (His-
sar): I will speak whenever it suits
you. If you want that I speak just
now, I will speak just now.

Shri Tyagi: We will like him to
speak just now,

Mr. Depuiy-Speaker: He may speak
just now. I will advise him to speak
while sitting.
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qfea aree @ whmm: I fet
wH, gg F1 faq gATL /mmg wEr g
HE wREE § 5 7 59 &1 w=@ma g
¢ wwar | wafaua at 7g & A dadw
T8 gTSF F 9g & 7AW § v A drgqew
wred & feadaT & aga axfaans g
fegqee FeEw & foogww F fag o
fa=t wrrat av 9g a9 o & A wa fiwar
a1 f& 7g feados 7 aY fggee TrEw
F1 HTHT TN WL T H T FT FEAIT
g mafm T ST ag @ @
WY ag 39 faw #1 WE T 7L a1 9%
wifgz & far sz g # w7 Tt ww
A fFagIgm e EmEA
Y ¥ AT E

NMomymwfwmifemin s
HEC T FT AT AR & | ZH I a0
# AR fow TAEA T UST TRA & |
& gy € 5 gt deges weEw
WTE [T HIET @EIT GrAT ¥ FI I8
A1 IT FY CFAIRF 2 A g
IR I e mat I
fag Fifr w2 ¢ & affy wft ow
T oI QX e g §r 8% §
AFel aqt ¥ IT O W R W wA
& R ug g0 & i A st
B AifF g7 7 37 <7 a61 § 7Y g7 v
% I Arwa w1 usEas ffaew
T T T § AT gfeorT et
% Frez fggg F auaT T av A% § |
B T e 9% g € fF ofafesa
TF ¥ IT T GATH ZIAT A § |
ST It aF g IT 1 qET AG AT
wF & 09 #e g A H 1w T W}
T T0F § FIL A W OIET o
=ifed a1 ag 47 fF g7 37 FF Fwa A
qEATE g dgaT AW & fed
TR TEAT 2 | IT B T T A
| AT 91 99 H1 ¥« Forar san A
IFHR Tl F e AT wifE F

FEBRUARY 16, 1961

Constituencies
(Abolition) Bill

& o o &1 It it ag Sasm]
Feom § | Y X FA Afed of T
At FTHIT ¥ g0 F g ey affera
o fpqr Afw amwrar wifaw gan
FTHTT & gt w azor fggai &
FreaTee AfCHT #Y Moy T8t fam
IT T GRIR 2TH I BT AR
faftw = ¥ g 740 frar | Dfafers
e2zg Ag ¥ I 2 o faar § WR
fore avg ¥ gt 2 & Ao TR WHIE
F1 I IV FTEF § ST T@ A uF gfoom
AT FY Y F1 27 77 @F grfaw AR
TH ag & WY 3G % IT H Aifafewar
FTE Frer 7EH & | g e F WA T
rgaT g e 97 St fearda &1 saar §
8 ¥ et 0% ¥ WY g7 WaA 9 dfo
FHYZ 9 T g araw fora 9 e g
TE=AT 9TET & W I ZA 7 Ig €«
A FredEUET A gatfaw &7 faan
AT THGT FHTHRET TG TG AT |
TG # gL UF FISHT K AT AT 60
TF gifad § A1 9790 T 9Fag ag
3 f¥ gruF saaf g2 WraT AT HF
X T 999 FIT A FT GFA 2 |
qiferaTie AgaT AEET § ag goer
TaT F wrafed} #7 7 FT T awav
& A 27 & Afeg USw FT AFAT Y |
0T I EF T 919 F Aehai F T F
FY 5 Wit el o & agargr 2
foite & @@ w2 gamar fafe <
iR g1 & s wafw st ¥
oF frafes &7 § g qedz & wumar
HggFe FTeCa F Ay A Far 9n ¥
fash 1o TXdz wafadl F1 99T =T0w
¥ wfafafa 43 &1 F1 @ o ag
Wl TR & wEEr W9 w A
¢t faer qra F4ifE qar @ aFar §
i wg AT waar s i afed AT
AT ATE W g S wATAAT F oF
ar sTiqaraE # A AT §F Ay qfF
AgIee FreEd F IEAEET €1 @9 g



381 Two-Member

af T AT FEE F A A T AT
qa=T & AT HT 987 TCAT T FHA |
T @ ¥ HGAT BT A 4G AT THR
F arfmi F1 Ffae=d giw § do
1 AR I7 & A WA T qZ FH
T HTHT M FAG AL TN
faar @ HX 9 WO SAUE ¥
AEfaE! F1 agr TG AF GHT Wi
g 9T A& € g% | ua fewEa ¥
=T gardl agY 7w  fF A fgges
FECH F |G Y ZIET A7 A FIC
3% AfFa & w4 gumar & a8 @@=
Ty FEERIE aatfan FT F ww
I GAT F) AY QU K qFA ! F A
A awar i F3 w9 Ay > gd
e & FIT I5@Aq ! F ar wgwi fw
Tg 39 F FIHA e ¢ fF a8 AT
=ITqY qF ARIAAT F7 q97 T AT AW
AT AET fasr AT FL IAFI TH TF A
HESA FL W 2 1 g Ovh 2Zfew o
ZAT FFT g gL UF T HIEd TET
&1 w7 FrEiziz gewEdT T @9
g ¥ eF A% ¥ oF AAHE AT faar
g1 f5 7g fow faar s f5 gz 7
wfew AT T 97 7 OF BT U
€ Sfe =g iz ¥ g7 fear o
HFT HIT 98 FT & A F A FH VT
fa Fgm fr weviee Tz & amg &an
Taw AEY & | 39 AR 7 Tge a4
FHfF @ T T AN AR AT FLIA AT
afgg # oF qg OF 9 AL TAGT 8§
o qifafesa qadt § 9 W ¥ AR
a7 = FETT g @ forw ¥ 5wy
Aiggee Frew f mveT €

7g FgT T & FF agd ¥ A0 |
TrET FEEICUET A& IRy o 59 &
aft qaaEET g & ) 9gF 9w W+
|9 & §4 |7 7 U4 ¢ ¥ zaw dwaw
FrEZIGT Tad oF qar Ao § afs
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A Y Tfed #7iE 2w Hra FRA-
zodr § uw gifafessr gamntea &1
I oF FEiEe qRrEd] I oy
M F § uF wivede fgay 97 fF SRRt
¥ foreeY ot Tt a7 |9 e
T ax w7 9 el o Y
g T 9 ag ML g oaar | Y
fafoeon sifs ¥ @ s o=
wifeHE far 91 5 @ I T 9w
T 7% I8 Foor "0q F7 UgE W@ AT 9%
fE dgges wRz F A7 ANy Fg T
T F TUI T F NG AFT 98 o
aEgE g ommr §r wid e
g Ar AT g oW o =W
af FaEy forfaw & 9 formaa
g oF feaa & fomaa o o< g
T BT GIE H A AT GG § AT
FEE TR FAATHIRFETSF
a7 oF 9 Fomag #t 1€ 5 e
FI7E FEH A gW FT 3@ a¥ ¥ fag
forfarafear g 1 efiFa gz & frgw
foordam ¥ 7 FIIET FEH A7 FiAaT
TEAAT & W T 2 FT FAST TGHAT
afeF Toaad ag 914 1 edr ¢ 1 fager
TW e FT a9 gd aqenar ¢ fF ag
q1E FTTE grfaa 7@ g | wwfam
ar ag & i 23 F e 397 swyfa ar
g aF & fF wr w9 9y aa
315 F/%2W ¥ g1 w9arig o areEw
¥ TUAT I3 | ﬁra?nfrﬁsrﬁwgq
7 F! fpdr Feaz o e figmgw ¥
qara= § T faer 1 wtT 7 frar
W gat et & el faer Y o A
agrn | foge 28 @l & 9 gfoaat &
wiafafy agt g7 swad 97 W
FTE qTE FIETAT F AT miferarie
¥t g | 59 A ag adw g
fom ¥ 7 fr gart gfe v a1
I35 | I F 918 & Wl & g
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o oifemie F71 A a7 97 § w8
|18 FIeT aff g | W F grea #
7 A1 s a7 SR § g 4w
fearza & a9if 79 ¥ 9 &7 98 A
T A AT g8 T ATEHT A9 &
LZ I @ § wafs ag fafm
Rea FrEIZddl $ OF a® § 9T
ST AR F T F FIC G |
I 70 & A-gfe fifafesa gfem
T AER |

wgreT A vy 4 5w feg-
T & qr@ad F1 A91¥ oF wga
grm afea wewr g T @A & 7 fed oy
sz Frdl ot 2z ¥ g7 ag 7 o f
g w1 9w fafve w9 & ar asd
diEwIfadT ®FE I AT UT AET
#qq &1 faar g1

Q¥ W 8T Wi F 2

dfex sTev o wrrE: aifwaTie §
o A | AT AgT qF AT SwreE
A FT AAT & AT FI9 %9 TqT § A
IT F AZ T WT AT G FAG
qff # o fifew il § 9 ¥ A
fasdd 3t g @ Ww dRE )
gafrr g fF s fmi av dar @ &5
e forgs T8 T ¥ FgIe3 MAw
FAM Frare T g alw y &
%78 a9 Tifgd A g4 ared ag frd o
far war a1 afsq g 79 & I 9
FigAT Fifaw g 39 F1 99 F qEh
fadT FfsT W= o 7 fawe T
Fie T g4 fFa a1 ag 9 qofigee
& AN w32 wwer & gardr gar
T & 1 a3 foda zonmw ¥ &
TAFEILE T 997 § AT 99 F7 e5iae
Ttz ag g fr wgT ek o w8 e
& U wafzar &z 377 | gAfT gg o
gq A Feord o fear & e e et 4 &

FEBRUARY 16, 1961

(Abolition) Bill

AR §F 99 Twq W A+ o v fr @
ghaat &1 fFfandmgmiea=d §
e F wmar g 5 owAw wmE-
Frifagw  dfeademn 3R ¥ faw
Tar far mm e W W s
TR WA R FE AREE-
fomer dfeadamm T @, @1aw
Fw ag F99 dod WT H wmh
Fefemms de ag dar) effF wwmT
wE GHanw fRm W@, @ oaw
S o og= e fadaw wix fena-
FRR FiEegedia T fas fasges
grecg # fau afer &k 3w  fag
TERE § | 9% WO NEEw 9T R
AT ax gt er=ar &, 39 F1 F9¢ 7@
g ol mw W A| oW aw €
TET gg €@ 1 oz g | mE
FEa T gEed & B T gl
o uE ¢ owwe e ad,
TFEW FT |

fmdray wiedegedle W
g @Wi F WO qEE O
e T FOgEE I

WA § e 9§ ke, 9@ et
W ¥ fou w TR AW
s Rl ff EET-TAe ¥ 3, ww
it f& @ W OF fau &

a0 § wweTeE &1 @1 @
7w ogoa g 3 f§ | A
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[AE 5o owmw Ee 1@
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9| Fuaw s agag fr o
A FATd I AgAr Fww fem

& == @I T AN
oo g s s oww
@, @ FW Fgad W s
# TeqeIeE 940 | THE 919 & 99
s W § g @@t s
gnft ) 93 & S F|EEET g
aed WA E, s gofes s
qF TR FT ATRAT FET 93 R
A=l WE § FmeR qE 8
AN | W G TE o

o1 @ ol fFwedt #F o owew

(Abolition) Bill
H & AT

Bhri Yadav Narayap Jadhav (Male-
gaon): Omn a point of order, Sir, the-
word ‘Achut’ should not be wused,
because untouchability has been re-
moved by the Constitution, This word
‘Achut’ should not be used.

IR AL - AEE T
Fgd & 5 7= wem T A
=t |

dfe s @ wnTE - HE 99-
g § fF & mer q@a wa g
Y 5 4 s afgy | dfF qE
T ¢ e foagee Fwem e g
7T greew qr A

S ar® Atvaw WA o fae-
77T TEH F A wEgdT T §
Mr. Deputy-Speaker: Order, order:

He agreed; where is the difference
now?

qfgr swT M AT T W
q FWEIEA A6 FEH—Ag qgT
FRIH  FT AT § | FEIIGE
ot # A fofarar & wgrar
fr farggre Fwew & IR AR WX
¥ &Y snfaai € @9 F F I § W
T wafe W free @@ g
feens 39 =& feng

IqEAL WERY . AEEG HRE
g @ET W AW el

qfes smr @ ama: & 0
F w@ar 5 ore W foEw
fear mar 2, 7@ AR fogges wwE
RN AE foemm &1 SF W HED
T AT 2| FEEE R g@EW F Ao
oH IERT qPET I @ | @A TEv
AT @M, F@as FE  pUEAHC
7€ g0l 1 afew gEwT AT 9E &V



387 Two-Member

!

[dfeq arg< q® wwE]
fr &7 § FRe FEETE AW WK
AT W AT AN

18 & fr adt s
7 ¥ @d WX gaw Sy g §,
Ffer ag W fad fasiee #regw
1 agt gW, @ F gy g, e
W W g FA F TG aAqE
& e At F gwF # @ fom
W AR IF A A F IS
AT Y AR AR | I F I
&F 1 gy @Y ¥ fag saw-imET
FRIZITH & AAET W FEA
fearsq agf & 1 99 ¥ g T WY
wferax ¥ f& a8 faw fois=fo
AR, e 2 ow faEfa o
@ 9wz ¥ g, o & T ¥
T 1 37 § f aw D A
g a7 &1 faefea aff ¢ 1 =«
1 gz awrs gt i a8 few #
foides Fear &

g fae At wzm g ag & fF
g fa ¥ ga4r aufag & f& =
F o T fear IF 1 9ET A
Ffawt amgs #r w7 g @ fF
Afafazam &1 #a it Afeafra ad
¥ g1 =ifge ag i et oF wrew
1 7@t faeer afgw 1 o @fafae
FT F AR gRF oF A B @
T @ & Uy WA W g 7
gt g fF #w & F9 f7 sl
I7 % g Sifge—uw g 1 v
a9, TF FAH FE F TH AWK
frar gdTE e g g
F @ wEEr At gEeRnd gq
FC huar #T | g facgw wfezwgs
2 fr us wEdr w9w dwWT #
45 FC w1 ACG qF A ATEARA
o, IT ET GEAT T L |
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R 2w F fod ft wE QR

E or X mw W A A g ?
gafag fF & &R0 1 T8 & afl
g E o WFT E froqw At ¥

1

aFTT WEdr ¢ 1 fom wfal
¥ g%F 9C 39 FT AA gRM, WA ¥
qgr 3T A g A A =iz o
@ AR & aawe #7999
fag 3t @ aft, afer fosges
FrEd F WrE ft 39 #1 qEw A
#T7, WWifs 98 9T F AT HIT
arg Y 2w F ggve F faarw §
o faet 38 9% F 3T TIEH & faars
3, 99 ¥ gafas i #1 ww o
FAT IH FT MAFT 3 3% AGS £
wgl I gResE #1 AKE F oA
2 9y wiq 9gT A9dw ¥ | W
a ¥ g0 um A W ow o
wrt fag s g sfafaaer
TaAHEE ® qEN &, a9 A1 wen
arg g, afeq qafas o 2 F w@
# ww AT 9 wmee  fEar @
g qF qu www g fF o &
afaas F@dE T AAT AR
@ #1 FIF ] 9

Shri Punnoose (Ambalapuzha):
Mr, Deputy-Speaker, our attitude is
one of general support to this Bill
It is rather late in the day to discuss
the merits and demerits of reserva-
tion. 'The framers of the Constitution
in their wisdom have decided in

favour of reservation and we have
extended it for another ten years.
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‘Therefore, I do not think that any
amount of discussion at this stage on
that point will be helpful,

Mr, Deputy-Speaker: We have to
conclude the general discussion by
3-30. May I know how many Mem-
bers are there who are very anxious
to speak? (Some Hon. Members
Tose). Such a large number. It is
difficult to accommodate.

Some Hon. Members: Time may be
extended.

Mr, Deputy-Speaker: Now Dbecause
the poor Deputy-Speaker is there,
this demand is made. When the
Speaker was here, everybody was
pleased and agreed to five hours, It
is ncw for the House. If it wants to
change jts own decisions, I would not
have any objection.

Some Hon, Members: Yes,

Mr. Deputy-Speaker: At the most,
we may continue the general discus-
sion till the end of this day and take
up clause-by-clause consideration
tomorrow. That is the only thing I
can do. Is that the wish of the
House?

Hon. Members: Yes.

Mr. Deputy-Speaker: We will do
that.

Shri Punnoose: The only question
is whether we should approve of this
Bill for the abolition of the double
member constituencies. Here also, we
are led by one criterion: what is the
reaction of the Scheduled Castes and
Scheduled Tribes to this measure.

13.39 hrs.

{SHRT JAGANATHA RAO in the Chair].

The only reasonable method by
which we can assess their mind is,
what their representatives in Parlia-
ment and in the Assemblies say. I
agree with Shri Tyagi that there is
considerable opposition to it. But, by
and large, I feel that leading Members
of the Scheduled Castes and Scheduled
Tribes support this measure. For

MAGHA 27, 1882 (SAKA)

Constituencies  .390
(Abolition) Bill
example, Shri Jagjivan Ram, an out-
standing leader of that community in
this country, is supporting it. There-
fore, I do not stand much on niceties.
Whatever is good for them is good for
us and it must necessarily be good for
our country. It is not a matter affect-
ing a few people, but a large section
of the people who are our own
brethren, and democracy means that
they should advance. As to whether
it will be in their interests or not, we
have to depend largely on what they
say. They are in favour of it, there-
fore we have no difficulty in support-
ing them.

= While supporting the Bill generally,
I do not feel that there is any justi-
fication for bringing about this change
in this summary and arbitrary
fashion, handing over the whole thing
to the Election Commission. It is not
fair to the people, to the Scheduled
Castes, less to the Election Commis-
sion itself. There have been large
numbers of controversies in this
country about the elections, but it has
been one of our proud privileges that
the Election Commissicnn has been
kept above these things. Very few
charges have been levelled against the
Election Commission in the elections
That must be said to their credit.
Now, what is going to happen? If we
are going to ask the Election Com-
mission to do this delimitation or
bifurcation of constituencies, imme-
diately we project the Election Com-
mission into the arena of controversy.
This House should consider whether
we should do that, as it is a very
serious step. I would request the
Law Ministry to reconsider their
decision. It is natura] that there will
be complaints, there will be all sorts
of allegations about the dividing up
of constituencies, that this particular
part should have gone here, that that
particular part should have come here,
and if the Election Commission is to
be held responsible for all that, that
is a very serious step which I will
request this House to consider before
coming to a decision. It is not a minor
matter. Therefore, a Delimitation
Commission must go into the question
and give its decision.
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The plea has been given that there
is no time. It is & very unsatisfactory
plea because whoever asked the Gov-
ernment to wait so long? Has it come
just like a bolt from the blue? The
Law Minister himself said that this
had been under consideration for a
long time. They knew that the elec-
tion was bound to come in 1962, and
theyy should have brought it much
earlier,

Secondly, I do not understand how,
by giving this responsibility to the
Election Comrmission, the time can be
reduced, Are they not going to have
all the formalities, to observe al] the
rules of the game? For example, we
had some associate members also on
the Delimitation Commission. They
first had a general survey, then they
called for suggestion, then they gave
their tentative proposals. They heard
complaints from interests parties. I
think they had sittings in all the
State capitals, and it took them a few
weeks. Am I to understand that they
are not going to have that procedure
now? Is the Election Commission,
sitting in Delhi and corresponding
with  Trivandrum, Madras and
Caleutta, going to decide it? Geod
help us if it is going to be like that.
If you are going to follow fair
methods, to observe the rules of the
game, then it will require time,
whether it is the Election Commission
or the Delimitation Commission.
Therefore, I do not understand how a
Delimitation Commission can be
avoided.

I think this is the first time that the
constituencies are disturbed except
through a Delimitation Commission.
We had the States Reorganisation
Commission, and my impression is
that the number of -constituencies
affected by the reorganisation of the
States was much smaller than what
is going to be now, because this affects
a large number of constituencies,
millions of voters, If you are going
to allow the Election Commission to
én it now, you are setting up a bad
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precedent. We should not do that.
We should have a Delimitation Com-
mission, If you want more men for
the job, you can have them. There is
ample time. We should listen to all
the suggestions and take action,

What is really happening is this. All
the changes have almost been finalis-
ed. You may ask how I got the
information. It is street talk that all
the State Governments have already
delimited the constituencies. You
may ask who has done it without the
knowledge of Parliament. Many
things are done in this country with-
out the knowledge of Parliament, by
the SDOs, the BDOs, the village
panchayat officers, the powerful
M.L.As., the prospective M.Ps, etc.

Shri Tyagi:
efficiency!

That speaks of their

Shri Punnoose: Yes. They have
made all the blueprints and the
Election Commission is now asked to
put its seal of approval. We will not
be a party to that We are quite
definite about it.

The first thing we have to consider
is how these constituencies can be
delimited in such a way as to be
helpfu] to the Scheduled Castes and
Scheduled Tribes. Ewen today, there
are reserved constituencies where the
Scheduled Castes ang Scheduled
Tribes are in a very small percentage
When such constituencies are cut up,
what is the safeguard or guarantee
that such areas will be reserved for
them where they have got the
maximum percentage of Scheduled
Castes and Scheduled Tribes? The
Bill only refers to the opinion of the
Election Commission in this connec-
tion. I do not think that percentage
is a matter of opinion, It is the first
time that I hear that percentage is 2
matter of opinion, T think it is a
matter of arithmetic. We had the
1951 census and we have got the
figures. Those figures may be correct
or not, we do net know, but we have
approved them. Are you going to
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depend at least on that, or are you
going to depend on the opinion of the
Election Commission, which may be
the opinion, in the ultimate analysis,
of the BDOs, cr SDOs, or the pros-
pective M.P, or the party in power.
whichever may be in authority in a
particular State? Please do not give
room for that. We have to depend
exclusively on the 1951 census figures,
and the areas that are shown to have
a large percentage of Scheduled
Castes and Scheduled Tribes should
be the areas reserved.

It is my submission that my sugges-
tion of a Delimitation Commission
will be accepted by all. I think there
is not a single voice in this House
against it. A Delimitation Commis-
sion there should be, It is quite
possible to have it and finish the
work in time for the general election.

I, unfortunately, the Ministry is not
prepared to listen to reason, then I
have a second request to make, that
is, even the Election Commission
should have some associate member:
of all the recognised parties and other
interests, and they must have constant
consultations with them. The public
should be definitely given a chance.
Publication in the Gazette and asking
people to write will not do. Nobody
in this country is going to bother
about it. Our people have got a
thousand and one wants, but they do
not represent because they know
there is no use in writing. Therefore,
they do not believe in that. You
must, therfore, associate members of
the recognised parties and other
interests. The State Governments
may be there, and other Ministries
may come in. They can give their
version and a final decision can then
be taken.

So, 1 submit that this change has
to be accepted. I think the Law
Ministry has not given serious thought
to jt. They have made up their mind
that the Election Commission shall do
the job. The very manner in which
it has been brought up is quite
repulsive to democratic methods, and
we can never advance democracy
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proceeding this way. Therefore, 1
want a Delimitation Commission to
be accepted, that the 1951 census
figures should be relied upon, and
that representatives of recognised
parties and other interests should be
actively associated with the Commis-
gion in coming to a final decision.

Shri A. P. Jain: Mr  Chairman,
Sir,. . ......

! (G TR ¢ AT HIE, WY
@A # 9T AN {@ifF a8
HARTATHT FT AT § |

Shri A. P. Jain: Let not my hon.
friend bother.

I rise to lend my general support
to this Bill, but with certain reserva-
tions. The Law Minister, while mov-
ing the Bil] for consideration, gave
certain reasons why this measure has
been brought forward before this
House. He said that the Scheduled
Castes were generally in favour of
the Bill. Now, that is an important
consideration. I do not mean to imply
that there is no difference of opinion
on this matter, but from what I have
learnt in the course of my talks with
a large number of members of the
Scheduled Castes, 1 find that general-
ly, a majority of them, perhaps a big
majority of them, are in favour of
this measure. But even that wili
not be a final criterion for me.

The Law Minister has also referred
to the administrative convenience. 1
happen to represeni a double-member
constituency, My constituencv is
about 75 miles in extent from the
north to the south, and about 30 miles
from the east to the west

Shri Tyagi: My hon. friend is lucky.

Shri A, P, Jain: Less lucky than my
hon. friend, because he represents a
single-member constituency which is
half the size of my constituency. My
constituency, I submit, is a very un-
wiedly constituency. During the
elections, it means a lot of incon-
venience both to me and to my ©0-
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running candidate of the Scheduled
Caste. Besides, it is not possible for
either of us to constantly nurse the
constituency, which I consider ‘s one
of the essential needs of demucracy.
But I have been representing this
constituency for the last ten years
almost. Even inconvenience would
not determine my attitude. The
reason why I am in favour of this
measure is something more basir. It
is based on principles.

An hon, Member representing the
Republican Party said that reserva-
tion was a bad thing. It had to be
accepled only as a measure of
necessity. Now, we are all agreed,
and I think there will be hardlv any
difference of opinion, on the question
that the period of reservation for
Scheduled Castes and Scheduled
Tribes must be reduced to the
minimum. In the original Constitu-
tion, a period of ten years was pres-
cribed, but because the condition
which the original Constitution had
envisaged namely that the difference
which exists between the Scheduled
Castes and the other castes would
disappear during this period of ten
years, has not come about, therefore,
it had to be extended by another ten
years.

Now, we have to judge this ques-
tion whether there should be a
double-member constituency or
single-member  constituency, from
this point of view, that is, which of
the two systems will serve the ulti-
mate end, namely, reduce the period
of reservation to he minimum. We
should see that after ten years we
may not be confronted by a similar
situation again when we may have to
extend it for another five years or
ten years. That, Mr. Chairman, is
the main consideration before me.

Now, what happens in the case of
a double-member constituency? I do
not mean disrespect to my colleagues
of the Scheduled Castes, but it is a
fact that in many of the constituencies,
the Scheduled Caste candidate is just
a shadow candidate. I have known
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of reputed public men seeking elec-
tion from constituencies which are far
away from their homes. But if you
loock at the candidates who are set
up from among the Scheduled Castes,
you will find—I do not mean any dis-
respect to them—men who are not
publicly known, men have not had
any big record of service behind
them. Some of them are set up from
constituencies which are at distance
of our hundred or five hundred miles
from their home place. Scheduled
Caste people living on one border of
the State are set up as candidates
from constituencies which are on the
other border of the State. Why does
this happen? This happens because
the result of the election depends
more upon the efforts of the candi-
dates of the other castes, and the
Scheduled Caste candidate iz just
tacked on to the candidate from the
other castes. That is a bad thing for
the Scheduled Caste candidates them-
selves. That is one of the reasons
why proper type of leadership has not
been thrown up from among the
Scheduled Castes candidates, in spite
of the fact that the reservation for
Scheduled Caste candidates has exist-
ed for the last ten wears. If the
Scheduled Castes have to come to
their own, if they have to throw up
leadership, reservation must be
reduced to the minimum. I would
also submit that it is necessary that
double-member constituencies should
be bifurcated; the Scheduled Caste
eandidate should cease to be a shadow
candidate; he must stand on his own
legs, and on his own merits, and he
must fight out his own elections. That
is the main reason why I am lending
my support to this Bill,

Dr. M. S, Aney (Nagpur): May I
ask the hon, Member to clarify whag
he means when he says that the candi-
date must stand on his own merits?

Shri A, P, Jain: He must stand on
his own merits, as a person.

Shri Tyagi: There are already
sixteen Members in this House from
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single-member reserved constituen-
cies. They stand on their own legs.

Shri A, P, Jain: When I say that he
must stand on his own merits, I mean
just as Dr, M. S, Aney has come to
this House on his own merits,

Shri Yadav Narayan Jadhav: For
which you are now regretting.

Shri Goray (Pcona): You have
spoilt your case,

Shri A. P Jain: Not Dr M. S.
Aney’s case.

Mr. Chairman: I have one more
submission to make, before I come to
certain points which have been raised
in the House by other hon. Members.
The Bill as it stands envisages that
a constituency which has been declar-
ed as a reserved constituency once
will continue to be a reserved con-
stituency for all time. I think that
is an objectionable feature. Suppose
a double-member constituency is
going to be split up into constituency
A and constituency B. I have given
notice of an amendment to the effect
that if constituency A is treated as
a reserved constituency for one term,
then, in the next term, it is constitu-
ency B which should be reserved for
the Scheduled Castes or the Sche-
duled Tribes, as the case may be.

Shri Ansar Harvani (Fatehpur): \
How will he nurse it?

Shri A, P. Jain: He will nurse it.
A member nurses his existing con-
stituency, not the constituency from
which he wants to be returned in the
next General Election. Nursing
means that he attends to the needs
of the constituency which he is
representing, day to day.

Shri Tyagi: Parliament will be full
of nurses!

Shri Ram Sevak Yadav: Who is

No. 17

Shri A. P, Jain: My hon. friend Shri
Tyagi has read out a long extract
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from the report of the Election Com-
missioner, and he has contended that
the Election Commissioner who wrote
that report was in favour of the
double-member constituencies. I do
not know whether Shri Tyagi is
aware of the opinion of his succes-
sor, who, I understand, is definitely
of the opinion that these double-
member constituencies have proved
to be troublesome, they are adminis-
tratively inconvenient, and it ‘would
be better if they are bifurcated.
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Shri Tyagi has also raised certain
points about expediting the census
operations. If my understanding is
correct, the census operations have an
international significance. The cen-
sus is done on a particular day over
a large number of countries, so that
similar figures are obtained for al-
most the whole world. Anyway, cen-
sus operations are very much advanc-
ed and their expedition is a dead
question; therefore, to say that the
census should have been expedited is
to talk about the spilt milk.

Shri Tyagi advanced another argu-
ment which I could not understand.

Shri Harish Chandra Mathur (Pali):
If my hon. friend could not under-
stand, then who will understand? I
think my hon. friends understand
each other much better.

Shri A. P. Jain: Then, it means ‘hat
it is understandable. He said that if
the double-member constituencies
were bifurcated, then the Scheduled
Caste candidate representing his con-
stituency would be representing only
20 per cent Scheduled Caste people
and 80 per.cent of the other caste
people, and, therefore, he will cease:
to be a representative of the Sche-
duled Castes.

14 hrs.
What is the position today? What
this Bill envisages is that the con-

stituency which, in the first instance,
will be declared as a reserved con-
stituency will have a larger concen-
tration of scheduled caste population.
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Now, assuming that in a double-mem-
‘ber constituency, 20 per cent are sche-
«duled castes and 80 per cent general
Jpeople, after this bifurcation, consti-
tuency A which is declared as a re-
#erved constituency will normally
have more than 20 per cent schedul-
ed castes. So he will be in a better
.position to say that he is the repre-
.sentative of the scheduled castes be-
-cause the percentage in the single-
‘member constituency would be high-
er than that in the double-member
constituency. In fact, I could not
understand the logic behind Tyagi's
argument. Perhaps there was too lit-
tle, or too much of it.

He also talked of internicine diffi-
culties. What are the internicine
difficulties which  will arise if the
double-member  constituencies are
bifurcated which do not exist today?
If they are there already, they will
be there. So the situation does not
essentially change

Now 1 will only refer, with your
permission, to two points. One was
raised by Shri Punnoose. It is about
the Election Commission. Originally
1 was somewhat taken in favourably
with his arguments. But later on
when he gave his alternative, I
thought that the cat was out of the
bag.

Bhri Punnoose: Which is the cat?

Shri A. P. Jain: First he, said that
there must be a Delimitation Com-
mission consisting of Judges and so
forth who may be totally impartial.
Well and good. One can hold that
view. But later his alternative was
that the political parties should be
associated with the Election Commis-
sion. So either the body must be
jmpartial or it must be subject to the
influences of political parties. That is
a somewhat queer argument.

Shri Punnoose: What is queer about
it?

Shri A. P. Jain: The Election Com-
missioner is appointed by the Presi-
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dent. He is not under the Govern-
ment.

Shri Punnoose: Is the hon. Member
aware that even in the case of the
Delimitation Commission, representa-
tives of all political parties are asso-
ciated with it? It cannot be news to
the hon. Member.

An Hon. Member: They are only ad-
visers,

Shri A. P. Jain: The suggestion, if
accepted, would certainly make this
body very unwidely,/representing the
political parties, the State Govern-
ments, Ministries and what not. At
any rate, the Election Commissioner
is appointed by the President. He is
not an officer under the Government.
If this work is to be done with ex-
pedition, I do not think that a better
body could be found than the Elec-
tion Commission. The whole proce-
dure has been prescribed, objections
will be invited and there is nothing
in this Bill to say that people can
not be given personal hearing.

There are one or two points I
wanted to make. But as I have taken
enough of your time and you have
rung the bell twice, I yield to your
orders.

o Tw gun fag (F=ETs)
aarafa wgEg, & @ faq &1 =W
#7a1 § | T8 Fer awa g fr fel
afqr fastw @1 wof F ww W@
faedt oqar ® woff F w9 W
fawr 1 gFregw fwar mv & 1 SEv
fe woft ot quE ¥ Far A
a1 f& serfer o $9 Al
fay A ot g afe 9§
=it T vEw wqw g § f
g AT & gL ARSI AG FRAT
g ©F A qwET @ ...

Shri Punnoose: What is the hon.
Member saying?

_ﬁﬂﬁg
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Dr. Ram Subhag Singh: I was say-
ing that it is not a fact, as stated by
the hon. Member that it was due to
the desire of certain communities or of
certain outstanding members that this
Bill was introduced. I also wanted
to say that I was previously thinking
that the Communist Party was in a
better position to know about pro-
blems or was at least anxious to study
all problems carefully, but, what the
hon. Member has said indicates that
he did not study the problems careful.
1y, or at least he has not studied this
problem carefully,

Shri Tangamani: After considering
all the aspects we have come to this
decision,

ﬁ?@@#ﬂﬁ@a@%ﬁme%
wwr qr frar # 5@ faw w@
TEr AT FX FW AR &t qyer fEar
f& 58 ot 9w X aifs fratew
41 &1 fawme g9 FX 58% AT
T uF aaeim fratew &% aE
ST |

T faw & It § & #g Y
Fgm dear fF Fg aF  gEE
ifem & a1 Fg aF wAifaed @
T @t AT & d@F 7T § Fuar
g f& =g famgw sfed g &o
zafan IoHr 4 feemor Agt s
sTEET |

g UF 9 FA9 A g fF s
Fates dx aF & @ ft fogm
1883 (Ail) LSD-T.

(Abolition) Bill
fafeam fed o 99 fagral &1 q
T0% ¥ sifag #& a9d 93 |

A mwfam wER dF 7 FEr o}
dxsarfr @ fawr S+ 3 F
foar g

“all the single-member consti-
tuencies shall as far as practicable,
be geographically compact areas
and in delimiting them regard
shall be had to physical features,
existing boundaries of administra-
tive units, facilities of communica-
tion and public convenience.

o a% frafe &4 & aiey 1
Hvavy § g d@ ey fF frey foer
®7 gfg & agdls a1 &9 fediom famm
T UF A9 AT FEEOE g ar
THT Fo ifed & oF qgE 02-
fafrfea afre o= &7 @ o g7
a0 &7 & | aft @ g fedow
faar 3 wF ¥z FiceaEr & 4 af
FT A AT AR OF FeErgudr W
&1 A grEt § I e 1 o FEr
Tifew | ug @Y g wfew e
T fediomt #1 12 FT I908 ;ifw
ot Yefewa odffs 1 oifagas &
foe aw siededdr aard € of 3w
T & e g i e S s
< 5 @ 0% & 9 Wi 3 frata
&1 F7 i Fwoar ar 7K 77 @@
T8 & o Sfafora o F for-
fesr e wHIfiuz e T
W@ T qF a0F § = w4 | gfx
g dred 918 at § IIET T dwar
g f& Fa ox = gan W FEr 9T
g AE g & 1 7g W & e de
Ao, THe e Hiwo fefigs afa-
Sz, WA W A
oiE & e 9T TqF T F1 e adF
¥ e FiedegES aarg T § ) 39
SR ¥ e an A aE § | Frataw
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[zre T g fag)
7 qAT & I 9 fagr fifa
o & ot fF 59 oe &
“Physical features, existing
boundaries of administrative units,

facilities of communication and
public convenience.”

Tty agt & waamarst st gfaar
& fF F war & gt 9% ogw 9 |
gfeurems @Ei F1 g 793 17
frata & a9F 915 | W aE
geTEl &7 § Y agt 9% a4 2 A9 fedt-
S & a1 9 @ arfe S ST A
W | T T WL FEf AT &9 &
ar agt o gAwY gEay giaar &«
g = A1t w1 foge w9 ag
frataa &% @@ 9 TIfgd | W
T FHITA AT ST 9 U I=4T
T IOF g W uww Al oW
forerer 748 #an & Y 98 woe ofiwEy
FY redvhrd ALY FET & | W A qg
AT 9T & fF 2 e g e
1 wsfafredfer wefimd @ frafea
&A1 F| AraEw a1 o< fonfaa 5
¥ g oAwadE F0% o1 @ A
FEFaF TAR A FT FA TEE

Shri Tyagi:
allegation.

It is a very serious

Dr. Ram Subhag Singh: Whenever
I say anything, I say it seriously.

Shri Punnoose: What did the hon.
Member say, Sir?

Dr. Ram Subhag Singh: I said, as
Shri Punnoose said, that sub-divi-
sional officers, and District Magistrates
have made recommendations in regard
to bifurcating plural constituencies and
all those recommendations are with
each and every State Government.
Virtually, bifurcations of constituen-
eies are over. They simply require
publication in the gazette and submis-
sion to the Election Commission. If
they have been delimited on the prin-
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ciples stated in this Bill, then, I have
nothing to say, But, in some cases, I
have found that if the constituency
consists of 12 State legislature con-
stituencies and are spread over 3
sub-divisions, then, these two consti-
tuencies which are going to be created,
each one of them, have become three
sub-division constituencies. If a sub-
division can constitute by itself a con-
stituency, be it reserved or general,
then it should be recognised as such
and no pressure should be brought to
bear from any gquarter to creaie con-
stituencies whereby all the three sub-
divisions are included in each one of
these constituencies, 1 have only to
submit that principles stated in this
Bill should be implemented fully,

I want to emphasise that it is up to
the Election Commission to see that
principles stated in the Bill are given
effect to. The Election Commission
will be raising its own statute in the
eyes of the electorate and in the eyes
of the people if it sees that no injus-
tice is allowed to prevail.

Mr. Chairman: Shri B, C. Mullick.

it Tmtag wif 7w (frm)
Famfy AgEm, § mam = g fF
1 dt F1 foadwm guw @ A
Ffaw

Mr. Chairman: Any member from
any part of the House will be called.

¥io an gaw fog . wrady wam

Fr nE 2 Alm 3%

Shri B. C. Mullick (Kendrapara—
Reserved—Sch, Castes): Mr. Chair-
man, Sir, this Bil]l has been much
delayed, though one year back the
President, in his Address, mentioned
the decision of the Government to
place the Bill before the House even
that session. No further delay should
be permitted in this matter,
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The question of the partition of
double-member  constituencies has
been discussed several times, at differ-
ent meetings. This was discussed in
the meetings of the Consultative
Committees on the Ministry of Home
Affairs a number of times. There
were members from all political par-
ties in those committees. I know that
amost all the Scheduled Caste Mem-
bers of Parliament have given their
support to the creation of single
member constituencies. The P, 8. P.
on behalf of which I am speaking
today has already informed the Home
Minister, during the last session,
about its support to the creation of
single member constituencies. I do
not see any reason to send it for eli-
citing public opinion.

Shri Tyagi: There are the State As-
sembly members.

Sari B. C. Mullick: They have also
given their consent. I know of the
members of Orissa.

Double-member constituencies are not
only inconvenient for the candidates;
but also inconvenient for Government,
as the counting of votes ete. is a com-
piicated task. In a double-member
constituency the candidates have to
cover a large area—an area of about
double the size. The double-member
constituencies are considerably irk-
some. The economic condition of the
Scheduled Caste and Scheduled Tribe
cadidates would not enable them to
meet the huge expenditure involved
in election. In small single member
constituencies the expenses would be
considerably less, Regarding leader-
ship, Shri Jain has now said some-
thing. It is a feeling found in double
member constituencies the Scheduled
Castes and the Scheduled Tribes can-
didates generally depend upon the
general candidates. This feeling does
not allow them to bulid their leader-
ship, which is a very essential re-
quirement in a democratic set-up. The
creation of a single member constitu-
ency will certainly remove that feel-
ing and give those people an opportu-
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nity to build that leadership. The
caste Hindus will certainly accept
them as their leaders.

Parliament has extended reserva-
tion only for 10 years. It is expect-
ed that within 10 years the Scheduled
Castes and the Scheduled Tribes
would be able to stand on their own
legs. This will give them an oppor-
tunity to strengthen themselves and
stand on their own legs and fight the

elections without the help of the
general candidates.
In a single member constituency

the Scheduled Caste and Scheduled
Tribe candidates cannot be neglected
by Government. I have seen, in
double-member constituencies, gene-
rally Government give preference to
the genera] candidate. But there can
be no room for such preference in
single member constituencies,

Shri Tyagi has said that some-
times in double-member constituen-
cies the Scheduled Castes capture both
the seats. That is true. In the new
system we will lose. I am not sorry
for this. I have nothing more to
say. I welcome the Bill. It should
be passed without any delay.

ot A= g (arw faeh-Tfea
gagfaa wfwt) @ aefr wgRa,
o7 g% & el F fatew ¥ |
% g § @ W faa 92 fam w7
w® & | @i ot 7 9F AT ¥ gEE
fadry foFam & ot a2 @8 o+ Safeam
R g @ IR T e am A
g v T @ A 2, e ol AR
I faemae AT § 1 I A faem
=mgar § T v & a3, g W,
I ATl & g A9 FX A
faEia T faam o & Ao weew
T & | fen & 57 7% F faegw
Irger Ag wwear g 5 e @
AT WERF & | UF @7 AaeraE
¥ ga #1 AR Uey faaw awEl w71
T % 1 59 A F 57 T 7Y g
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[ = 7a= Tame ]
I AT AE wwwar g fF s Ay
T s # v fdas wY s
frr w19

et © g aiERE s wR-
wafeat, S 1 FECEUHT 1 AEH-
¥ 7 @ § | wfwg ag et @ e
g At § 9 g8 faar 9 o

off aae gty F T FT IR
g § 1 fomr woEmeTl § 5w owEw &
Eﬂ?ﬁf]’iﬂ'{g,%’ﬁ@'q‘qc Tdo
TFo F Al T ¥ 1 A g W
S g9 AFAAT F1 T &, qg 918 W
FTTTE

ot Adegs  (Fowffr) @ gt
wE § d W FHT T E AT G,

AT T g ¢

St A FRTHT ; ARAT Y T g WY
Far 5 wgfaa afeal & & e
A o awa & 1 F v g s
srfaat & &, ar gfom, ar frfee
&Y FE] e faiee-arT § ST st
F A o wwd § 1 F 99 faate e
A1 Far A gfez ¥ 7w e g
f& mmo Fer Ffag 5 oagr 0T &
waer @t fafwwr 3=t & fraffaq @
T—ifE F @ F qr gl
anfa & «vr fraifaa =8 gf—a sw
frata & &1 =1 waET 6 g
AT FeqAT Frio0 B 99 7F oF g
o A & 7R @@ @ 6K
ST I% d= § AT ZRi, a1 99
wqTHRIT § ST wETETE € 9 g |/
& wa ¥ & fF ag I vt
FTH FAT, ITRT AT TEHTA, ITH
F41 Z7 ENT 1 A wwmar g 5O
s § 9t o & g grfv § ofafaw
21 FTTIT W IAHT A TR &
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o= 91 frafem &7 & =g foaw s
TF TEEITF I W OA qE & 4
oF T Fam fsfge dfewde w1 oix
g IO a9 1 S qTE g 9
FEFT ATHT EY B AT T W T
aw® ¥ 1 0F gE F qwHae A @v
ST T T FGT GV, THFT AT F0AT
FL TFd £ |

o &Y Fedl & W fratea @7
& ST &7 A A &, g A
& e g G S A o T St
fotrzifoat & wamamt & gfy ga=r
fror wEf o & 1 ot S FTEE A wET
o gwr A fratee &f7 & 98 oy e
T § AT 30 Wi AT & 1 wAH
g ia & W gk # fgEr i
o fama gr g ae afe gn A
uF fa & & 3y vt & qw faar oo
&Y oY & st AT g g R o
a5t ¥ g7 OF a7 ot I 9 Y ST
53 & | g frai=a &= e g ar
ag @@t & f @i &1 wfas o=ay o
& FaT 7 A7 wHAT & | qTT £ AT g
5t & i oF oF aze A frata
&7 g & FW FT Ty AT ST AHAT L |
& a4 At fane dva< FfezqudT
& T 9w AT g |

75T 7 ag H Far o & fF gfem
so gfaaa &l 7T gARl FT AEET §,
FAHEHEACH | T gud agHa AL E |
& qaT =g § i 9 & arelt a1 wat
Far v g ? gwIA AW F et &
59 W F @A A F, gW A9 TF g
THT g Fa1 9 w1 £ | fRegw efe

st @t ;0§ UF AqTEFT 3T

FCAT ATET § | 7Y ag 7€ T 5 TF
wT AT | §7 a8 w7 g oF wEy
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O WY ¥ F9 ¥ 9 @0 @7 a9 8
HfeT o 0FT ¥ ¥ co HEE W@
7 W E T ¥ o & fa di
frod F 3 Frafaa s F ITET
grm |

St AW ANTHC : ATH AT AT
1 IHFT F G TAT E | WG WO S
X TETAT & FEET N F I@me

TS oY 3 ¥ R UF 696 A
frate a1 &, ot £ o g & | 929
T ¥ W EE FIA WSS A
& @ 7= W T uw geedm fratee
AT F graew § T @Y wEAV . . .

sit wwit - 9w w g fwEa dages
FHE

ot AWH AWTRT . T 0T Y &
7 SIS, |79 o 7 #0

o9 FgT & fF o sfamer s st
§ 3 o= faureara & § #Y 20 wfeww
g gl farea & 1 afe
TTIHY FaarT Avgar § 5 39 30 wfa-
T # oft anfaat &, Sw-onfoat € w9
T T F AR A we § | A qg o
FgaT W g fF so wimwm &t €
I Y Srer wer fa=rd &, wenr wew
T F A | O wEwdr H w39
T & femme & & wwer ¥ o
TN St oF e A g
frafem &7 &, oY feoas Fifezide
g S 9T 9 q1@ I A6 FW@ E |
oY wE F1fF e aF @12 fod
of | qgwr S0 AT g T | 9ud
o el Ffezgaddt € $i o uF
o gfa ® a1 frdem 9, degee
FTEe A FYEe IET F T e
¥ g &7 faar ST 98 oF s 9iE
wfezzguet & AT | WU SWHI AT AT
& w0 A R, fe el A1 e
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S Hie & A E, wfew dar S
g &4 § afes e g § AR §
wqTET qOA F1 gefaT awey § )
qon 45 & F o fod sfe-
ZOHS & T FT AT § T S0 A 57T
a7 F0 AR A W0 S d2 d
I T AT, F A FT AT AW
g1 ford sfeggad ¥ 7 <
HIEAT § 98 94 IR JqF  qOwHAT ¢
7R ¥ T ¥ wfaw ¥ i
A AT AT FT TR § AR gaT
o1 § § foam =% fF a7 W %%,
qET WU FI, TATT H AW FY,
IAET AR HE @7 w9 T g W d
AN ST TA I E |

st wiwa fog wegdt () -
FAtardaw

st o wro Shwdt (grfigx -
gafan anfaai) : GEr Fg wC o
FridmrF @ E

&t 7w AT : F areafasar aar
@1 §, Feqar a9 @IE |

# g =mgaT § % ag aron fF ce
wfaera & g@t g & gat @v
fratam gF 78 967 & | 5o Sfama 9t
S & F I FE & wwfe @i
it &1 ITFT e T W AEN o F
# i qro & £ g w9 g wws A d
a1 T IFe AT I, FHT avw A
§ a@ fr ot foode frafs a7 g,
T H A A afas T T a9 g
ar few 7 wfus &= &1 & 1§ A
waae g 6 w1 ot i —ar 9
¥ fod I A ag faw o s A
o awaT F G|+ & 99 w1 o
e g1 ST | gY "Rt S g b
F o AT A AT AR IATH FTH
F 5o w1 AR T 1 F A g v
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[ 7= AT
1% W s faw om & F wmem
T FT AT A A &Y FE | FAT
=T | g oF fratad &7 § /i e
ifrsMITN I I g A T
I FY HAT INFEAT G F4T AT
FHAE TAGT |

& wrgar g o9 wwar e &
5 ag wqd afafafadi #1 7 & gfaat
YA A HISAT & qg IHAAH fag
=1 & g ¢ Fom #1 FF Faarg g
¢ 9T 9w ¥ fod qawr # 7 & Fod g
g7 A& &, 79 aved 99 & faag A
Yar &\ oo ag Fay aman § fF gfet
& fod = | o eaTA gfwa @ T
o 39 wafd 1 @@ a@ Ffad ok
agt fear A & A1 wa & faarde Ficd-
ZqedTs AT § | WA, A aga &AW
i fEmEiFawswe
T dwT FIEIEE § ¥ 7 W
ord § 1 gw ag | Ay § R am A
% wAW AT FEEGIGES § oAy
T @ FHTHT g THFA A AT I
T g g Eey § AT Agh g1 uEy €
g9 S %1 JaT T FT a6 § AT Ag)
FT OFT £, ST &7 T FC AT § AT
g FT wHa § IT FT AT W F
aFy § a7 A8 F awd § 1 4 v A
g W 3F I HA@ATAEAE 1 g
agREaT AR g fr o i a aife
st for e FedgqedTs § ST ¢
s &, I9 & AAE AW gAY
FaT T g9 & A7 A8 FL AFF E, ;A
¥ guE gw AW ¥ GHA OF IEET
SEE F T § AT g F AR § )
W ARl ¥ WA UF JETETT TEA
FTTARA ETFER I T FETEHC
ara 1 g8 femmar  F gr A G 0
&2 3 9% § A1 T9 T 94T ;W A
xg a7t ¥ @ AE | g I fgg
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| Fr F wue § o e g i fom &

g F§ frag w0 adl wmgar @
afrs sta ag avwaan s T X § ar
ur ifed Ao To uHe Y T 2
at aga ¥ A1 39 F TEA I o &
AT 9% ¥ g 41 a1 AR & AR
gt Avgar gF W A T Tt A
ST FET (Interruptions)

# w1 # camiy oft § ag T AEAr
g fr a8 P dva Fidiegidie &
TAF A § W T A 3T AFAT
FIEEQHT § 4T FLAF Iy a1 ITH1
a7 grar & fir Fpat farrd o mmy €1
ML I TAA AFAT PRI ¥ A
FT A AT T8 T T oI w6 § |
for #Y faard At w21 gt &, § gadd
F1 R Al awa a3 &1

Shri Kalika Singh (Azamgarh):
Sir, I welcome this legislative mea-
sures on the ground of policy, but
entertain grave doubts about the con-
stitutionality of the provisions of the
Bill. This Bill was to have been con-
sidered at the last session but it was
delayed because certain objections
were being considered about the con-
stitutionality of the Bill and also be-
cause opinions from the States had
not been received. In the Committee
there was unanimity of opinion that
instead of double member constituen-
cies we should have single member
constituencies, As I said on ground
of policy and principle I support this
Bill because it will lead to national
integration.

The Constitution has not provided
for reservation of constituencies; it has
only provided for reservation of seats,
and, therefore, the measure offends
the Constitution of India. Single mem-
ber constituencies will lead to natio-
nal integration and in the coming ten
years all the Harijan candidates and
the Schedule Caste candidates who
now represent their community will
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change their mind and represent their
constituencies effectively.

Even as it is, it was never meant
that in the double member constitu-
encies the general candidates would
represent the general voters and the
scheduled castes representatives would
represent the scheduled caste voters.
But the result was otherwise. Expe-
rience showg that the scheduled caste
member who came to the Parliament
or to the State Legislature thought
that he was specially elected on the
reserved seat to represent the cause
of the scheduled castes only. That
was the misunderstanding in the mind
of the scheduled caste members. The
scheduled caste member will no longer
entertain that belief that he was to
represent only the scheduled caste
people, because 80 per cent or 90 per
cent of the people who returned him
would always be looking into his
activities in the Assembly or Parlia-
ment, as to whether he was putting
forward the case of the constituency
as a whole or of that section alone.
If he delivers speeches in favour of
the scheduled caste people only that
candidate would not be returned
again. They would return another
scheduled caste candidate who would
conform to the standards laid down in
this Bill. Therefore on grounds of
policy and principle, I support this
Bill.

As regards the constitutionality of
the provisions of this measure, I en-
tertain grave doubts. I had also put
in a petition before the Law Minister
to consider that point. Because there
were certain single member constitu-
encies in the tribal areas the Minis-
try thought that it could be made
applicable to all the scheduled castes.
I would like to say that no petition
had been filed and no case respecting
those constituencies went to the Sup-
reme Court. One case, the famous
cases of Shri V. V. Giri came up to
the Supreme Court and it is reported
in A. I, R. 1959 page 13818, V. V. Giri
v, D. S. Dora. Shri V., V. Giri felt
aggrieved and challenged the very
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reservation of seats. He said it off-
ended article 14 of the Constitution
of India. In my own State, the hon.
Shri Tripathi got only 200 votes more
than the other scheduled caste candi-
date.

An Hon, Member: He is no more
hon’ble.

Shri Kalika Singh: If he had got
200 votes less he also would have
lost like V. V. Giri.

I will now read out the relevant
portion of the judgment in the case
of V. V. Giri v. D. S. Dora:

“It was faintly suggested by the
appellant that section 54(4) is
ultra vires since it is inconsistent
with articles 14 and 330 of the
Constitution. One has merely to
recall the provisions of article
15(3) and (4) to reject the argu-
ment that section 54(4) offends
against article 14. As regards
Article 330 it is obvious that the
reservation of seats as therein
specified is intended to guarantee
a minimum number of seats to
the scheduled castes and tribes;
therefore, if members of the said
castes and tribes; secure addi-
tional seats by election to general
unreserved seats there would be
no repugnancy at all. There is
no substance in the contention
that section 54(4) is ultra vires.”

It was said that throughout India
all the constituencies are general con-
stituencies and by the device of
double-member  constituencies an
additional seat was reserved. All
citizens had equal protection of law
and all citizens had equality before
the law and therefore article 14 did
not come in the way. Today when
we are converting all the double-
member constituencies into single-
member constituencies, it goes against
the Constitution of India. Just now
my hon. friend Shri Tyagiji said
that about 5 crores of people will
not have equal rights to stand m
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their home constituencies, because
there will be a prohibition against
that.

Now according to article 330,
“Seats shall be reserved in the House
of the People for the Scheduled Cas-
tes;” and according to article 332
“Seats shall be reserved for the Sche-
duled Castes and Scheduled Tribes
........ in the Legislative Assembly
of every State * *” So articles
330 and 832 prescribe that seats shall
be reserved, not constituencies shall
be reserved.

Mr. Chairman: How can a seat be
reserved unless the constituency is
reserved?

Shri Kalika Singh: That is what the
Supreme Court said that the double-
member constituencies are general
constituencies. Therefore, the Sup-
reme Court said that as the members
of the Scheduled Castes and Tribes
can secure additional geats by elec-
tion to general unreserved seats there
would be no repugnancy at all. That
is the legal position. It is given in
that judgment.

Mr. Chairman: The hon.
should try to conclude now.

Member

Shri Kalika Singh: Sir, I will not be
able to move my amendments be-
because I will not be here tomorrow.
My amendments are of a very general
character. In clause 3 of the Bill it
is said that the Election Commission
shall divide every two-member con-
stituency. At another place it is said:
“in the opinion of the Commission
hag the greater concentration of popu-
lation of the scheduled castes”. In
the Statement of Objects and Reasons
it is said: “Members of Scheduled
Castes and Tribes generally favour
small single-member constituencies
which involve less expenditure and
trouble”. What I fear is, if the word
“divided” is only there and there is no
other word like “equally” or words
like “divided equally having due re-
gard to the population and the area”,
then if there is a double-member
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constituency today having four teh-
sils it could be divided into two in
such a manner that one may have
only one tehsil and the other consti-
tuency may have three tehsils. It
could even be divided into two where
in such a manner that one constitu-
ency may have a few patwari circles.
only having a greater concentration
of Scheduled Castes people, There-
fore, I want that this should be set .
right.

Shri Harish Chandra Mathur: There
is a provision in the Constitution it-
self about population.

An Hon, Member: Even without
Scheduled Castes there can be one.

Shri Kalika Singh: Therefore, it
should be divided equally having due
regard to the population and the area.

It is provided that a technical
majority of the Scheduled Castes will
decide which constituency will be
reserved. That technicality should
not be there. I want that there
should be a substantial majority. The
geographical features, the administra-
tive units and other things will have
to be considered. There may be
cases where a general candidate may
belong to an area which is not going
to be his constituency only on the
ground that a 0.1 majority of sche-
duled castes prevails in the other part,
Therefore, there should be a substan-
tial majority and not a technical
majority for deciding this issue. I
request that this point also may be
considered.

Shri B. C. Kamble (Kopargaon):
Mr. Chairman, Sir, I am sorry I have
to oppose this Bill for three reasons.
The first thing is that this Bill is
partly discriminatory; secondly, that
the arguments which are advanced by
Government and by the Members of
the Congress Party are not only not
adequate but they are futile; and,
thirdly, I am quite convinced in my
mind that this Bill if implemented is
neither in the interests of the country
as a whole nor in the interests of
those for whom it is meant, namely—
and mainly—the Scheduled Castes.
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Let me take the first thing. This Bil
has taken birth in a closed door sec-
ret meeting of the Congress Legisla-
ture Party. This incident itself is
sufficient to indicate that it may be
fu'l of misgivings. If you will, broad-
lv, see the provisions of the Bill, you
will find that it is so. I am not able
to understand as to why there has
been made an exception with regard to
the State of Gujerat. Similarly, I
am not able to understand as to why
with regard to the provisions relating
to population the census of 1951 is to
be taken into consideration and as tc
why the census of 1961 is not to be
taken into consideration, as the figures
of the 1961 census will be readily
available the moment thc census ope-
rations are over.

There is no reason given as to why
the State of Gujerat has been exempt-
ed. But that is not the only basis on
which I am opposing this. I have been
hearing hon. Members saying that a
double-member constituency is un-
wieldy. Also, there are some who say
that members of the Scheduled Castes
have been elected to unreserved seats.
There are some others who say that
there are administrative difficulties
and go on.

My first submission is this, that it is
not the fault of the double-member
constituency that it has become un-
wieldy., Our country is so huge as to
make it unwieldy. I have got here
certain figures, and I would like to
indicate to this House that our coun-
try is three timeg that of USA in popu-
lation, 35 times that of Canada, 58
timeg that of Australia and 88 times
that of Switzerland. If you take the
electorate per constituency, in the
United Kingdom per member per con-
stituency the electorate is 55,000; 66,000
in France, 42,000 in Belgium, 30,000
in Sweden and so on. It is because
our country is a huge one that a con-
stituency for double-membership is
unwiedly. It is no use placing the
blame upon the double-member con-
stituency,
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If, Sir, hon. Members of this House
are quite convinced with regard to
the unwieldiness of a double-member
constituency, then the problem is
much deeper. Take, for instance, the
present parliamentary single-member
constituency. What is the extent? As
I understand, there are six talukas,
nearly 500 villages and covers a long
range of nearly 3 laks to 4 lakh voters
in one single-member constituency. Is
it possible for any hon. Member to
visit at least 300 willages during the
period of five years. I have not been
able to see any such hon, Member
who has been able to go and nurse his.
constituency so well. Therefore, al-
though this argument that the two-
member constituencies are unwieldy
may be apparently correct, it is be-
cause of the huge size of the country
that they become unwieldy.

Secondly, it is true that there have-
been cases where members belonging
to the Scheduled Castes have been
elected to non-reserved seats. The
figures that have been given gshow that
in the first general elections there
were 5 to Lok Sabha and 11 to the
various Assemblies, and in the second
general elections there were nearly 8
to Lok Sabha and 20 to the Assemblies
that is to say, in the first general
elections there were 11 such seats and
in the second general elections there
were 28 such seats. When hon. Mem-
bers of this House are prepared to go.
arithmetically and in the exactitude in
which they are saying, I want to say
that for two reasons this benefit has
been given to the members of Schedul-
ed Castes. The first reason is that
they have foregone the weightage In
fact, in the Constituent Assembly
there was a question of giving some
weightage and it was conceded that
no weightage should be given but an
additional benefit should be given to
members of Scheduled Castes, that if
they contest for a general seat and
they are elected that benefit should
go to them. Because of that benefit
some geats have gone to them.
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If you look into this question so
very arithmetically, you will drive
the members belonging io the Sche-
duled Castes and Scheduled Tribes to
demand one-fifth membership of the
"House. They are nearly 100 Members
of the House. Similarly, in the whole
country, so far as the assemblies are
.concerned, they are also one-fifth in
2,832 members of assemblies. If certain
Members are aggrieved because cer-
tain seats are lost, because a few seats
are lost—few means one seat out of
200 ilaking into consideration all the
seats in the couniry—ihen is it not
legitimate for the members belong-
ing to Scheduled Castes and Scheduled
Tribes to have a share in proportion
to their numbers in this House as well
as in the various assemblies? In fact,
the Congress Party must thank them
with all gratitude that they have not
the courage to demand the same pro-
portion as they are sitting either here
.or in the various assemblies. There-
fore, nobody should have any griev-
ance with regard to certain members
of the Scheduled Castes and Schedul-
ed Tribeg being elected to un-reserv-
-ed seats.

Thirdly, there is an argument that
the Scheduled Castes Members should
become independent. I am not able ta
understand the meaning of this. Wouid
you like them to have their own se-
parate organisation? I am putting this
question to the Members of the Con-
gress Party. If that is the meaning,
then either they will have to organise
within the Congress or they will have
to set up their own organisation.
“There is another meaning: that is,
whether the Scheduled Castes people
who said that they are nearer the
Hindu society are being integrated
with the Hindu society or whether
they are being disintegrated from the
Hindu society. Therefore, this argu-
‘ment also is not so good.

Now, let me come to the guestion
of the interests of the country as a
whole and also of the interests of the
‘Scheduled Castes themselves, First of
all, take the interests of the country.
Gandhiji fasted and there was a Poona
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pact and be said that there should he
a joint electorate. Reservation of seat
means, if there is a plurzlity of sea.s,
that is to say, if there are seats
amounting to more than two or three,
then, out of two or three or four
seats, one has to be reserved. When
there is only one seat in one single-
member constituency, what is to be
reserved? In fact, this goes against
the very spirit of the Poona pact out
of which originated the principle o1
reservation of seats. Thercfore, if you
say now—after a long period of years
when Gandhiji's fast is over—that: we
will have single member separats con-
stituencies, it means that this is the
first step forward for probably making
them demand a separate electorate.
This may result in that demand. Now,
the consequences which will follow
after the bifurcation of thc present
two-member consituencies are going
to be so wide that I am afraid either
the Congress Party which is receiving
so much support and which would
say—what I say may not be accept-
ed—that this is so important for
stabilising the Congress ministries
may disintegrate or the Scheduled
Caste members may be completely
demoralised and they wili not be
able to stand on their own feet.

Why do I say so? I have been able
to collect certain figures and let me
tell the Congress Members in their
own interests that wherz there are
single-member constituencies  their
gains are 50 per cent and where there
are two-member constituencies their
gaing are 80 per cent. It is for them
to consider whether it is in their own
interests to have double-member con-
stituencies or single-member consti-
tuencies.

Shri Tyagi; We are hiassed by a
sense of self-sacrifice!

Shri B. C. Kamble: That is why 1
say that either the Congress Party
will disintegrate or the Scheduled
Caste members may be demoralised.
because of this. Let me also tell one
thing to my hon. friends who are
Members of the Opposition. I am
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afraid that such of the constituencies
which are stronger from the pomnt ot
view of the Opposition Mcmber: will
be condemned as reserved consti-
tuencies; where the Members of the
Opposition are stronger they will be
asked to fight with the Scheduled
Castes, and where the Congress Party
is stronger, they will be ftreated as
general constituencies. That s my
fear so far as the Opposition Members
are concerned.

An Hon Member: A double-edged
weapon.

Shri B. C. Kamble: A double-edged
weapon. Let me tell the Scheduled
Caste Members also and those wno are
the followers of Dr. Ambedkar one
thing. What wag the position? I am
making a small survey within a short
time—a couple of minutes. Since
1937, when the general electorate
system was first introduced in the
year 1937, there were as many as 151
=eapstituencies in which reats were
reservii either for the provincial le-
gislatures or for the Centra] legisla-
ture. Out of 151 constituencies in which
seats were reserved, 125 were two-
member constituencies. 12 constituenc-
ies consisted of three-member con-
stituencies angd there were nine con-
stituencies which were four-member
constituencies. What js the principle?
The principle is this: probably all the
electorate belonging to the Scheduled
Castes as compared to probably all the
general electorates has to be taken
into consideration. It is a well-known
principle which iz known to all poli-
ticians that where there is a plurality
of membership, there is a chance and
a possibility for such of those who
belong to the minority being elected.
But when there is a single-member
constituency—and I am sure there are
many political thinkers who say that a
single-member constituency is a very
crude method of election—I am quite
sure that the minority or those who
are a small community will not be in
a position to capture any of these
seats,
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To my hon, friends who sre the fol-
lowers of Dr, Ambedkar, I may tell
them the history of the recent past.
So far, in the last two general elec-
tions, they have not been able to cap-
ture a single seat where there was a
single-member constituency, buc
where there has been a double-mem-
ber constituency, they have been able
to capture certain seats. So, the for-
tunes of the Congress Party as well
as the fortune: of the followers of
Dr. Ambedkar can be seen,

Shri A. K. Sen: Mr. Hem Chand
Laskar always came from a :ingle-
member and a general constituency.

Shri Tyagi: Apart from that, Shri
Hazarika, Shri Murthy, Shri Beliram
Das, Shri Basant Kumar Das and Shri
Ramananda Das have all come o this
House from general constituencies.

Shri A. K. Sen: As | said, Mr. Hem
Changd Laskar, a Minister, came re-
peatedly from a general constituency.

Shri B. C. Kamble: If they are
members of the Congress Party that
is quite a different thing. I am saying
that if they are contesting on their
own. ...

Shri A, K. Sen: Does a man cease
to belong to the Scheduled Castes if
he comesg to the Congress?

Dr. Ram Subhag Singh: Shri B. S.
Murthy first came as a non-Congress
Member here, but later on he joined
the Congress.

Shri B. C. Kamble: He came on the
Congress ticket.

Shri A. E Sen: He is not a Sche-
duled Caste man?

Shri B. C. Kamble: What I say is
that in fact the real problem is entire-
ly different. The real problem is
electoral reform and even a parlia-
mentary reform. That has got to be
seriously considered. We stand for
the abolition of reservation and a re-
consideration of the electoral system,
probably with multi-member consti-
tuencies and with the community vote,
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I do not know whether this House
will accept it now or later on, but we
have got to come to that. With these
words, I oppose the Bill,

Rt AT AgE () garafa
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AT F4t § 5 3y 39 faw a1 ok
AT FL AT ATHA AT |

Shri Khadilkar (Ahmednagar); Sir,
I was very happy to listen to the
advice given by the oldest lady
Member of the House to the Law
Minister. I am really pained, be-
cause this legislation has been
brought forward without giving due
thought to the historical antecedents
which resulted in reservation and
finally division of our community.
While we were fighting for freedom,
there were forces of separation not
only between two religious communi-
ties but between Hindu society, all
the time struggling so as to weaken
national unity. The supreme triumph
of Gandhiji was that he tried to
strengthen the forces of cohesion in the
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Hindu society not only by his fast,
but by the other measures that he
took during his life-time of a cons-
tructive nature.

If his party, I mean the Congress
party, is going to look at the Consti-
tution in just a technical way and if
the Members of this House are look-
ing at the plural-member constituen-
cies with the feeling that when they
are split up, once and for all we shall
throw away the burden of the Hari-
jan comrade and we shall be free
from the additional expenses and
additional touring, I submit that is
not the way to look at the whole
problem. It was the responsibility of
the ruling party of this country to
see that the forces of cohesion in
Hindu society are further strengthen-
ed. Let us look dispassionately, and
not from a party point of view, at
what the ruling party has done. Have
they, while the reservation was there,
set up a Harijan candidate to a gene-
ral constituency?

Dr. Ram Subhag Singh: Shri Jang-
de was elected from a general consti-
tuency.

Shri A, K. Sen: Shri Ramananda
Das came from a general constitu-
ency. So also Shri Hazarika.

Shri Khadilkar: I know there are a
few instances. I have seen from my
own experience that in 1946, when
we fought the elections for the first
time, when the transfer of power was
about to take place, the caste feeling
was almost negligible. After the elec-
tion in 1952, we have seen on our
side that if there is an issue which
has taken hold of the mind of the
people, people have been ideological-
ly trained and made to think in a
non-communal and non-caste  way.
For instance, Shri Kamble got elected
from a general constituency  which
was very much caste-ridden.

Shri C. D. Pande (Naini Tal): He is
not a scheduled caste; he is a Buddh-
ist
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Shri Khadilkar: In Hindu society,
unfortunately whether we like it or

not, he belongs to the scheduled
caste.
My first appeal to the Law

Minister is, is this the proper way to
look at this problem? After we have
framed a Constitution on a certain
democratic pattern, have we really
fitted the Constitution to strengthen
the cohesive forces in our society,
over-riding the caste feeling? Is the
mechanism you are trying to devise
fitted for that purpose? Don’t look at
it from a short-sighted angle. This is
not in keeping with the spirit of what
Gandhiji said; it is not in keeping
with the spirit with which he fought
throughout the period of national
struggle. Now people are arguing. I
have nothing to say, whether you
break it or keep it. But don’t look at
it from the point of view of imme-
diate gains or losses. I say this
because, my friend, Shri Kamble,
gave a warning and we must heed it.
It was perhaps behind the mind of
the hon. lady Member who spoke that
in our society if we go this way and
create a sense in the people that the
scheduled castes and tribes are to
survive on sufferance and they are
not to share equally the pride in the
reconstruction of the country or
equally in the possession of power,
today if that sense is still behind, not
coming to the top, and if you fail to
take note of it and try to counteract
it in a positive way, I am afraid it
might again crop up in a demand for
separate electorate.

Pandit Thakur
Bound to.

Das Bhargavas

Shri Khadilkar: It has been there
throughout our struggle and ultimate-
ly it will ruin our country and the
future of this democracy would be in
danger. Therefore, I would appeal to
the Law Minister that while looking
at the Bill it looks innocent but if you
look at it from this angle, if you want
to abolish the double-member consti-
tuencies, the logical process would be
to abolish reservation. Have we done
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that? Have we reached that stage of
maturity? Has the ruling party start-
ed thinking in non-caste terms? Have
we ideologically developed ourselves
to that extent? I know from my own
experience that before 1948 when the
constituencies were distributed among
members they started counting in
terms of caste votes and the balance
of votes. That was done in 1957 also.

Shri C. D, Pande: Everyone does it.

Shri Tyagi: It was so long as you
were there.

Shri Khadilkar: I know that in
many constituencies the number -of
caste votes are counted separately by
the election bosses. Is it proper?
Therefore, what I suggest is this. Let
it not be taken in a light-hearted
spirit, in a technical way, as the De-
puty Law Minister casually men-
tioned *“Oh! these double-member
constituencies is a burden” from his
own experience, Whether Giri lost
or somebody else lost, I do not look
at it from this angle; T want to see
whether  this step is likely to
strengthen the forces of unity among
the castes and uplift them. What did
we find in Hyderabad recently?
Panditji advised against something
on caste but that was not followed
though they were all Congressmen.

Therefore, I would appeal to the
Law Minister, not from the party
point of view but from the national
point of view, from the point of view
of developing democracy, that if we
want to keep up unity and demeo-
cracy—we can think of social recons-
truction later on—do not go in haste
in this way, If you are proceeding
in this way, history will say the
rulers have lost faith in what was
done by Gandhiji and what was said
by Gandhiji. Let us try to live up to
him. Now we are not living up to
him. With these observations, 1
conclude my remarks.

Shri Harish Chandra  Mathur:
There is no gainsaying the fact that

MAGHA 27, 1882 (SAKA)

Constituencies 430
(Abolition) Bill

this Bill has very great and deep sig-
nificance both from the point of view
of politics as well ag society and our
decisions regarding this  particular
'matter are very important. As a
matter of fact, Rashtrapathi mention
ed about this during the last budget
session and this Bill was to come
about a year earlier. It is quite indi-
cative of its importance that it had to
be kept under consideration all this
time and even now such senior mem-
bers of this House as my hon. friend,
Shri Tyagi and Pandit Bhargava,
who have bean in this House for such
a long time, have still asked for fur-
ther consideration by eliciting public
opinion by referring this Bill to the
public. Certain other members have-
suggested reference to the Select
Committee. It is quite clear that
deep significance is attached to this
Bill. Another senior member, Shri-
mati Umaji, says that she is still con-
fused of its interpretation and further
investigation is  necessary. Shri
Khadilkar has waxed elogquent that we
are going the wrong way.

I am quite clear in my mind that
this matter does demand deeper en-
quiry and further consideration. I
will not be satisfied even with the
suggestion that the Bill be referred
for eliciting public opinion. As a
matter of fact, 1 have been feeling
for some time that in this House
there are certain measures which-
require a thorough investigation
before this House takes them into
consideration and pass them. Now,
there are various methods of investi-
gation. One is reference to Select
Committee and another is eliciting
public opinion. I think this House
should now seriously consider whe-
ther it should not go a step further
in certain matters and that step, I
submit, is that of public enquiries,
parliamentary enquiries. In certain
measures of such importance even-
lesser importance, it has been the-
practice with important democracies to
appoint certain commissions to enquire-
into these matters. Only last year the
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House of Commons passed a Bill which
was called the Mental Health Act.
This was the result of the recom-
mendations of a Royal Commission
which went very deeply into the mat-
ter, enquired into it and submitted
its recommendations. Now there is
another Royal Commission enquiring
into the re-organisation of local Gov-
ernments in London. This is a Bill
which is typically of that nature
which should be enquired into by an
absolutely independent body.

We as politicians, whether in this
House or the other House, have got a
certain 'mental outlook and most of
our views, knowingly or unknowingly,
are biassed by certain considerations
wihch influence our elections this way
or that way. Therefore, in such mat-
‘ters, it is absolutely necessary and
essential that independent commis-
sions make certain public enquiries
and as a result of those enquiries
they submit certain independent
recommendations to the Government,
saying that the result of such and
such enactment is going to be like
‘this on the society, certain sections
are going to react in this manner and
another section in another manner. I
think thiz is one of those Bills which
should be referred to such a commis-
sion and a thorough enquiry should
‘be made. We must know what im-
pact it is going to have on the polities
and on the social structure of this
country. With that dispassionate, un-
biassed ang non-political opinion
before us we will be able to come to
a really sound judgment in this mat-
ter. Then we will have a mass of
evidence which has been put before
us by people of eminence in this coun-
try, people for whom we have very
great respect, people who are not
influenced by personal considerations,
people who have no constituencies of
‘their own, people who take a dispas-
sionate view in the best interest of the
country and in the interest of the
society. Whether it is possible in this
Bill or not, whether this Government
will consider it or not, I definitely
feel that such enquiries by commis-
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sions should receive the attention ef
this House and in certain appropriate
cases we should do that.

Having said that, I feel and feel
very strongly, that this question ef
reservation is an expression of our
own weakness and nothing else. I
am totally opposed to any reservation
in any shape or form. When I say
this I do not mean to say that we have
conceded this reservation simply for
appeasement or out of certain weak-
ness.

I have the least doubt in my mind
that the stature of political parties,
whatever be their complexion and
nature and whatever be their stature,
is going down. As a matter of fact
even at the time of drafting the Con-
stitution their stature was not such
that they could inspire confidence
either in the minds of the Harijans or
in their own minds that the Harijans
and the depressed classes will be able
to get justice. It is only out of this
weakness in the body politic that we
have been prompted to accept this
reservation which is doing a very
great harm to the country. If that
point is not accepted then there
should be no reservation. If we are
just to deal with this particular point,
namely, whether reservation has got
to be there or not because we in this
House have ruled that it will stay for
another ten years, I am not at all in
agreement with this type of reserva-
tion. As I have s=aid, it does no good
to the country nor does it do good to
the Harijans. But if we find that
reservation has to stay then the limit-
ed question before the House is whe-
ther thiz should be through a double-
member constituency or a single-
member constituency. I have myself
been arguing this way and that way
and I have discussed this matter with
vorious hon. Members in this House
and outside. There are weighty
arguments which could be advanced.
There are advantages for and die-
advantages against single-member
ang plural-member constituencies.
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But taking a balance I am guite clear-
ly of the view that we must have
gingle-member constituencies. In the
absence of an enquiry and of the
abolition of this reservation, I support
this single-member constituency busi-
ness.

My reasons for this are the follow-
ing. While sitting in this House I
have been listening to speeches by
hon, Members who belong to the
Scheduled Castes and  Scheduled
Tribes. Invariably those speeches are
delivered with vehemence as if they
were representing nobody but the
Scheduled Castes and Scheduled
T:ibes. They have completely identi-
fied themselves with that communal
out-look.

Shri Balkrishna Wasnik (Bhan-
dara—Reserved—Sch, Castes): They
have not. But the non-Scheduled
Caste; think like that

Bhri Harish Chandra Mathar: That
unfortunately is a fact. It may be
that I am saying harsh words. It may
be that these are unpalatable words,
but it is a plain and obviou; fact. It
is there. Therefore it came to me as
a very great surprise when I saw that
a majority of the Harijans are sup-
porting this single-member constitu-
ency business. So, if I congratulate
anybody, I congratulate the Harijan
hon, Members of this House who have
taken such a broad outlook and such
a great view becau.e in future hon.
Members as a matter of fact will not
be able to represent Harijans, It is
obvious. They will represent the
cause. They will represent a policy.
They will represent a programme. So
they will have to represent their con-
stituencies. It will not be that they
will be speaking as Harijans. I think
in course of time you will find that
the tone and temper of the speeches
of the Harijans, whether in this House
or in their constituencies, will change.
It cannot but change because they
must satisfy the entire constituency,
the general electorate and say that
they are representative; of all the
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people. This mental change will have
to come. I feel in course of time they
will cease to have anything like this,
that is, a representative of the
Harijans or of the Scheduled Castes
and Scheduled Tribes. It is bound to
come, 1 am sure that they will cease
to have this sort of membership and
this sort of outlook. If most of the
hon. Members of the Harijan com-
munity or of the Scheduled Tribes are
agreed on this, they definitely deserve
to be very much congratulated. I am
sure a very healthy outlook will have
been brought about,

But there is a very great responsi-
bility on the political parties alse.
The politica] parties wil] have to take
a note of this fact that if they want
this healthy mental outloock to grow
and develop they will have definitely
to play a very strong part in this
matter. I hope they will not be want-
ing in giving this assistance to the
Scheduled Castes and Scheduled Tri-
bes members for developing that out-
look and will assi#t them in their
elections is in the best manner possible
and see that a complete homogeneity
and harmony is brought about.

1 also congratulate the Congress
Party on taking this decision. I think
nobody could have made out a better
case than my hon. friend sitting op-
posite, Shri Kamble, who :poke so
strongly about it. Whether he meant
it or not I think direc'ly he paid the
greatest tribute to the Congress Party
for this decision because he made it
absolutely clear that it i; +he Congress
Pa~ty which is going to suffer consi-
derably because of this change being
brought about. I hope he will con-
cede this much intelligence to the
experienced hon. Members of the
Congres; Party sit'ing here that they
understand what reaction, change or
effect this Bill is going to have. They
have done it with their eyes open in
the larger interest of the country and
of the community. Therefore a small
loss or setback to the Party has been
most welcome to every hon. Member
of this House.
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Mr. Chairman: The hon. Member's
time is up.

Shri Harish Chandra Mathur: I
will refer only to one point and con-
clude. My hon. friend, Dr. Ram
Subhag Singh, made a very strong
point when he eloguently stated that
the bifurcation of these constituencies
should be done in a most just and rea-
sonable manner. Nobody would dis-
pute that, But his saying that Collec-
tors and SDOs, all these people have
already got at this job and are likely
to act in a particular manner, I think,
is not at all very fair to the adminis-
trative machinery. The Election Com-
mission cannot work in i-olation.
After all the Election Commission is
supposed to work through certain
agencies and these agencies, that is,
the executive agencies, will have to
submit their report. What we expect
of the Election Commissioner is that he
will examine these by certain criteria
which we are very clearly laying down
in this Bill. I anybody is interested
in it, it is the Party Government which
may be interested in it. It is not the
administrative machinery which is
interested but the politiciang who may
be interested. How is the Collector
gr the Commissioner interested?

Dr. Ram Subhag Singh: That was
the summum bonum of that point. Tt
is the politicians, like Shri Mathur,
under whom those administrators
work, who might be doing like that.

Shri Harish Chandra Mathur: Why
all the time live in suspicion? I do
not know that. If we live in suspicion

Dr. Ram Subhag Singh: If you
want to know the facts, I am prepar-
ed to state them straightaway. Three
sub-divisions have been bifurcated in-
to two constituencies and each con-
stituency consists of certain thanas of
the three sub-divisions. You can go
and enquire,

Shri Harish Chandra Mathur: For
a stray case here or there, for which
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also either my hon, friend, Dr, Ram
Subhag Singh, or I am responsible—
nobody else is responsible—why con-
demn the administration? Do yom
think that if a particular SDO has
made this recommendation, the Elec-
tion Commissioner will shut his eyes
to it? He will have to look into it
He has got the final authority to do it.
I do expect that there are honest hon
Members like Dr, Ram Subhag Singh
who will exert their influence and see
that the constituencies are carved out
in an honest manner. I think there is
not a lack of honest politiciang also.
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17.02 hrs. ’
[Sema MurcrARD Duee in the Chair.]
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wifq qifq s #warw & fwwEr
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wafed & 5 FF F QU qWIA
Wrxfamaigg

Dr. M. S, Aney: The debate has
taken a rather peculiar turn after the
speech which has been delivered just
now by my hon. friend Shri Uike.
He says that if you have got the inte-
rest of the Harijans in your mind, the
only thing you can do is to vole for
the motion and speak in support of it
and then go on, later on, to help
them in the elections, by going in
larger numbers. That is the test that
he has given. What we shall do after
the Bil] is passed is another matter,
but immediately he has put us to this
testt He thinks that those who
are not supporting this motion do not
in the least have the interest of the
Harijans in their minds. In fairness,
I must also say that he has candidly
admitted that the wvery right of
reservation that has been given to
them has been due to the sympathies
that the people of India have to-
wards the Scheduled Castes and the
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Scheduled Tribes. I want to assure
his that that sympathy will remain,
irrespective of whether they support
this Bill or oppose this Bill. Let him
not be in any doubt about the sympa-
thies of the people either of the Con-
gress Party or of the other parties.
But let him not test people by the
attitude they take towards a parti-
cular motion which is before the
House. I want to clear that position
first.

16 hrs

Secondly, I am opposed to this
measure for two or three reasons. The
first is that this Bill, in my opinion, is
opposed to what we consider the pro-
Eressive spirit of legislation. The
present position is that we have made
ecertain rules for representation of
these people. For their sake, we have
formed certain constituencies, There
are general constituencies and there
are  double-member constituencies
also. These double-membey constituen-
cies have been set up with a purpose.
It has a history behind it. Probably
my hon, friends in thiz House may be
knowing—and 1 was glad to find that
my sister, Shrimati Uma Nehru, had
made a reference to the particular
incident which brought it into exis-
tence—that thig question of represen-
tation of the scheduled caste; came
up when the Communal Award was
announced. When certain decisions
were announced by the British Gov-
ernment, it wag given out that the
scheduled castez would have certain
representation in separate electorate.
That was the main ground on which
Mahatma Gandhi had gone on fast.
He wanted the integrity of the Hindu
community, including the scheduled
castes, to be maintained, and he had
gone on fast with that end in view.
Then there was a pact with Dr.
Ambedkar; the leader of the scheduled
castes was a party to that pact. One
of the things that Mahatma Gandhi
ultimately agreed to was to provide
greater reservation for the scheduled
castes on condition that it should all
be a joint electorate basis for them.
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That was tthe main idea, because he
wanted the scheduled castes to work
together with the savarnas as far
as far as possible, for the common
service of the motherland. If it was
posiible to form such a constituency,
that was to be done. So the double-
member constituencies were prepared
to provide this common electorate for
them to work together in the common
service of the motherland.

That was the main idea and il was
on that that the pact was ultimately
made. We know the result of it
The ultimate idea is that after some
time even the necessity of keeping
these double-member constituencies
should be examined and this kind of
reservation should be done away with,
A period of ten years was fixed under
the Constitution for doing away with
reservation. That period has already
lapsed and we decided, in view of the
present situation, that this reservation
might be retained for another temn
years. But the next progressive step,
if a progressive step has to be taken,
is to do away with reservation and not
do anything which iz likely to keep it
in force for another ten years. At the
end of ten years, it would be 20 years
and at the end of 20 years, we shall
again be forced to think whether it
should be continued or not. The ques-
tion we have to consider in taking any
step today iz whether the step that
we take should be conducive to the
creation of a situation or atmosphere
where we can do away with reserva-
tion or not.

Looking at it from that point of
wview, I think you will excuse me if I
am a little bit sceptical. I say this
because human tendency is that when
certain things are given, they are
treated as a kind of concession. The
matter is ultimately to be decided by
getting a larger number of votes.
When it is a concession, it is a diffi-
cult matter to part with it. These
single member constituencies become
a concession for the scheduled castes.
The scheduled caste people will then
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think of their interests, the interests
of the people whom they represent.
A candidate elected from a reserved
constituency considers himself as the
real representative of the scheduled
castes. It is wrong for people to say
that those who have been returned
here as members of the scheduled
castes in  double-member consti-
tuencies are mot thinking themselves
as nationalists. In fact, that is not the
real object of election. A candidate
who is elected represents that consti-
tuency for doing service to the nation
as a whole. He comes here with a
view to serve the whole of India and
that constituency is given the privilege
of doing that service. Not that you
come here and do the work of your
constituency only and be indifferent
to others. That is not the idea of
representation at all. Many people in
the country have that impression and
that narrow point of view. When a
person gets elected and comes here,
he has to look not just to the special
interests of his constituency— matters
of that kind are dealt with more or
less in the State legislatures—but he
should come here with an all-India
outlook. We should give a better
chance to develop that outlook in
scheduled castes or any other section
of the people. We should all be
bound as co-workers under party
rules or other rules to take a broad
and national outlook.

From this point of view, if we have
10 make a change at all, let us make
a change to do away with reservation,
not to bring it back. That will be a
progressive step. Or at least let us
keep the status quo. If you take any
other step, whatever be the immediate
advantage, I am constrained to say
that it will be a retrograde step
judged from the point of view of
political progress,

Having said this, there is one more
point I wish to make and then I shall
not take any more of your time. We
have been working as an independent
angd free nation with our Constitution
for the last so many years. We claim
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that we have been following the
principles of Mahatma Gandhi. I
think one of the great things which
Mahatma Gandhi had in mind was te
try to keep together all the different
sections of not only the Hindu com-
munity but of all the national com-
munities. He had this always in his
heart. It was one of the points om
which he was very strong. I think
that is a point which the present
Members of the House should care-
tully bear in mind before they make
up their mind on this Bill. I person-
ally think it would be a mistake to
depart from the principles on which
he was prepared to lay down his life.
Let us not show to the world that the
moment Mahatam Gandhi died, in the
next elections we were ready to
depart from the very principles for
which he had once risked his life.
At least, this is not the way of creat-
ing an atmosphere of loyalty to the,
principles of Mahatma Gandhi, We
should give an assurance to the public
that hereafter whichever party be in
power shall follow in the footsteps of
Mahatma Gandhi. From that broader
point of view, the Congress Party or
the Party in power which has brought
forword this motion should think
thrice before it rushes to vote on this
particular motion.

There are dilatory motions. We
should carefully consider whether
these motions cannot be supported by
us and the matter put off for some
time for cooler consideration. There
are many people outside this House
whose opinion should be taken. All
wise men are mnot in this House.
Although all men in this House are
wise, all wise men in the country are
not in this House. Even the advice

"of men outside this House will be of

great avail to us in seeing whether
the step that we are taking is right
or not. From that point of view, I
have expressed my view before this
House. 1 would have supported one
of those dilatory motions to enable
cooler consideration of this matter,
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aFdt & | T A, ag A aeg ¥ gwn
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fom &2 sFEr qEff | s,
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ffom §iF @ d 1 quE
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T AT § 1

fl TrREAF 1IN © AT §EE ¥
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@
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& mEwwT WiHy ¥ EE K OATA A
ARG L g e e § s
ety Al gAA ST B @ ASw
¥ qT qWIE F7 AGT, Ao Tow F AHR
WTSAT TETE ) 39 & AT F i
frfqee argw, s 9@t o1 W
gro F1 o7 a9 faga F Ay gw AT AT
T @ &, TNTHAR T FW@I § A
T &1 AfFA 5 W g |
Shri P. R, Pa.el (Mehsana): Mr.
Chairman, Sir, I welcome the Bill
and congratula ¢ the Government for

having come forth with such a revolu-
tionary Bill.

An Hon. Member: Is it only a con-
verts' day today, Sir?
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Shri P. R. Patel: I heard some
Members saying that the Congress
party is taking risks in bifurcating
the double-member constituencies.
(Interruptions). It is .. * taking risks
because thereby we serve the nation,
we serve the backward classes and
we serve the Scheduled Castes and
the Scheduled Tribes. Naturally, you
will ask how these people will be
served. Today, we have some single
member constituencies for Scheduled
Tribes but there are many more
double-member constituencies and in
elections we find that a candidate
from the Scheduled Caste generally
approaches members of his community
and a caste Hindu candidate ap-
proaches members of his community.
That is not a good thing. If there are
single member constituencies and the
double member constituencies are
bifurcated, every candidate shall have
to approach one and all. That is an
advantage. As Scheduled Castes can-
didate will try to seek the support of
the caste Hindus and in thit way he
shall be mixing with the caste
Hindus. He shall have to move with
all the people and we shall be able
to eradicate untouchability that is a
curse to the Hindu society.

It has been said that Gandhiji was
for joint electorates. Now, by bifur-
cation, will there be separate electo-
rates? Here also, all shall be voters:
there are no separate voters as
Scheduled Caste wvoters or other
voters. We do not go against
the des're of Gandhiji. Again when
awo members nre elected from a
doublz-member constituency, in
most cases—I do not say in all cases—
the Harijan member is neglected by
the people for political work. Now
that he will be the only man, he will
become a real rapresentative and he
will take interest in all matters re-
lating to the people. He will try to
mix with the people and people also
will be required to approach him for
their grievances. They shall go to his
house and sit with him and request
him to redress their grievances......
(Interruptions.) As has been said by
my hon. friend, he will bz admitted
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to their houses and naturally it is a
greal advantage. Certain things have
been said in the name of Gandhiji. I
wish what Gandhiji said was said years
back. I do not say there was mno
truth but we have to change......
(Interruptions.)

An Hon, Member: You have already
changed.

Shri P. R. Patel: You will be chang-
od tomorrow. It iz only a stupid
man who does not use hig brain and
sticks to only one thing without
seeing whether it is good or not. I
was submitting that this would be in
the interest of the Scheduled Castes
and Tribes.

In the Double-member constituen-
cieg a member from the backward
class has to go around a very big area
and he could not approach one and all.
He does not come in contact with all
his voters. Here the number of
voters will be just one half and so he
can be in touch with the people. We
desire that in the future a time may
come when a proper candidate of the
Schedule Caste iz able to stand against
a caste Hindu and defeat him. Re-
servation is not a good thing as it
gives some tendency to these people
to think of their own privileges and
such people do not climb up. They
must stand on their own strength and
on their own legs and they must
have self-confidence and in that case
the uplift of the community will be
there.

Shri Tangamani: Mr., Chairman,
generally we support the Bill.  The
Bill has long been delayed. The hon.
Minister while introducing this Bill
has not given the reason why there
ha_s been so much delay although he
pointed out that this idea was mooted
much earlier. He comes forward and
tells us now that there may not be
enough time for the appointment of
the delimitation commission. Time is
bPleaded as an excuse for not going
through the process contemplated in
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the Constitution. I am aware that the-
delimitation commission will be set
up only after the end of the census
ang nearly 480 constituencieg are going
to be delimited. The same process
could have been gone through if the
Government were vigilant enough.
Even now it is not too late and the
appointment of a commission similar
to the delimi‘ation commission will
meet the ends of justce.

Having said this T would like to
mention that th: House has already
learnt that we of the Communit Party
support this Bill and we offered con-
crete suggestions so that it may really
work in the interest of those sections
of the people who require such safe-
guards in regard to their representa-
tion in the legislatures. Qur main
criterion in this regard as in other
matters is; will it or will it not help
the people, more particularly, the
people concerned? In the Statement
of Objects and Reasons, it is stated
that the members of the Scheduled
Castes and Tribes generally favoured
more single member constituencies
which involved less expenditure and
trouble. We also feel that by and
large the representatives of the Sche-
duled Castes and Tribes have wel-
comed this measure as one which sus-
taing the self-respect and promotes
the interests of those among our
people whom the society still keeps in
a bad condition.

I wish to repeat that the Scheduled’
Castes and Tribes of our country bear
the major part of the massive burden
of social evils and the reactionary
practices in this country. Those of
us who belong to these so-called
upper castes should feel humble in
their presence and shall respect their
forbearance. It is a pious obligation
on our society to help these brethern
and I feel that in so far as this Bill
goes it will to a certain extent &t

‘least help the Sscheduled Castes and

Tribes to be better represented in.
our legislatures.
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[Shrij Tangamani}
16.30 hrs.
[Mr. SpeakEer in the Chairl

Sir, I would like to add that senti-
ments were expressed by the leaders
of this community. Twice I had
occas'on to read the reports of some
of these leaders. 1 remember that a
sentiment was expressed by our hon.
Minister for Railways, that in spite
of the safeguards provided in the
Constitution the social oppression still
cont nues and that they will also be
justified if some of them resort to
violence. This sentiment was really
appreciatezd not only by the Sche-
duled Castes but also by those other
Backward Classes. But I am sorry to
say *hat most of the newspapers, par-
ticularly from that area in which he
made these utterances, were very
critical of the sentiments expressed by
the hon. Min‘ster. So the fact re-
maing that in spite of the faect that
safeguards have been provided by the
Constitution the soeial oppression
still continues. The struggle is, there-
fore, going to be a very long struggle.
We expect that th's particular Bill,
which meets with the sentiments of
the Scheduled Castes, will go a long
way in that direction.

Another point, which has already
been elaborated by my hon. friend
Shri Punnoose, is this, that the Elec-
t'on Commission has been looked upon
as an impartial body. Two general
elections have already been conduct-
ed, and all honour must go to the
Election Commission and also its offi-
cers and men who man the election
machinery, that there were very few
incidents. There were a large num-
ber of eloction petit'ons. Of late the
number of election petitions has also
decreased. Having given a certain
status to the Election Commission, is
it proper to confer upon the Elect'on
Commiss'on the duty of d:limi ation?
Already the delimitation w:r: has
started. The machinery that they are
going to utilise is the State Govern-
ment machinery—it will be the Dis-
trict Collector or the Block Develop-
ment Officer or the Revenue Divisional
Officer. They are more under the jn-
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fluence of the polit'cal group or poli-
tical parties. A suspicion has already
arisen in the minds of many of these
people that the delimitation has al-
ready taken place. So, Sir, it is
necessary that not only is this done
but it must also appear that the
matter is done properly. Tha! is why
we have submitted, in the interests of
the Election Commission itself, that a
new commission must be set up.

Now the Election Commission i
given so much ex‘ra-ordinary powers
to fix a particular constituency as a
reserved const tuency without even re-
course to the list that has been pub-
lished. I would like to know from
the hon. Minister whe*her they will
be guided by the census held in 1951,
whether the census which was pub-
lished in 1951 will contain the l'st of
persons who Dbelong to Scheduled
Castes or the census which contains
the list of persons who were Sche-
duled Castes will be made available
to the political parties.

My next point is on clause 4. Al
that clause 4 of this Bill says is:

*“The Commission shall, as respects
each State,—

(a) formulate its proposals in
regard to the matters men-
tioned in section 3 and pub-
lish them in the Official
Gazette of the State together
with a notice specifying a date
on or after which the pro-
posals will be further con-
sidered by it.

(b) after considering all objec-
tions and suggestions which
may have been received by
it before the date so gpocified,
determine the matters refer-
red to in section 3; and

(c) direct, by notification pub-
lished in the Officia] Gazette
of the State and in the
Gazette of India, such amend-
ments to be made in the
Delimitation Order as appear
to it to be necessary for
giving effect to its decision.”
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This also is going to take some time.
But here my fear is that the entire
State will be taken as one unit, not
each constituency whether it is an
Assembly constituency or a parlia-
mentary constituency. That ig the
lacuna there. If a Delimitation Com-
mission is set up, there is a possibility
of associating associates. Then each
constituency will be decided on its
merits, whereas now a certain omnibus
decision is also possible.

My last point will be, failing the
appointment of a Delimitation Com-
mission which I consider can be con-
stituted under the Constitution, my
submission js that there must be a
prior consultation of all the political
parties at different levels—at the State
level, at the district level and also at
the Assembly constituency level. Then
only the question of objection to the
points raised in the Gazette will arise.
Otherwise, Sir, our own experience is
that even in the question of changing
a polling station where a particular
notification has appeared in the Gaztte,
it becomes next to impossible to change
the venue of polling station. There-
fore, it is necessary that more impor-
tant should be given to prior consul-
tations rather than to the suggestions
or objections that may be raised.

With these observations and with
these safeguards which we consider
necessary, [ support the Bill generally.

ft wiwe fag  (wizerfa-
g faa sfaat) © o ofis T,
7 &7 faw 71 a9¥e Feav g, ¥y wlad
frrafrm¥damsar fagqre g
#T fagges grEew F Ywaww ¥ 0w
¥on WiTe dor gfd ) wa A ag
ST WO WITHRT AV FT Y
TN AT § | uT ¥ 9gy F gAr gy
Ay @ fr ag w aw e
? aod AT AR R A
T a8 g% & % 98 Twase 31 3w
T E 1T E ITH FiEeged |
1883(Ai) L.S—9.
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g1
Shri P. C. Borooah (Sibsagar):
Having heard so many members taking

part in this discussion, I welcome
this Two Member Constituencies
(Abolition) Bill for two reasons.

Firstly, I feel that it will do good to
the Scheduled Castes and Scheduled
Tribes as by thiz they will be given
an opportunity to stand on their own
legs, at least so far as elections are
concerned and, secondly, the consti-
tuencies will be concised and smaller
by which the members elected from
the bifurcated constituencies will be
able to work in their constituencies
more efficiently and they will be able
to reach every house easily. On these
two grounds I welcome this Bill.

But in making this observation I
want to bring one point for the con-
sideration of the hon. Minister spon-
soring this Bill. This Bill has been
designed to bifurcate the double-
member constituencies into two one
going to the Scheduled Castes or
Scheduled Tribes, as the case may be,
according to the preponderance of
Scheduled Castes or Scheduled Tribes
living there, the other being made a
general constituency. 1Tn doing so, if
this bifurcation is made in consti-
tuency-wise, which the Bill is aimed
at, I fear we might not be doing
justice in all cases to all the people
living in the double-member consti-
tuencies contiguous to each other.
17 hrs,

As an jllustration I may cite the case
of two double-member constituencies
which are contiguous to one another.
My own parliamentary constituency
is a single-member constituency, and
this constituency consists of 2%
sub-divisions—Sibsagar sub-division,
North Lakhimpur sub-division ang a
part of Dibrugarh sub-division. The
latter two, make two double-member
constituencies being contiguous 1o
each other. If these two double-
member constituencies are bifurcated,
there will be four constituencies and
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the part of Dibrugarh
which is separated from North
Lakhimpur sub-division by that
mighty river, Brahmaputra, will
automatically form a constituency.
There will then remain three
constituencies in the North Lakhim-
pur sub-division out of which
two will be reserved for Scheduled
Castes and Scheduled Tribes—of
course, there are only Scheduled
Tribes—and one will be a general one.
But only one-third of the population
of that sub-division are Scheduled
Tribes and two-thirds are non-Sche-
duled Tribes. In such a case I think
we will not be doing justice to the
non-Scheduled people because that
sub-division has got two-thirds people
who are non-tribals. I hope the hon.
Minister will please consider this as-
pect also and see if this anomaly can
be overcome by not bifurcating the
double-member constituencies consti-
tuencywise but sub-division-wise in
cases where the two double-member
constituencies are contiguous to each
other. This is my submission.

With these words 1 support the Bill
which has been brought forward,

Mr, Speaker: The hon. Minister will
be called upon tomorrow.

sub-division

17.01% hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
SEVENTY-SIXTH REPORT
Shri Jhulan Sinha (Siwan): Sir,
I beg to present the Seventy-sixth

Report of the Committee on Private
Members' Bills and Resolutions.

17.01% hrs,

BUSINESS ADVISORY COMMITTEE
SimxTy-rFIRsT REPORT

Shri Rane (Buldana): Sir, I beg to

present the Sixty-first Report of the
Business Advisory Committee.

1702 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Feb-
ruary 17, 1961|Magha 28, 1882 (Saka).
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ORAL ANSWERS TO QUES-
TIONS

. . No. S4b ect

43. Kandla Free Trade Zone .
44. Second shipyard

45. Ayurvedic Research Cou-
rses in Medical Colleges.

46. Wagons for transport of
salt

48. Gradation of foodgrams .

49. Aircrafts for LA.C. .

50. Surplus wheat in Punjab .

51, “The Indian MNavigator”.

52. Protective foods

53. Hassan-Mangalore link

54. Bombay Port .

55. Indus Waters Treaty .

47. Survey of places of tourist
interest .

WRITTEN ANSWERS TO
QUESTIONS

S.0Q. No.

47. Spurious drugs and herbs

56. Progress of Community
Development Work

58. Chandigarh rail link .
59. Dacoity at Ponta station .
60. Food deficits . . .
61. Howrah-Burdwan elec-
trification

62. If‘cw Delhi- Tokyo Rad:o

ink . .
63. Medical cducatmn in

India .
64, V.M. Hospital, Agarlal.a
65. Jet planes from Russia
66. Dock labour at Haldia.
67. Employment of Indian sea-
men by Foreign Shipping
es . . .
68. Euthanasia . . .
69. Railway Medical men .
70. Commercial pilots
71 Rihand power
2. Locusts .
3. Railway accident on S E.
ilway .
74. Jute industry

75. Liquor permits for forclgn
tourists

76. Diesel locos - . .

CoLuMNs
200—48
209—13
213—16

217—20

220—24
224—26
226—31
231—34
235—40
240-41
241—43
443-44
244-45

245—48

249—340

249

249
250
250-51
251

251-52
252

252-253
253
253-54
254

254
254-55
255
255-56
257
257

257-58
258-59

259
260

WRITTEN ANSWERS TO
QUESTIONS—contd.
5.Q. Subjects
No.
77- Misdeclaration of con-
signment . . .
78. Milo from U.5.A.
79. Loss of foodgrains . .
80. Pondicherry Mcdlcal Col-
lege .

81. Regional Forest Research
Centre at Jabalpur . .

82. Development of Delhi
U.s.Q.
N":E2

8. P& T bu.lld.mg, Chandi-
garth .

59. Mob attacks on mlways

60. Robberies on N. Railway

61. Health Education Burm
in Punjab

62. Production of ﬁsh

63. Epidemics in poultry farms

64. Poultry breeding centres

65. Prices of pullets etc.

66. Piggeries . . .

67. Consumption of mollucs

68. Production of Sansages
etc.

69. Consumption  of
70, Papaya fruit

71. Production  of
granates .

72. Import of chicks .
73. Production  of Tapioca
74. Tapioca . . .
75. Betelnuts . .

76. Coconuts

77. Coconut diseases

78. Coconut production

79. Production of oranges .
80. Production of plantains
81. Production of mangoes .

82, Railway income on Parli-
Vikarabad section

£3. Smoking intrains .
84. Minor irrigation works in

beef

Pome-

Manipur and Tripura .
85. Forest Development in
Madhya Pradesh . .
86. Fruit cultivation in
htra .
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CoLumMns

260-61

261-62
262-63

263
263- 64

264-65
265-66

266

267-68
268
269-70
270

270—72
271
271-72

273
273-74
274
275
275-76
276
277
277-78
278—80
279-80
280-81

281
281-82

282
2Ba2-83
283
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ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
UsSQ. Subject CoLumns U.S.Q. Subject
No. No.
87. P & T buildings 283-84
88. Telegraph offices 284 121. Irrigated land in Hnmachal
89. Staffin C.D. block in Pradesh
Tripura 284 122. Balimeia pro;ect .
90. Reservation for S. C and 123. Aid to Orissa Agricultural
S.T. on Railways 285 g Co-operative Societies.
o1. Electrification of stations. 285 124. Allotment of foodgrains
92. Corruption cases on Ranl- 125. T. B. work in Orissa -
v;:ysl < 285—:: 126. Tourism in Orissa
93. P:’;v;y‘ld' q“a"“s 2:;' 127. Soilconservation in Orissa.
94- urdings 288-89 128. Movement of rice and paddy
95. Quarters for employees 289 K .
96. Family Planning 289-90 129. glood confrol ]1;1 Orllssa
97. Rural Water Supply Sch- 130. Community Development
emes in Andhra Pradesh  290-91 ;“SFAN'E‘S‘ Blocks in
98. lS3r1dges 135 Arfdhra Px:adesh 291 131. Train accident
99- Sugarmills in  Bihar . 291-92 132. Anti-Leprosy day
too. PF.A. Rules, 1955. 292-93 133. Ship bmldmg and ship
101. Study of Russian Cotton repairs . .
Growing Technique 29394 134. Food prices in Tnpura
102. Lowincome Rest houses . 294 135. Murder of Raxlway em-
103. Shifting of Mahendru Ghat ployee .
station ° 294-95 136. Wagons for transport of
104. Researches in Dletyry 295 sugar
105. Distributicn of sugar by 137. Recovery of sugar Mnlls
Punjab Government 295-96 138. Rolling stock .
106. Rajasthan canal : 296 139. Free passes to Raiw
107. Purli - Vax)nath - Latur employees . .
link 296-97 140. Drainage system at Agar-
108. Groundnut cake onl ﬂour 297 tala . . . .
109. Cold storage in Dellu 141. A.LIL employees
ee. . 297 142. Cereals production .
110. Cluster type of trammg
institutions 208 143. Passenger’s complamts on
111. Public Health Prccautlons casternrailway .
during Govmd Dwadsi at 144. Pilfering of magazines
Puri 298-99 145. Rail-road betwecn Sllchar
112, Autommc te]ephone lmes and Imphal
at C‘“Im‘* ; 299-300 146. Family Planning
113. All India Institute of 147. Rural Water Supply in
Medical Sciences . 300 47 Pulivendla unit pl? v
114. Central Road Fund 300—02 148. Appendicitis .
Institut f Hist f
115 &se:i;;l;eo . 18 ory ° 301 150. 'I];e.l.epll:on.e xchange,
116. Quarters for P & T em- Hanbart : :
ployeesin Kerala 302-03 151. Medical facilities in An-
117. ﬁiasuhpatam—Vuayawada drews Ganj, New Delhi
ne . 303 152. Brid,
118. D(;:\;tlgﬂ of eyes in Andhra 5 a;dgl;;&x;aﬁxvem Kharsua
303
119. Railway quartm 304 153. ?,Sodf:puf }l‘wsf;:pbym
120. P&Tbulldmgs in Pun-
jab . . 304 154. Telephone connections *
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305
305

305-06
306—08
307-08
308—I10
309—12
311-12

312-13

313—14

314
315—17

317
317

318
318-19
320
320-21

321-22

322
322-23
323

324-25
325

325
325-26

326
327

327
327-28
328

329—31
331
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WRITTEN ANSWERS TO PAPERS LAID ONjTHE
QUESTIONS—contd. TABLE—contd,
U.SQ. Subject CoLUMNE CoLUMNS
No. @& NgLijﬁTmtion Nos, l; ;:2369."»
: . Lo 55-60/Transport and F. 12/-
155. Train accident on Khajuria- 101/59-Transport, published
. Maldalipe . . . 33 in the Delhi Gazette dated
156, §reelfor railway wagons.  332—33 th:kmz‘uh November, 1960,
157. Indian ships 333—34 Aenciaenty o theﬂf)tehne:::
158. ;};ricnlltljtur;l University at Motor Vehicles Rules, 1940
ooThag y - 33436 (¢) Notification No.12/1/53-59/

Trangport published in the
Delhi Gazette dated the
336 15th December, 1960, mak-
ing certain further amend-

159. Errors of Hindi in Rail-
way notices and sign
boards . .

160 Railwa; out-agencies in
Orisai . . . . 336—37 ments to the Delhi Motor
161. Loco-shed wall st Bina 337—38 (df;hl?ﬁﬁ R“IESNIMO o
. . otificaton No. 247 .
162. Detention of tréin by - 68-7/-Pub. 57 published in the
| _ An and  Nicobar
163. Delhi  Zoological Park 338—¢0 Gazette dated the sth De-

cember, 1960 makng certair
further amendment to the
Andaman and Nicobar Island
Motor  Vehicles  Rules,
1939. . . . .
(5) A copy of the Audited Ac-
counts of the Delhi Road
Transport  Authority for
the year 1956-57 along with
Audit Report and Fi-
nancial Review thereon

PAPERS LAID ON THE TABLE .340—42

(1) A copy of each of the follow-
ing Notifications under sub-
section (5) of Section 7 of the
Indjan Telegraph Act, 1885,
making certain further am-
endments to the Indian
Telegraph Rules, 1951 :—

(i) G.S.R. No. 1434, dated
the 3rd December, 1960
(i) S. O. No. 3011, dated
the 17th December, 1960 .

REPORT OF ESTIMATES
COMMITTEE—PRESENTED 342

Hundredth Report was pre-

(2) A copy of Report of the sented.
lnd.l:ans Delegafmgn “;c;i :ge
I3t ession of the I
Repionar Commtee " or ELECTION TO COMMITTEE 342—43
South-East Asia  held in The Minister of State in the

Ministry of Transport and
Communications (Shri Raj
Bahadur) moved for the
election of four members
from among the Members
of Lok Sabha to be members

Bandung, Indonesia from the
2z2nd to 3joth August 1960,

(3) A copy of Notification No.
12/54/60-Transport da:szd
19

Puolichen T CTRer 3%

pu in g Lot

Gazette, under sub-section OBEH:.? _Iljﬁeuonzglmignmp P;;f

{ﬁ) of Section 133 of the adopu;d. . .
otor  Vehicles  Aet, )

1939, making certin further
amendment to the Dethi
Motor Vehicles Rules, 1940,

(4) A copy of each of the

BILL UNDER CONSIDERA- 344—426
TION

The Minister of Law (Shri

following Notifications, under
sub-section (3) of Section 133
of the Motor Vehicles Act,
1939 :

(a) Notification No. S. O. 44
dated the 7th January, 1961,
making certain further am-
endments, to the Motor Vehi-
cles (Third Party Insurance)
Rulse 1g946.

A. K. Sen) moved that the
Two-Member Cobstituencies
(Abolition) Bill be taken into
consideration, An amendment
for circulation of the Bill for
for m‘xc\ﬂa:innf c:h the Bill for
the purpose of elicting opi-
ninnp t?lc.reol’l was moved by
Shri Tysgi. The discussion
was oot concluded,
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CoLuMNS CoLunna
REPORT OF COMMITTEE
ON PRIVATE MEMBERS’ AGENDA ~ FOR FRIDAY,
BILLS AND RESOLU- FEBRUARY 17, 1961/
TIONS—PRESENTED 476 MAGHA 28, 1882 (Saka) .
Seventy-sixth Report was pre-
sented Fur_}her Mcon;idmtion of the
'wo-Member Constituencies
REPORT OF BUSINESS (Abolition) Bill and passing
ADVISORY COMMITTEE— G of the Bill; and consideration
PRESENTED 47! of the Private Members’
Sixty-first Report was pre- Resolutions. . .
sented . . . .
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